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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERNZONE, CHENNAI

IN THE MATTER OF:

Selvaraj Duraiswamy,
S/o.Duraiswmay,
No.8/29, Kattupakkam Main Road
Kattukuppam, Kattivakkarn, Ennore,
Thiruvallur, Tamil Nadu – 600 057

IN O.A. No. 26 of 2025

. . . APPLICANT

Versus

The Union of India,
Rep by its Secretary of Goverrunent9
Ministry of Environment, Forest
&Climate Chqnge (MoEF &CC)
Indra Paryavaran Bhavan, .Tor Bagh, New Delhi

. . .RESPONDENTNO.1

Tamil Nadu Generation and Distribution Corporation
(TANGEDCO), Represented by its Chariman cum Managing
Director, 4th floor, NPKRR Maaligai, 144, Anna Salai,
Chennai ...RESPONDENTNO.2

COUNTER AFFIDAVIT FILED BY THE 2"’ RESPONDENT

I,R.SUNIL, son of K.N.RAJAPPAN. aged about 59 years, Chief Engineer, TNPGCL9

having office at 5th Floor, Western Wins 144 Anna Salai3 Chennai6000029 Chennai 9 do

hereby solemnly affirm and sincerely state as ft.)llows:_

1. I am the Chief Engineer and the Respondent No.2 in the application, and I am well

acquainted with the facts of the case based on records. At the outsetp I submit that the

present Application filed by the Applicant is not maintainable in Law or in facts.

2' 1 denY all the contentions raised by the Applicant in the present application except to

those that are specifically admitted hereunder.

3. 1 submit that the Applicant inter-alia of the application is seeking the following reliefs
from this Hon’ble Tribunal :
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Chief £hgime&r/Pr©jed§

7NPG©l
144, Anna Salai, Chennai'600 QD2.



3

{>

2

A. Direct the 2"d Respondent to obtain fresh clearances under the EIA Not$cation,

2006 and CRZ Not$cation, 201 ! for its 2l660MW Eurlore SEZ Thermal Power

Plant at Yoyah,Ir Village, Ponneri TaIt&, Tb’ttvalltu- District, Tamil Nadu.

B. iryunct the2"d Respondent from continuRIg with any construction or other activity

until fresh clearances are obtained as required by the CRZ NotifIcation, 2011 and

the EiA NotifIcation, 2006.

C. Directtheisl Respondent to initiate action against the2*“i Respondent for illegally

corajyming and carrying on construction activity without valid and subsisting

clearances under the EIA Not$canon, 2006 and CRZ Notification 20} } .

D. Issue such other orders as it deems $t in the interest ofthe case and render justice.

4. 1 humbly submit that it is apposite that the following facts are brought before this

Hon’ble Tribunal:

a. The Tamil Nadu Electricity Board was formed on July1, 1957under section 54 of

the Electricity (Supply) Act 1948 in the State of Tamil Nadu as a vertically

integrated utility responsible for power generation, transmission and distribution.

The electricity network has since been extended to all villages and towns

throughout the State. TNEB was restructured. on 01.11.2010 into TNEB Limited;

Tamil Nadu Generation and Distribution Corporation Limited (TANGEDCO) and

Tamil Nadu Transmission Corporation Limited (TANTRANSCO). Further,

TANGEDCO have been re-structured on 24.01.2024 as Tamil Nadu Power

GeneratiOn Corporation Limited (TNPGCL), Tamil Nadu Power Distribution

Corporation Limited (TNPDCL) and Tamil Nadu Green Energy Corporation

Limited (TNGECL).

b The 2 X 660 MW Ennore SEZ Thermal Power Project “Power Project” was

proposed to cater to the ever – growing electricity demand of the State of Tamil

Nadu. The project is estimated to provide employment to 3000 people directly and

2000 people indirectly

aaa\“$
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c. The Respondent No.2 had obtained the prior Environment Clearance (EC) and

Coastal Regulation Zone (CZR) Clearance for the present power project vide EC

dt. 07.01.2014 & CRZ clearance dt. 01.01.2014.

d. The following are the expenses incurred and invested towards the development of

the Ennore SEZ Thermal Power Plant:

> Total Cost of the Project :Rs. 9,800 Crs

> Revised Cost of the Project: Rs. 18,085.49 Crs

> So far invested :Rs.11,259.64 Crs

e.
The progress of the power project activities were stalled for more than a period of

2 years due to pending court cases before the Hon'ble Madras High Court and the

Hon’ble Supreme Court even though EPC contract was awarded to M/s BHEL on

27.9.2014. That only after the receipt of final verdict from Hon’ble Supreme

Court, M/s BHEL had cornrnenced the work on 19.10.2016 and construction

actIVItIes.

f Thereafter, an amendment was obtained from the MoEF &CC for change in plant

capacity from (2 X 800 MW to 2 X 660 MW) on 14.08.2018 due to spare

management of units TNPGCL.

g. That both EC and CRZ clearance were extended for two years as per notifications

12.04.20 16 and 06.03.2018 respectively by MoEF&CC.

h. Furthermore vide F.No.J-13012/36/2010-IA.II (T) dt.04.02.2019, the b'Z[oEF & CC

had extended the validity of the EC dt. 07.01.2014 stating that the validity of the

existing EC automatically got extended to seven years i.e. till 06.01.2021.

1. Thereafter, the MoEF & CC vide communication F.No. J- 13012/36/2010-IA. II(T)

dt.09.04.2021 had extended the validity of the EC & CRZ Clearance (Combined)

a'\&\'$
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for another 3years i.e. up to 31.12.2023. The relevant extracts are reproduced

hereunder:

''Expert Appraisal Cowlwlittee in its 4+1 Expert Appraisal CowlwlUtee (Thermal

Power) meeting held on 17111 November 2020 through Video Conferencing

amended the proposal for grant of validity of the Envirorlwteyit Clearance. The

recommenciaaons of the SCZ NiA and Mformaaon, clarifIcations arId doct£wleyItS

by TANGEDCO, the Ministry of Environment, Forest and C&mate Change

grants approval for extending validity of the Environmental Clearance dt.

07ti1 July, 20 14 and CRZ Clearance dt. 01st January 2014 for further 3 years i.e.

31.12.2023 in terms of the EIA NotifIcation, 2006 as awIended and CRZ

Notj$cation, 201 1 read with amendwleytt ade SO 1002(E) dated 06,03.2018 and

strict compliance of.foUowing additional comhtjoyts :

J. That, as per MoEF & CC, SO 221 (E) dated 18.01.2021 – the validity of the C'RZ

clearance stood extended to 31.12.2024 as the period between 01.04.2020 to

31.03.2021 need not be considered for the calculation of validity period of EC &

CRZ clearance due to C:ovid-19 pandemic. This was informed by the Respondent

to the MOEF&CC vide letter dt. 20.11.2023 stating that the Respondent was

continuing the work till 3 1.12.2024.

k. That due to the fact the existing EC&CRZ clearance was supposed to be expiring

on 31.12.2024, the necessary extension application was submitted to MoEF & CC

on 20.11.2024 requesting for one year extension of existing EC & CRZ clearance

for the power project as per the provisions of the MoEF &CC – OM dt 13.12.2022

to commission the captioned power project.

1. That pursuant to the same, the Expert Appraisal Committee (Thermal Sector) in

its 18th Meeting dt. 24.01.2025 after discussion, deferred the proposal seeking the

following additional information for further consideration of the proposal:

'\d &\“1
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Credible document indicating the completion of 70% of construction work

at the project site.

Recommendations of the Coastal Zone Management Authority concerned

for extending the validity of the CRZ clearance dt. 01.01.2014.

EC&CRZ transfer letter in the name of M/s. Tamil Nadu Power

Generation Corporation Limited (TNPGCL)

Point wise compliance to the observations made by the Hon’ble NGT in its

Order dated 23/09/2024 in Miscellaneous Application [13 of 2024 (SZ)]

along with the relevant supporting documehts.

m. As per the directions of MOEF&CC vide its MOM dt 3.2.2025,the 2nd Respondent

vide letter dt. 14.02.2025 requested the District Environment Engineer / TNPCB/

Member Secretary/ District CRZ Committee to issue the recommendation of

District CRZ Committee to SCZMA for extension of existing EC & CRZ

Clearance of the Ennore SEZ Thermal Power Plant (2X660 MW) for one year till

31.12.2025 in order to complete the power project.

5. I submit that the Applicant has filed the captioned Application before this Hon’ble

Tribunal in gross abuse of process of law. I further submit that the Applicant has been

repeatedly approaching this Hon’bIc Tribunal for different pretexts with an attempt to

stall the construction process at the power project. I submit that the Applicant’s

pleadings in the present Application reek of misrepresentation with the motive to
mislead this Hon’ble Tribunal.

6 I submit that the 2nd Respondent has invested a cost of around Rs.11,259.64 Crores

from public Exchequr and 80% of captioned project works are completed. The EC &

CRZ extension application is under consideration by MoEF &CC for want of additional

details viz, Recommendation of SCZM A for 1 year extension and compliance of
direction of NGT order in MA 13 of 2024

fAa&@I
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7. I submit that the averments under the Para 1 and 2 of the application are false and

completely denied. I submit that the EC and CRZ clearance was obtained on 07.01.2014

and 01.01.2014 respectively. There after the said clearances were automatically

extended as per the OM dt. 12.04.2016 and 06.03.2018 respectively issued by the MoEF

& CC. That furthermore an extension of further three years was issued by MoEF & CC

vide letter dt. 09.04.2021 having the validity extended up to 31.12.2023 for both EC &

CRZ clearance. Thereafter, the validity was extended for one more year i.e. up to

31.12.2024 as per the SO No.221 (E)dt. 18.01.2021 issued by MoEF & CC. It is pertinent

to mention herein that the Notification bearing SO No. 221(E) dt. 18.01.2021 was

applicable to the present power project automatically. That before the expiry of the

validity, the 2nd Respondent had applied for an extension of one more year as per OM dt.

13.12.2022 issued by MoEF & CC. On the other hand, the allegations of deviation in

alignment issues pertaining to coal pipe conveyor and cooling water pipe lines are

already settled by the order dt. 31.01.2022 passed by this Hon’ble Tribunal in OA No.

162 of 2021 and MA 13 of 2024 order dt 23.9.2024. The Respondent has been

complying with the order passed by the Hon’ble Tribunal.

8. I submit that the averments under the Para 3 and 4 of the application are misleading in

nature and completely denied. It is reiterated that the CRZ clearance was initially valid

for 5 years which was to be subsequently extended for 7 years if the work was

commenced within 5 years as per the notification dt 06.03.2018 issued by MoEF & CC.

That if such application is made with in time, further 3 years of extension could be

granted based on the recommendations of the State Coastal Zone Management

Authority (SCZM A). The Respondent has obtained the necessary recommendation of

SCZMA which was submitted to IVloEF & CC for the extension beyond 7 years. The

validity was extended for 10 years i.e. up to 31.12.2023 vide MOEF&CC order dt.

09.04.202 1 .

9. 1 submit that the averment under the Para 5 and 6 of the application are false, untrue,

misleading and denied in their entirety. That the IVloEF &CC, vide letter dt. 01.02.2019

promptly stated that since the EC was valid on the date of Notification dt.29.04.2015and

accordingly, the validity of the existing EC automatically got extended to seven years

d\&d\6gb
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Ie.,till 06.01.2021. The Appellant is trying to mislead this Hon’ble Tribunal by is representing

facts which are a matter of record.

10. 1 submit that the averments under the Para 7 and 8 of the application are false, untrue,

misleading in nature and completely denied. The MoEF &CC vide order dt.09.04.2021

had extended the validity of EC and CRZ Clearance for further three years i.b. upto

31.12.2023 . Therefore, the Applicant’s averment does not hold any merit.

11. 1 submit that the averments under the Para 9 of the application that the 2nd Respondent

does not have a valid clearance under the CRZ Notification as on date is false, un true

and hence denied. I submit that the 2nd Respondent has applied vide proposal no.

IA/TN/THE/506571/2024 dated 19.11.2024 along with CAF and Form 6 seeking

validity extension of the EC dt. 07.01.2014 under the provisions of EIA Notification

2006 and validity extension of CRZ dt. 01/01/2014. 1 fUrther submit that the Expert
Appraisal Committee (Thermal Sector) in its 18th Meeting dt. 24.01.2025 after

discussion deferred the proposal seeking the following additional information for further

consideration of the proposal:

> Credible document indicating the completion of 70% of construction work at

the project site.

> Recommendations of the Coastal Zone Management Authority concerned for

extending the validity of the CRZ clearance dt. 01.01.2014.

> EC& CRZ transfer letter in the name of M/s. Tamil Nadu Power Generation

Corporation Limited (TNPGCL)

> Point wise compliance to the observations made by the Hon’ble NGT in its

Order dated 23/09/2024 in Miscellaneous Application [13 of 2024 (SZ)] along

with the relevant supporting document.

As per the above requirement, District CRZ committee held on 04.04.2025 has considered

the proposal and recommended to SCZlvIA. The MOM is awaited. On receipt of SCZMA

recommendation, the same will be submitted to MoEF & CC for considering the Extension of

EC&CRZ clearance for 1 year till 31.12.2025.

Necessary, transfer of EC & CRZ application in the Name ofTNPGCL is under

C O n S i d e r at i O n b y S 1(11FgH•qq11 Z ][V][ ]Ihead &\@)
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The work for removal of abandoned concrete structures in deviated route of pipe conveyor is

awarded and work is under progress to comply the directions of Hon’ble NGT in its Order dated

23/09/2024 in Miscellaneous Application [13 of 2024 (SZ)] .

12. 1 further submit that presently, the proposal for extending the validity which was filed
within the expiry period is under process for want of additional
details/recommendations from SCZMA.

13. 1 submit that the averments under the Para 10 of the application is false, un true and

denied. It is stated that the subject letter dt. 20.11.2023 was issued by the 2nd

Respondent for exercising the exemption granted by the SO No.221 (E) dated 18.1.2021

issued by the MoEF & CC. The 2nd Respondent being a State Distribution Licensee

desirous of completing the construction of the power project has been diligently putting

efforts to comply with the conditions of the notifications issued by the MoEF & CC.

14. 1 submit that the averments under the Para 11 of the application are completely false,

vexatious and misleading therefore, are denied in their entirety. I submit that it is an

admitted fact that the EC dt.07.01.2014 and CRZ clearance dt.01.01.2014 was extended

for three years till 31.12.2023 vide communication dt. 09.04.2021 issued by the MoEF

& CC

15. 1 submit that the averments under the Para 12, 13 and 14 are admitted facts and do not

warrant any response.

16. 1 submit that the averments under the Para 15 of the application are false, untrue and

completely denied. I submit .that the 2nd Respondent had promptly approached the

concerned department and complied with extension and MoEF & CC had extended the

validity for 7 years vide letter dt. 04.02.2019.

1 7. 1 submit that the averments under the Para 16 of the application are admitted facts and

do not warrant any response.

18. 1 submit that the averments under the Para 17 of the application are false, vexatious and

completely denied. I state that the MoEF & CC duly extended the validity of EC&CRZ

clearance for three years till 31.12.2023 after obtaining the recommendation of State

Coastal Zone Management Authority (SCZMA).

adR“'b
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19. 1 submit that the averments under the Para 18 of the application are false, vexatious and

completely denied. I submit that the letter dt.20.11.2023 submitted by the 2nd

Respondent to the MoEF & CC was for intimating that in view of the SO 221(E) dt.

18.01.2021 the period between 01.04.2020 and:31.03.2021 had to be excluded for

calculating the validity of the EC and CRZ Clearance. I submit that the applicability of

the Notification bearing SO No. 221 (E) dt. 18.01.2021 issued by the MoEF & CC was

automatic viz the power project. The letter dt.20.11.2023 was submitted as a matter of

record for the perusal of MoEF & CC and not an application. as the notification

mentioned above did not envisage any such application for seeking such exclusion of

the period between 01.04.2020 and 3 1.03.2021.

20. 1 submit that the averments under the Para 19 of the application are false, vexatious,

misleading in nature and denied. I submit that the 2nd Respondent had approached

MoEF & CC on 20.11.2024 vide PARIVESH portal requesting to extend the validity

period of EC & CRZ Clearance as per the Office Memorandum bearing F.No. 1 A3-

22/28/2022- 1 A.111 [E181584] dt.13.12.2022 issued by the MoEF & CC to ensure

continuity of the project work beyond 31.12.2024 stating the reasons for delay in

execution. It is pellinent to note that the power project from the commencement of

construction activities has been mired by either (i) litigation (ii) the unprecedented covid

pandemic (iii) natural calamities such as floods and cyclones in the State of Tamil Nadu due to

which the commissioning of the power project is getting delayed. The delay in commissioning

of the power prQject has led to escalation of cost and disrupted the power source planning of the

2"d Respondent.

21. 1 submit that the 2nd Respondent being a Government of Tamil Nadu owned

undertaking is strictly complying with the provisions of the EIA Notification, 2006 and

CRZ Notification, 2011. Since, the 2nd Respondent’s EC and CRZ Clearance needs

extension, the extension application is under process with MOEF&CC. As per

requirement of EAC held on 24.1.2025, ADS has been raised by MOEF&CC to obtain

SCZMA recommendation for 1 year extension of existing EC&CRZ clearance. In this

process, it is submitted that District CRZ committee held on 04.04.2025 has

recommended the extension proposal to SCZMA and MoM is awaited.

r\dR\6“>
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22. 1 submit that the averments under the Para 21 of the application are completely denied

for being false and misleading. The 2nd Respondent had applied for extension

application bearing No. 1A/TN/THE/506751/2024 dt. 19.11.2024 through PARIVESH

portal on 20.11.2024. The Minutes of the 18th Meeting of Expert Appraisal Committee

held on 24/01/2025 also reflects 19.11.2024 as the date of the application. Therefore

the Applicants allegations fall foul of being misleading and misrepresentation.

23. 1 submit that the averments under the Para 22 of the application are completely denied

for being false, untrue, misleading and devoid of merit. The 2nd Respondent puts the

Applicant to proof the same. The Minutes of the 18th Meeting of Expert Appraisal

Committee held on 24/01/2025 clearly note that the extension application bearing No.

IA/TN/THE/506751/2024 dt.19.11.2024 sought validity extension of EC dt.

07/01/2014 and CRZ Clearance dt. 01/01/2014. The relevant extracts are reproduced

here in below:

“18.2.1: M/s Tamil Nadu Power Generation Corporation Limited (TbIPGCL)

(Erstwhile TANGEDCO) has made an ontirie application \>ide proposal no.

IA/TN/THE/506751/2024 dt. 19.11.2024 along with CAF and Form 6 seeking

validity extension of the EC dt. 07/01/2014 under the provisions of the EIA

Notification 2006 and validity extension of CRZ dt. 01/01/2014. The proposed

project activity is listed at item i (d) Under Category “ A” of the schedule of the

EiA Not i$cation. 2006 and appraised at Central Level.

24. 1 submit that the 2nd Respondent being a Government of Tamil Nadu owned

undertaking is strictly complying with the provisions of the EIA Notification, 2006 and

CRZ Notification, 2011. Since, the 2nd Respondent’s EC and CRZ Clearance needs

extension, the extension application is under process with MOEF&CC. As per requirement of

EAC held on 24.1.2025, ADS has been raised by MOEF&CC to obtain SCZMA

recommendation for 1 year extension of existing EC&CRZ clearance. In this process, it is

submitted that District CRZ committee held on 04.04.2025 has recommended the extension

proposal to SCZM A and MoM is awaited it is submitted that the project is so essential to

meet out the ever growing power demand of State of Tamil Nadu and the project is

executed with huge investment from public exchequer.

ad&\“A
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25. 1 submit that the averments under the Para 24 and Para 25 of the application are wholly

denied for being false, untrue, misleading and completely devoid of merit. I submit that

it is an admitted fact that the MoEF & CC vide communication F.No.J-13012/36/2010-

IA.II(T) dt.09.04.2021 had extended the validity of the EC & CRZ Clearance (Combined)

for another 3 years i.e. upto 31.12.2023. Therefore, it cannot be said that the 2nd

Respondent did not possess CRZ Clearance. Since,the extension application bearing No.

IA/TN/THE/506751/2024 dt. 19.11.2024 is currently under process with MOEF&CC

for consideration, the Applicant has no locus or no authority to comment so as to

whether the extension application of allowed would be any use of the 211d Respondent or

not

26. 1 submit that the 2nd Respondent’s EC and CRZ Clearance needs extension, the

extension application is under process with MOEF&CC. As per requirement of EAC

held on 24.1.2025, ADS has been raised by MOEF&CC to obtain SCZMA

recommendation for 1 year extension of existing EC&CRZ clearance. In this process, it
is submitted that District CRZ committee held on 04.04.2025 has recommended the

extension proposal to SCZMA and MoM is awaited.

27. 1 submit that after obtaining the final order passed by this Hon’ble Tribunal in MA

application 13/2024 on 23.09.2024 in continuation of OA 162/2021 SUQ motu case by

Hon’ble Tribunal and TNPGCL informed to MoEF & CC on 12.11.2024 regarding

recommencement of the pipe conveyor and CW pipe lines in the approved route in

CRZ area by MoEF & CC as per.CRZ clearance dt. 01.01.2014.

28. 1 submit that the 2nd Respondent’s EC and CRZ Clearance needs extension, the extension

application is under process with MOEF&CC. As per requirement of EAC held on 24.1.2025,

ADS has been raised by MOEF&CC to obtain SCZMA recommendation for 1 year extension of

existing EC&CRZ clearance. In this process, it is submitted that District CRZ committee held

on 04.04.2025 has recommended the extension proposal to SCZM A and MoM is awaited

29. 1 submit that the averments under the Para 27 except the matter of record are denied. I

submit that the Applicant here in filed WP No.16353 of 2021before the Hon’ble

Madras High Court “Madras HC” seeking directions to the TNCZM A, PWD for removing the

illegally dumped soil and constructions erected by the 2nd Respondent in the back waters in

a&8V'©
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“Konamudukku” and “Pazhankalvai” and restore the area to its original state. The Hon’ble

Madras HC vide order dt. 11.08.2021 directed 2"d Respondent to file a status report to that

extent. That thereafter, vide order dt. 22.10.2021 , the 2nd Respondent was directed to remove the

entirety of the rubbish, concrete and construction material had to be removed and a report had to

be filed. I submit that the 211d Respondent has been consecutively complying with the orders

passed by the Hon’bIc Madras HC for removal of such materials from time to time. A report

dt.12.03.2024 received from the Public Works Department was submitted by TNPGCL before

the Hon’ble Madras HC on 13.3.2024 demonstrating that all orders passed by the Hon’ble
Madras HC were complied with.

30. 1 submit that the averments under the Para 28 are a matter of record and warrant no

response.

31. 1 submit that the averments under the Para 29 are denied except which are a matter of

record. I state that the validity of EC & CRZ Clearance was continuing when 211d

Respondent approached MoEF & CC vide letter dt. 15.05.2024. The allegation that the

2"d Respondent had deceptively filed MA No.13 of 2024 in oA No.122 of 2021 and OA

No.162 of 2021 is false, untrue, bald and misleading in nature. The MA was filed

seeking leave of this Hon’ble Tribunal to proceed with the construction activity of the

conveyance corridor in an approved route and best possible route in Non-CRZ Area

in the interest of project and environment.

32. 1 submit that the 2nd Respondent’s EC and CRZ Clearance needs extension, the extension

application is under process with MOEF&CC. As per requirement of EAC held on 24.1 .2025,

ADS has been raised by MOEF&CC to obtain SCZM A recommendation for 1 year extension of

existing EC&CRZ clearance. In this process, it is submitted that District CRZ committee held

on 04.04.2025 has recommended the extension proposal to SCZh4A and MoM is awaited.

33. 1 submit that the averments under the Para 3 1 are denied as the Petitioner has not been

conducting any illegal construction activity.

34. 1 submit that the present Application filed by the Applicant is premature as the

extension application dt.19.11.2024 bearing no IA/ TN/THE/ 506751/ 2024 is pending

for want of additional details/Recommendations from SCZIVIA for consideration with

MOEF&CC. Therefore, no cause of action has arisen for the Applicant to approach this

Hon’ble Tribunal. A
Chief Engineer/Pr©je©t§

ThlPGel
144, Anna Salai, Chennal-600 002.

(\ d“II
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35. 1 humbly submit that the 211d Respondent reserves its right to file additional counter
affidavit with necessary documents as and when required.

As the process for extension of EC & CRZ Clearance for 1 year is under process, it is

requested to permit the continuance of project work since, the project is so essential to meet out

the ever growing power demand of State of Tamil Nadu and the Power project is executed with

huge investment from public exchequer.

For the above reasons and circumstances, I pray that, this Hon’ble Tribunal may be pleased to

dismiss this OA No. 26 of 2025 and pass any order or orders as this Hon’ble Court may deem

fit considering the facts and thus render justice.

a\QR\d&
ehiefVngineer/Projects

TNPGCL

144, Anna Salai, Chennai-600 002.
BEFOREMESolemnly affirmed at Chennai

I/' A\
This the d©day ofApri12025 S. /5

/7
Adv La1And signed his name in my presence
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Fi&B So I F.No. 11-80/2011-1A. iII
Government of india

ristry of Bnvironment: & Forests
(IA Division)

89 jAN 2014

l;i8i8ratcw-aDD 002.
Http

Patyavaraa B:haw ad,
CGO CoaIFlex, LodEI Road,

New Delhi - 1 IO O03

k

Dated:

M/s Tamil Nadu Generation & Distribution Corp. Ltd.
3'd Floor, Eastern Wing, NPKRR Ma&Hgai,
144, Anna Salai, Chennai - 600 O02

To ,
Chief Engineer {Projects) ,

January 1, 2C>14

,#
Contact Person Details:
Shri Er.R.Ganapathy Sankaran,

Subject: CRZ Clearance for construction of coal conveyor and cooling
water system for the proposed E;auore SEZ Super Thermal
Power Station (2x800 MW) at Vayalur village, Pooneri Taluk,
ThiruvaUur District, Tamil Nadu by MIs Tamil Nadu
Generation and Distribution Corporation Ltd. - Reg.

Un_/

IT\

This has reference to letter No: 15686/EC3/2011-2 dated 04.10.2011
from Principal Secretary, Environment & Forests Department, Tamil Nadu
and your letters dated 27.06.2012 and 19.11.2013 seeking prior CRZ
Clearance for the above project under the Coastal Regulation Zone (CRZ}
Notification, 2011. The proposal has been appraised as per prescribed
procedure in the light of provisions under the Coastal ReWlation Zone
Notification, 2011 on the basis of the mandatory documents enclosed with
the application viz. , the Questionnaire, recommendation of State Coastal
Zone Management Authority, EIA, EMP and the additional clarifications
furnished in response to the observations of the Expert Appraisal Committee
constituted by the competent authority in its rneetings held on 5th – 7th
March, 2012 and 28th -30th October, 2013.

2. It is inter-alia, noted that the proposal involves construction of coal
conveyor and cooling water system for the proposed Ennore SEZ Super
Thermal Power Station (2x800 MW) coal based Thermal Power project at the
existing ash pond area at Vayalur village, Pooneri Talukl ThiTuvallur
District, Tamil Nadu. The project area is falling in R.S. No. 112,47/ 1 of
E:nrlore village, R.S. No. 143 of Puzh'uthivakkum village, R.S.No. 2042 of
Vayalur village. TANGEDCO is presently having about 1100 acres of land in
Vayalur Village in Thiruvallur District for ash dyke of existing NCTPS. Due
to improved ash management, it is proposed to reclaim 500 acres of th:
above land for setting up the proposed power project of 2 x 800 MW. Coal
wal be transported from Ennore Port through 4.5 km long closed conduit
coal conveyor. It is proposed to draw sea water through the intake facilitY at
North Chennai Thermal Power Station stage –iI and the watet used for

I

b

i
!
[

E
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cross Buckingham canal through CRZ'

5. SPE.('IFIC CONDITIONS:

(i)

consbul...don work at dre site.

(ii)
=Tbi EFt::a=:;nrt=THJILIIeb3T:i if aFoIfFar 1 -an

( iiI)

with.

(iV) The coal mU b, UM„p.,t,d &.m nnn,,' Port through cl'sed
conduit coal conveYor of 4'5 km'

(V)
tEs ec::vde =d TsUr J :: foI:t If:SC: ifI::: ?#: IIIaDOLy h a 1t a 0 n a :

(Vi) Explore to develop Green belt along the conveYor
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(IX) The proponent shall submit Bank Guarantee to the PCB for the
amount to be fixed bY the SPCB so as to impose accauntabil@to meet the standu'ds.

(X) All the recommendation of the EMP shan be complied with letter
and SPiTit. All the mitigation measures submitted kl the BIA
report shall be prepared in a matrix format and the compliulce
!or. each mitigation plan shall be submitted to MoEF along win
half yearly compliance report to MoE,F’-RO.

{

(Xi) Constluction activitY shall be caI'ried out strictly as per the
prowslons of CRZ Notification, 2011. No corlstruction work
9th fr than those permitted in Coastal Regulation Zone
Notification shall be carried out in Coastal R;gplation Zone
area

(XIi) The project shall be executed in such a manner that there shall
not be anY disturbance to the fishing activity.

j
}

i
i
g(xlii) It shall be ensured that there iS no displacement of people1

houses or fishing activity as a result of the project.

(XiV) The project proponent shall set up separate environlnental
maTagement cell for effecti\z impkmerrtation of the sdpulated
envlronmenta! safeWards under the supervision of a SeniorExecutive .

(XV) The funds earmuked for environment management plan shan
bE included in the budget and this shaH not be diverted for any
other purposes.

6. GENERAL CONDITIONS:

(1)

(ii)

Appropriate measures must be taken while undertakhlg digging
actlvlbes to avoid any likely degradation of water quality.

Full support shall be extended to the officers of this Ministry/
Regona! Office at Bengaluru by the project proponent during
lnspection of the project for monitoring purposes by furnishing
full details and action plan including action taken reports in
respect of mitigation measures and other environmental
protection activities.

(iii) A su-MonthIY monitoring report shall need to be submitted by
the project proponents to the Regional Office of this Ministry at
Bengaluru regarding the implementation of the stipulated
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exIstIng ones, if necessary in the interest of environment and
the same shall be complied with.

(V) The MinistrY reserves the right to revoke this clearance if any of
the conditions stipulated are not complied with the satisfackon
of the Ministry.

(Vl) In the event of a change in project profile or change in the
implementation agency, a fresh reference shdl be made to the
Mlnistry of Environment and Forests.

(vii) The project proponents shall inform the Regjonal Office as well
as the MinistrY, the date of financial closure and final approval
of the project bY the concerned authorities and the date of start
of land development work.

(viii) A coPY of the clearance letter shall be marked to concealed
PanchaYat/.local NGO, if any, frour whom any suggestion/
representation has been made received whUe processing LLb
proposal.

(IX) State Pollution Control Board shall display a copy of the
clearance letteF at the Regona1 Office, District' Industri gs Center
and Collector’s Office/Tehsildar’s office for 30 days.

7. . These stipulations would be enforced among others under the
pjQvisiaTS Qf Water (Prevention and Control of P,Hud in) A.t 1974, th, &;

IS1H:Crt: V 7 % ! : : ::d ::Obq}: 0 1 :jb:i:L t i == L =: leS 87:: t: h ? J: V::: niFIT ]T;BiT£9=
1994, including the amendments and rules made thereafter.

! ; e S e 1 ]1111Eo 1:11EHH:1% i; } I11S ::F:: 1 1:Ire I:rE:i; 0 : :=: ) TirEhE) e}H::£JIi ) :\aT U=LoT

Tpq); {;L][ :;IT ni aTiort : to :t=: : :: a£iso na J:TiEa : r : y 11a:lj ::tHpTEpITiIT: T= /
respective competent authorities.

9: 1 t ThF project proponent shan advertise in at least two local Newspapers
}videIY circulated in the regon, one of which shall be in the vernacular
Ian Wage informing that the project has been accorded CRZ Clearance and
coples of clearance letters are available with the State Pollution Control

:::[ a:Fg 0 ::]3 :[][::$hIL?!i ?/ F:== =;1TL ! I:I= =iI:=T%tFeIT::IS:::=S:o]TH:=
WIthin IO daYS from the date of receipt of the Clearance letter and a caT)v of
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11. Status of compliance to the various stipulated environmental
conditions and environmental safeguards will be uploaded by the project
proponent in its website .

12. Any appeal against this clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section
16 of the National Green Tribunal Act, 2010.

13. A copy of the clearance letter shall be sent by the proponent to
concerned Panchayat, Z:iRa Parisad/Municipal Corporation, Urban Local
Body and the Local NGO, if any, from whom suggestions/ representations, if
any, were received while processing the proposal. The clearance letter shall
a}so be put on the website of the company by the proponent.

14. The proponent shall upload the status of coInpliarice of the stipulated
Clearance conditions, including results of monitored data on their website
and shan update the sarrre periodically. It shan simultaneously be sent to
the Regional Office of MoEF, the respective Zonal Office of CPCB and the
SPCB

15. The environmental statement for each financial year ending 31$t
March in Form-V as is mandated to be submitted by the project proponent
to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also
be put on the website of the company along with the status of compliance of
Clearance conditions and shall also be sent to the respective Regional
Offices of !WoRF by e-mail rf\bMWMIll)

Director (IA-11:1)
Copy to:

The Secretary, Environment & Forests Dep&’tn Govt. of Tarnil Nadu

Saint Geroge Port, Chennai.
The Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-
cum-Office Complex, East Arjun Nagar, Delhi- 110 032.
The Chairman, TarnU Nadu Coastal Zone Management Authority and
Principal Secretary, Govt. of Tamil Nadu, Environment and Forests (EC.3)
Department, Secretariat, Chennai – 9.

4. The Chairman, Tamil Nadu State Pollution Control Board, Chennai.
S. The Director, Environment Department, Govt. of Tamil Nadu, Chennai.

The CCF, Regional Office, Ministry of Environment & Forests(gZ),
Kendriya Sadan, TVth floor, E&F wings, 17t!= Main ROad, Korunangala ll
Block, Bangalore - 560 034.

6

Guard File.
/Monitoring File .
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SPEBD #O

GE/O / P&

iT 8 JAN ,'
I

I

Mrm@-Boo o02. 13012/36/20
Government

IO-LA.II (T)
of In&a\

of Environment & Forests
Ph: OI1-2436 4067

e-mail: sarojmoe@yahoo.com
Paryavaran Bhaw,inRv#a71A

CGO Complex, lx>di Road
New Delhi-110 003

Dated: Jaluary 71 2014To

MJ\';r'
/ M/s TANGEDC'O (Tamil Nadu E/Ie( gHb _\

– Ie'\\
5th Floor, Western Wingp
NPKRR Maligai, 144, Anna Sdai.Chennai- 600 002.

!ty Board) ,
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A.

(1)

Specific Conditions:

::I:i1;!!::1)::1 E ::j =S g t : r T]: : e ::To XI nO R JE=]bif i= ?vE:Is 1EHI

(11)

(111)

(iV)
No transportation of Imported coal by road shall be permitted

(V)

(Vi)

(Va)

PGD shall be installed for both the units of 800 MW each

: J:re: = ;:::j/\if := t := = =:i ?jtalo 1:1LLE::os: os£: A 1 pT;IiILR sJ:: dn :
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(vl ii)

(IX)

(X)

lxi)

;: u :: t : t: i e:i: IT fI:o: i Th:::::t iT iiI:IT:== F:i=o: ); I ::
(XII)

(XIIi)

{X] V)

(XV)

(XVI )
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(xvii)

(XVIII)

COC of atleast 1.3 shall be adopted.
+-g

A well designed rain water harvesting system shall be put in place
which shall comprise of rain water collection from the built up and
open area in the plant premises. Action plan and road map for
implementation shall be submitted to the Regional Office of Ministry.

(XU) Hydrogeology of the area shall be reviewed annually from an
institute/ organization of repute to assess impact of surface water
and ground regime (especially around ash dyke). In case any
deterioration is observed specific mitigation measures shall be
undertaken and reports/ data of water quality rnonitored regularly
and maintained shall be subrnitted to the Regional Office of the
Nhnistry .

(xx) Waste water generated from the plant shall be treated before
discharge to comply limits prescribed by the SP(}B/CPCB.

(XXI) Additional soil for leveling of the proposed site shall be generated
within the sites (to the extent possible) so that natural drainage
system of the area is protected and improved.

(XXU) Green Belt consisting of three tiers of plantations of native species
around plant and at least 50 m width shall be raised. Wherever 50 m
width is not feasible a 20 m width shall be raised and adequate
justification shall be submitted to are Ministry. Tree density shall
not less than 2500 per ha with survival rate not less than 80 %.

(xxiii) A common Green Endowment Fund shall be created and Ure
interest earned out of it shall be used for the development and
management of green cover of the area.

(XXI V) The project proponent sha11 also adequately contribute in the
development of the neighbouring villages. Special package with
implementatiolr schedule for free potable ddnking water supply in
the nearby villages and schools shall be undertaken in a time bound
rrlanrleT

(XXV) An amount of Rs 37.00 Crores shall be earmarked as one time
capital cost for CSR programme. Subsequeptly a recurring
expenditure of Rs 7.40 Crores per annual till the life of the plant
shall be earmarked as recurring expenditure for CSR activities.
Details of the activities to be undertaken shall be submitted within
one month of the issue of this letter along with road map for
irnplementation .

(xxvi) CSR scheme should address Public Hearing issues and shal! be
undertaken based on need based assessment in arId around the
villages within 5.0 km of the site and in constant consultation with



23

thF viII?ge Panchayat and the District A&ninistration. As pan of CSR
pTior identification of local employable youth and eventual
emplo:Went in the project after imparting relevant tldning shaH be
alSO undertaken. Development of fodder farm1 frui;’ bearing
orchards? vocational training etc. can form a part of sue;
eroqamme. C9mpanY shall prcY/ide separate budget for community
5ievelopment ' activities and income generating programlne;
yocaHonal tlaining praKamme for possible self employment uld

:Jobs shall be imparted to identi& villagers free of cost.

P

(D(vii) It shall be ensured drat in-built rnonitodng rhechanism for the CSR

Schemes identiRed is in place and annual social audit shall be got
gone from the nearest government institute of repute in dIe region.
The project proponent shdl also submit he status“ of
implementation of the scheme from time to time.

(XXW11) An Enwronmental Cen shall be created at the project site itself and
shall be headed by an officer of the company of appropriate seniorib/and qualification. It shall be ensured that the head of the Cell shail

dlrectIY report to the Head of the Organization.

B . General Conditions:

(1) T.he treated effluents conforming to the prescribed standards oray
shall be re-circulated and reused\vithin thi plant. Arrangements sh;1
be made that ealuents and storm water do not get mixed.

(ii)

(111)

A sewage treatment plant shall be provided (as applicable) and the
heated sewage shall be used for raising greenbglt/pl-antaljon:

Adequate safetY measures shall be provided in the plant area to
check/minimize spontaneous fires in coal yard, especially during
?ummer season. Copy of these measures with fun details dong with
location plant laYout shall be submitted to Me Ministry as wen as to
the Regional Office of the Ministqy.

(iV) Storage facilities for auxiliary liquid fuel such as I,DO/ HFO/LSHS
!hall be made in the plant area in consultation wi a Department of
Explosives> Namur. Sulphur content in the liquid fuel will not exceed

0.5%. Disaster Management ’ Plan shall be prepared to meet any
eventualitY in case of an accident taking place due to storage of on.

(V)

(Vi)

FIrst Aid and sanitation arrangements shall be made for the drIvers
and cther contract workers during consLruction phase.

Noise levels emanating from turbines shall be so controlled such that
the noise in the work zone shall be limited to 85 dB(A) from source.
For people working in the high noise area, reqUisite personal
eh n/\ tav\+=yen r\evq q : nayb + I : In#b Hb Hb w• Iq + awA I o, n, en ,= =Q,n n & ,n ,nl n 11 to u ,_ . on nJ J A J
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\

Workers engaged in noisy areas such as turbine area, air compressorv:
etc shan be periodically examined to maintain audiolnetdc record and''
for treatment for any hearing loss including shifting to non noisY/ less

nolsy areas.

(vii) Regplar monitoring of ambient ah ground level concentration of S02,
NOx, PM2.s & PMlo and Hg shall be carried out in the impact zone and
records maintained. If at my stage these levels are found to exceed
the prescribed Emits, necessaq/ control measures shall be provided_
immediately. The location of the monitoring stations and frequencY of
monitoring shall be decided in consultation with SPCB. Periodic
reports shall be submitted to the Regional Office of this MinistrY. The
data shall also be put on the website of the CQmpanY.

(Vl 11) Provision shall be made for the housing of construction labour (as
applicable) within the site with all necessarY infrastructure and
facilities such as fuel for cooking, mobile toilets, mobile STPI safe
drinking water, medical health care, crd(;he etc. The housing maY be
in the form of temporary structures to be removed after the
completion of the project.

I
I

i (LX) The project proponent shall advertise in at least two local newspapers
widely circulated in the region around the project, one of which shall
be in the vernacular language of che locality concerned within seven
days from the date of this cleafance letter, informing that the project
has been accorded environmental clearance and copies of clearance
letter are available with the State Pollution Control Board/Committee
and may also be seen at WebsIte -of ale Ministry of Environment and
Forests at http: //envfor.nic.in.

(X) A copy of the clearance letter shall be sent by the proponent to
concerned Panchayat, Zila Pad sad / Municipal Corporation, urban
local Body and the Local NGO , if any , from whom
suggestions/representations, if any, were received while processlng
the proposal. The clearance letter shall also be put on the website of
the Company by the proponent.

(Xi) The proponent shall upload the status of compliance of the stipulated
environmental clearance conditions, including results of monitored
data on their website and shall update the same periodicalIY. It shall
simultaneousjy be sent to the Regional Once of MO-EF, the respectlve
Zonal Office of CPCB and the SPCB. The criteria pollutant levels
namely; SPM, RSPM (PM2.s & ?M,o), SO2, NOx (ambient levels as well
as stack emissions) shall be displayed at a convenient location near
the main gate of the company in the public domain.

(xii) The environment statement for each financial year ending 31st March
in Form-V as is mandated to be submitted by the project proponent to
the concerned StAte Pollution Control Board as prescribed under the
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Environment (Protection) Rulesp 19862 as amended subsequently1
shall also be put on the website of the company along with th; stat&;

of compliance of environmental clearance conditions and shall also be
sent to the respective Redmal OBices of the Ministry by e-mail.

pl

(Ha) The proJect popoaent shall submit six moat lay reports on the
status of the irnplernentatioa of the stipulatek envkoatuental
safeWtds to the Ministry of Bnvironrrlent and Forests. its
Regional c)face, Central Pollution Control Board and gate
Pollution Conttol Board. The project proponent shall upload the
status of compliance of the environ!!rental clearance conditions
on their website and update the same periodically and
simultaneousIY send the same by e-mail to the Regional OfRce,
Ministry of Environment and Forests. - ’

(XIV) Re©onal Office of the Ministry of Environrnent & Forests win monitor
the implementation of the stipulated conditions. A complete set of
documents including Environmental Impact Assessment Report md
Enviromnent Management Plan along with the additional information
submitted from time to tIme shall be forwarded to the Regional Office
foT their use dutklg monitoring. Project proponent will up-load the
compliance status in their website and up-date the same from time to
!ime at least six monthly basis. Criteria pollutants levels blcludng
NO* taom stack & ambient air} shall be displayed at the main gat£
of the power plant.

(XV) Sepapate funds shall be allocated for implementation of environmental
protecbon measures along with item-wise break-up. These cost shall
be included as part of the project cost. The funds earmarked for Me
e11vlronntent protection measures shall not be diverted for other
purposes and Year-wise expenditure should be reported to Me
Minist£y.

(XVI) The project authorities shall inform are Regjonal Oface as, well as the
MinistrY regarding the date of financial closure and final approval of
the project by tIle concerned authorities and the dates of start of !uld
development work and comrnissi.9ning of plant.

(*„ii) Full cooperation shall be extended to the Sciendsts/Officers from the
MinistrY / Regional Office of the Ministry / CPCB/ SPCB who would
bc monltoring the compliance of environmental status.

5. The MinistrY of Environment and Forests reserves the right to revoke
the clearance if conditions stipulated are not implemented to the satisfaction
of the MinistrY. The Ministry may also impose additional environmental
conditions or modify the existing ones, if necessary.
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Yours f$ithfullyJ

tQ„JI
A

Copy to: Muti& 'i
The SecfetarYJ Ministry of POV/er,
New Delhi 1 10001 Shram Shakti Bhawml1 Ran

:Ha:i::ad: j£n"i'Q'lment), 8nWonment D'p',tm,nt, G,„,,.m,nt

Ps:aIrE=ghhE7T:#£6?lechcity Authority’ Sewa Bhawan’ R'K'
Ihe C:FEinlap: Tamil Nadu State Pollution Conti.D1 Boa1.d1 No. 76
!!ount Road, Mount Salai p (.-,Uindy! Chennd _ 600-aaa ---''~' -'’ ''-' ' u’The Ch

Hi !{{;!!i?I:fT: F{s:iji:hi! :::; i:: sth: g : 3 : ===
::E=io:=1 =g:FOUr Wings 17u Main Road’ 1 Block ’ Kar;nmangala’
jhc D.is_Tict Collectorl Thiruvall'ur District, Govt. of Tama Nadurl :IIe

3.

4

(Dr/Saroj)
Scientist 'F’
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No. J-130 12/36/ 20 10-LA-II(T)
Government of India

MinistrY of Environment, Forest and Climate Change

3rd Floor, Vayu Block,
Indira Paryavaran Bhawan, Jor Bagh Road7

Aliganj , New Delhi- 1 10003

Dated: 14.08.2018

The Chief Engineer (Pr'ljects)
M/s Tamil Nadu Genera :ion and DistributiDn Corporation Ltd. (TANGEDCO)
5th Floor, Western Wing, NPKRR Maabgai1 ' ' ’
144, Anna Salai, Chennai-2.

Sub : 2x800 MW Power Generation Enllore SEZ coal based Thermal Power Project,
Village VaYalur, Ponneri Taluk, Tiruva Iht District, Tamil Nadu by M/s
TANGEDCO- reg. amendment in EC.

Tje undersi©ed is directed to refer to your online application No.

Sir,

IA/TN/ VHE/ I0506/2C) IO dated 8,6.2018 on the above subject. 'Y
2' it has been noted that you have requested for an amendment in Environmentd
CleaTance for reducing the size of the units from 2><800 MW to 2x660 MW. It has been

noted that Environmental Clearance has been issued for 2x800 MW En1.10re
Supercritical imported Coal based Thermal Power Plant vide Ministry’s letter dated

07'O1'2014' it has also been noted that the CRZ Clearance was also obtained for the
pToposed foreshore facilities (Coal conveYor and cooling /coolant water pipe lines) of the
pPoposed project vide Ministry’s F,No. 1 1-80/ 2011-1A.III, dated 01.01.2014.

3' it has been informed bY You that TANGEDCO has adopted the capacity of units
as 2x660 MW instead of 2x800 MW to have uniformity in unit size and sp,u-e
management for the captioned power project while calling tenders. In order to establish
the Project under single EPC (Engineering-Prc.curement-Construction) cum Debt
Flllancing Basisi TANGEDCO floated International Competitive Bidding. The project was
awaTded to the lowest Bidder M/s BHEL on 27.09.2014, and the work was commenced
on 09'10'2014' SubsequentIY a competitive nrr-l of EPC tender has 81ed a case twice in
the Honl3le High court of Madras to cancel the award to M/s BHEL uld requested to
awai'd the EPC conttact to them. After hearing the case Honble Hight Court of Tamil
Nadu issued judWent in favour of TANGEDCO on 07.04.2015 and 18.10.2016
respectlveIY' The work bY M/s BHEL was held up for more than 2 years due to cases

pending before Hon 1:)le High Court. On receipt of anal verdict from the Hon ble Supreme
court, M/s BHEL again commenced the work on 19.10.2016 and works in various fronts
are under progress .

4' . IF has also been informed bY You that the reduction in unit size of the proposed
project involves Teduction in both consurnption of resources and pollution level from the
proposed power plant. The time schedule for completion of power project is 42 months
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from LOI and expected to achieve COD by 2019-20. A compa'ative statement of 2x800
MW and 2x660 MW details the same as follows:

S.No. 1 Description } Requirement f
i._2?60_C2 MW ! for 2x660 MW

1 1 Land t 500 acres 1 408 acres

Change

Reduction in area
of 92 acres

Ema Hmsan 12,950 In3/h Reduction of water
requirement 4230
m3 / hr

3 Coal @ 85% 1 4.549 MTPAPLF i
3.-/’9 MTPA Reduction in coal

requirement 0.759
MTPA

4 Ash
generatIon

i 0.364 MTPAI 1 0.303 MITPA
i

Reduction in ash
generation 0.06 1
MTPA

5 Project
Cost

11,153 Crores 9,799.02
Crores

Reduction h
project cost
Rs , 1354 , 11 Crores,

6 Gross
Energy
Generation
@85% PLF

II
E

II
t

9828.72 MU Reduction in gross
power generation
2084.88 MU

5. The proposal has been considered in the EAC (Thermal Power) in its 18th meeting
held on 27.6.2018. In acceptance of the EAC recommendations and in vieIV of the
clarifications furnished by you, the Ministry hereby amends the Environmental
Clearance dated 7. 1.2014 for reducing the unit size from 2x800 MW to 2x660 MW,
subject to following additional conditions:

1. An area of 92 acres which shall be available after reduction in size of the units
shall be utilised for raising greenbelt in addition to the greenbelt stipulated

earlier
Revised emission standards issued \rjde dated 07.12.2015 shall be achieved at
the time of commissioning of the plant.
The capital CER budget shall be in line with Ministry’s OM dated 1.5.2018 and
the amount shall be spent in the surrounding villages in line with the Ministry’s
guidelines dated 1.5.2018.

ii.

III .

6 . All other conditions stipulated in the Ministry’s even letter dated 7.1.20 14 shall
remain same as applicable.

This issues with the approval of the Competent Authority.
Vr\11 TO fa ;+}lfll 11 vr
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B

Copy

1. The SccrctarYl Ministry of Power, Shram Shakti Bha\van, Rab Marg, New Delhi110001. –

2. The Chairmani Centrd Electricity AUthority, Sewa Bhawan, R.K. Puram, New
Delhi- 1 10066.

3.

4,

The Chairman, Central Pollution Control Bcard, Parivesh
Office Complex, East Arjun Nagz, Delhi- 1 10032.

Bhawan , CBD-cum-

The Additional Principal Chief Conservator of Forests (C), Ministry of

Environment, Forest and Climate Cbulge, Regional Office (SEZ)1 Ist and
IInd Floorl Handloom Export Promotion Council, 34, Cathedral Garden Road,
Nungambaklcam.’ Chennai – 34.

5. The Principal Secretary to Government, Environment and Forests Dep,utment,
Government of Tamil Nadu, No. 1, Jeerlis Road, Panagal Building, Ground Floo'r,
Saidapet, Chennai-600 0] 5

6. The Chairman, Tamil Nadu Pollution Control Board, 76, Mount Salai, Guindy,Chennai - 600 032.

7.

8.
9

The Dlstrict Collector, ThiruvaUur District, Govt. of Tamil Nadu, Thiruvallur
Collector Office> Master Plan Complex, NH 205, Tiruvallur, Tamil Nadu 60200 1.

Guard file / Monitoring file .
Website of MoE;F&CC

(Dr. S. Kerketta)Director, IA.I



++ r
:.\ ’

30

No. J.130 12/36/2010-IA-II{T)
Government of India

Ministry of Environment, Forest and Climate Change

3rd Floor, Vayu Block,
Indira Paryavaran Bhawan, Jor Bagh Road,

Aliganj , New Delhi- 110003
Dated: 01.02.2019

a•Halen

OH

The €C:hief Engineer {Projects)
M/s Tamil Nadu Generation and Distribution Corporation Ltd. (TANGEDCO)
5th Floor, Western Wing, NPKRR Maaligai,
144, Anna Salai, Chennai-2.

Sub: 2x660 MW Enaore SEZ Coal based Supercritical Thermal Power Project,
Village Vayalur, Ponneri Taluk, Tirwallur District, Tamil Nadu by M/s
TANGBDCO- reg. extension of validity of EC.

Sir ,
The undersigned is directed to refer to your online

IA/ TN/THE/ I0506/20 IO dated 6.12.2018 on the above subject.
application No.

2. It has been noted that you have r:guested for extension of validity of
Environmental Clearance datcd 7. ] .2014 for a period of five years. It has been noted
that Environmental Clearance has been issued for 2x800 MW E;nnore Supercritical
Imported Coal based Thermal Power Plant vide Ministry’s letter dated 07.01.2014.
Further, an amendment in the said Environmental Clearance for reducing the unit size
from 2x800 MW to 2x660 MW has been issued vide Ministry’s letter dated 14.8.20 18.

3. It has been informed that the project activities were held up for more than 2 Years
due to pending court cases in Honl)le High Court of Madras though EPC contract was
awarded to M/s BHEL on 27.9.20 14. After receipt af anal verdict from Honl)Ie Supreme

Court, M/s BHEL has commenced the work on 19.10.20 16 and construction activities
at various fronts are under progress. It has been informed that the physical propess
and financial progress of the project has been achieved by 20% and 40%, respectively.
4. It is to inform that the EC dated 7.1.20 14 was originally valid for five years, i.e.
till 6.1.2019. Further, the Ministry’ Notifications vida S.O. 1141 (E) dated 29.4.20 15 and
S.O.2944 dated 14.9.2016 stipulated the validity of EC as seven years instead of five

years. Further, it may be extended by the regulatory authority concerned by a maximum
period of three years if an application is made to the regulatory authoritY bY the
applicant within the validity period. The regulatory authority maY also consult the
Expert Appraisal Committee, as the case may be, for grant of such extension.
5. Further, the Ministry \ade Office Memorandum dated 12.4.2016 clarified that the
ECs which have not completed five years on the date of publication of Notification i.e.
29,4.2015, their validity will stand automatically extended to seven years.

I /'”
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6. The Ministry has examined your application, in the present case, the EC was
valid on the date of Notification dated 29.4.2015 and accordingly, the validity of the
existing EC automatically get extended to seven years, i.e. till 6.1.2021.

7. In view of the above, you are now requested to approach the Ministry at least
three months before the expiry of seven years validity, i.e. before 6.1.2021 for
further extension, if required.

This issues with the approval of the Competent Authority.

(Dr. S. Kerketta)
Director, IA.1

Copy to: -

1. The Additional Principal Chief Conservator of Forests (C), Ministry of
Environment, Forest and Climate Change, Regional Office (SEZ), lst and
IInd Floor, Hand:loom Export Promotion Council, 34, Cathedral Garden Road,
Nungambakl<am, Chennai – 34.

2. Guard file/Monitoring file.
3. Website of MoEF&CC //

(Dr. S. Kerketta)
Director, IA.1
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F. No. 22-27/2015-1A-1:11
Government of India

Ministry of Environment, Fc res: and Climate Change
(IA Division)

Indira Paryavaran Bhawan
Ali Gary, Jor Bagh Road

New Delhi- 110003.

Dated the 12&1 April, 2016

OFFICE MEMORANUDM

Subject : Notifications issued by the Ministry of Environment, Forest and
Climate Change vide S.O. No. :1141 (E) dated 29.04.2015 and S.O.
No. 2571 (E) dated 31.08.2015 under the provisions of the EIA
Notification 2006 regarding extension of Validity of
Environmental Clearance-Clarification regarding.

The undersigned is directed to inform that in respect of the subject mentioned
above, the Ministry has decided to clarify the applicability of the Notifications as under:

(i) The Environmental Clearance of the projects which had not completed
five (5) years on the date of publication of Notification i.e. 29.04.2015,
there validity will stand automatically extended to seven (7) years.

(ii) The Environmental Clearance of tae projects which have completed five
(5) years on the date of pubIIcation of Notification i.e. 29,04.2015 andthe project proponents submitted application for extension of their
validity within the validity period of five (5) years, the validity of suchenvironmental clearances will also be extended to seven (7) years.

(iii) The Environmental Clearance of the projects which have completed five
(5) years on the date of publication of Notification i.e. 29.04.2015 and
application of seeking extensiol of validity has not been submitted within
the validity period by the pro-ect proponent, their extension of validity
will be decided on case to case basis.

This issues with the approval of the Competent Authority.

SI. ;
(Dr. Satish C. Garko

Scientist 'F

To

1. All an Officers of IA Division
2. Chairpersons / Member Secretaries of all the SEIAAs / SEACs
3. Chairman, CPCB
4. Chairpersons / Member Secretaries of all SPCBs / UTPCCs

Copy to:
1.

2.
3.
4.

PS to HNIEFCC

PPS to Secretary (EFCC)
PPS to SS(SK)
PS tO JS(MKS)/PS tO JS(BS) / PS+D JJCGB1
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rfxta do do qaQ-33004/99 REGD. NO. D. L.-33004/99

able Gazef{e of Jiltd{a
EXTRAORDINARY

WPT TI–@IT 3–VT-WE (ii)

PART II–Section 3–nSub-section (ii)
VTfIInn t VqiTfVn

PUBLISHED BY AUTHORITY

R. 8951

No. 8951

# fqmt, dJl,Idl+,VTd 06, 2018/Lhl,'lq 15, 1939

NEW DELHI, TUESDAY, MARCH 06, 2018/PHALGUNA IS, 1939

wfqvr,qq3#tqVqTtqftqfq+nVq

T&W
q{ ft??it. 6 nd. 2018

m.qr. lo02(v).–Mr PBR +, WTtq®r, A aM @TTl RfIdT +TrTT gT ;If#qqTT

q.vr.BIr.19(%), UTfT© 6 qqVfT, 2011 (fR+wr+§w%qqvrq afm f+fhmifTqgfBwT, 2011 %T nrT {).

rnrqfaarTfkr hfF#r€fkrf+fhnFrfn=?Tfq7fhrTi3h3qKqt7+Mfi,VqTqq~fatty+WWii gT
FqrqTr w f+fuq aTfbfIfe7 fiT{ TH 8:

at #fnr vtrn + afhr f+fnHr qh gf%qqqT + vgftv :#TfT #1 v{ vnqfr8v gr tErm + fbaH +
;HPdK Bit 3qa gf%pm # gdR 6Bftm: WHfrTT r f+VTr qd % fRI{ im nqr€t + VT=r f+ftra
wrurPff + gWTtqq vm fM };

gh lwfm afb fm Th yIFBt qI tuI + 1 Mw, 2917 qt WBitfBv mfr 32df hq + % $fT

f+f+qvq fhn fq wt qfVt7 fbwit w f+VTr +t wqq wm };

ah ##Pr mFR, a{qd # t7rT + TUt SIT, trIM ftfMT fm wfbqqTT, 2011 ffTqf%f8T
+9fruqF fr mt vr van mfT i;

3h ign nFRdRqqfTwr (+Twr) fhrv. 1986 % fom 5 % WfWT-r (4) iT TVdu fr tInt wi

Eq % aT {f%7q8 Rgn ftfhTV fn ©fbqvrT,2011%r+9fmT HIt # fhMa fbI=ft + fhm 5 %

©rfnn (3)%'#(%)#©EfmqqqT qT v+ vr +©fRW+ mm VTnqtqff7t il
em,, VT, +fm FFF, qTtwr (+Twr) fhFT, 1986 % fhFr 5 % TV-fMRI (3) + dr (7) + vrT

TTfb7 Ta= IJ JITd I ul /#T8rrrr\ ?rftl n JIU dann flanK Tr DO\ ;fT grrrr Q7£T =rr9rrrr rl \ M 7trgrrrr ro\ 3; #7 r\l\



34

2 THE GAZETTE OF TNDTA : EXTRAORT)TNARY [PART IT–SEC. 3(I1)]

giIT mT qTffrft Tr vfpr Htf ST, atm f+fhm frT @$1qqTT, 2011 iMfRfU ;iT +QfrRq nNT },
gzaq :-

a-bT 4.2 +, & (v) + mm qt f®tfRfbT dvtvr vM. V=IfR :-1

"(V) TV ©BhI.ntT + eIght qhhrTT + gil@r wrTqfTgq, aqa vnqfruq % VT6 fT+ gt TTft© +
vnn}#Tgvf#+fh+TghTT;

WT, fnihT 8Rrr©Tn, vn9hTq + gTO {r+ gr aTftV + qtq nf gT Bnfl % :+Tar VTtW

VTr #nrr3h7wr3qBvvr9itwq +i#Tft++#r7Tft© +tn7vf#rgqf## #tmfRThr
%Tf qn©nBhnaqr %fxvRv %tTr€Fn :

+1 % iF fq+@arwqRhrtnq a7 afM fTVdu7vTf#wranmTqMq qT +gm %
MR h fM f+TTP9r + vm Mar 3lvf# # flaT WTtZq grtr fa ylRql£1 qt fM TTt

qladd#T79rr ++uTr#tgvf#©fB+dq f7qf#tgvf##fh®BfTqT wM;

2. 7nT 4.2 % w7q fh8fRfbT 39-bT Tvr mOTT, g'ifR :-

"4.3 gEM fhqTqnfF#+fRqqFRmrTnqjtVT.-

TvR %Hmm, fT ?arTF IT HfbWTT # ?Mr h VaT WEhr {, vile#RThr Fr gRT,

fr $ vvr9ituT + fBqT nnT Tvr 8, bva efT €9rr + f+fhrf+dTnw + fRI{ fBqn fbrT
@rhrr,fhi+fRfR%z:Tq7+f%fhHtdtwr %fhqft=imqT€rqTlfhn { 3l1 NT
qft=?TqqT, fT #TqH+y+qT8##wfR%wr+Bt,3HHr ftfnrftftqwq#f€FrT;

+Tad+rfTTVd£rTVTfh,{q,T?TTFm#+RRTWFWr +++f#TRReW MrRit
ITT #Fwnftm%t-nf%f#mft9ft fTt+nnr =fim$?f+fhFft%rgfRgwTq# ENT i;

111 edT T9rN, mr fhThr WtfeT7 'ft©H# vqr9fTuq + fBqT tq 31f%wTT gT 7TfT=g + q#

31+y fr Trqr i, 7v qt fRqn M qqjq tuI, qq Bit q©qT! qftvfq ;hTq7 gTn fT fWIT

vRFn, WEq7 glfTT Tqa+TMT+3qTR$RT{RdTqtUT#feq30q3,2018 aH TFT if
TITr Trl

[%r. f. 19-27/2015-mh-TTI

fIIer Tqn fd%, dIqa wf+

bwr lg gfBQqdl VNK + tl\dUd, mr%rwr, VFr II, dr 3, 7bdr (ii) + +@iT m.©T. 19(gr) TTfT@

6 ©xvft, 2011 €TTryvrM ft x{ ft fR mqqqTq 3+f+qTJVT!+qftf#7fhn WT qT :-

Fr. gr. 2557 (g), aTft@ 22 mFa, 2013;

Fr.gr. 1244 (v), aTft© 30 gM, 2014;

Fr.gr. 3085 (v), TTftv 28 Mm, 2014;

Tr.gr. 383 (v), TTfhg 4 %M, 2015;

Fr.gr. 556 (31), TTftTg 17 nM, 2015;

Fr.gr. 938 (v), TTfhg 31 TT+, 2015;

Fr.wr. 1599 (v). HtlV 16 qT, 2015;
an ur aERO r v\ d in rd Qr\ nii Ji and c•
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S.O. 1002(E).–WHERF.AS hy notincatitin of the Gov=rnmenl nf India in the Ministry of Environment and
Ftlrcs.l'. numhcr S.C }. 19 rE). dalcd Ihc 6'1’ January. 2011 (hcrcinaF.cr referred Lcl as Lhc Coastal Rcgulalion Zone
Notification. 2011 ). the Central Govcrnmenl declared certain coastal SKetches as Coastal Regulation Zone and
rcstrictions were inlposcd on the setting up and expansion of industries. operations and processes in the said Zone:

AND WFTEREAS. thc Central Govcrnmcnl have rcccivcd rcrrcscnLations from various stakeholders including
State Governments regarding extension of validity of clearance issued under Coastal Regulation Zone notificatian and
For consideration of post facto clearance under in the said notificat on:

AND WHEREAS, the National Coastal 7.onc Managcmcnt Authority in its 32l’d mccting held on 1 " November.
20 1 7 had also decided that the above-mentioned issues need considerat on:

AND WHEREAS. the Central Government taking into account the above. proposes to make the following
alnelldments; to the Coastal Regulation Zone Notification, 20 11 :

AND WHEREAS, the Central Government. having regard to the provisions of sub-rule (4) of rule 5 of the
Environment (Protection) Rules. 1986, is of the opinion that it is in public interest to dispense with the requirement of
n(xicc under clause (a) of s;uh-rule (3) of rule 5 of the said ru]es for amending the said Coastal Regulation Zone
NtILil'ication. 20 ll.

NOW THEREFORE. in exercise of the powers conferred by sub-section ( 1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act. 1986 (29 of 198e) read with clause (d) of sub-rule (3) of rule 5 of the
Environmcnt (Protcction) Rules. 1986. the Central Govcrnmcnt hereby makes the following further amendments in thc
Coastal Regulation Zone Notification. 20 1 1, namely:-

I. in sub-paragraph 4.2. for clause (v), the following clause shall be substituted, namely:-

“(v) The clearance accorded LO Lhe projects under this noLificaLion shall be valid For a period of seven years
from the date of issue of such clearance:

a after suh-paragraph 4.2. the Following sub-para shall he inrertec, namely: -

(i)

(it )

3qTr{aqFrTTvqq : 3TTTqrWr

Fr. gr. 4162 (T), HtlV 23 fIftH, 2016;

Fr.gr. 621 (T), TTfT© 23 gRT$. 2017;

Tr.Nr. 1393 (v), RTft@ 3 q{. 2017;

Fr.gr. 2444 (v). TTftV 31 WT{, 2017; aT

Tr.Fr.fR. 1227 (w), TTftV 06 ©qq©, 2017 1

10.

11.

12.

13.

14.

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATiON
Ncw Delhi. the 6th March. 20 18

Provided that the construction activities shall commenc3 within a period of five years from the date of the
issue of clcarancc and thc construction be comp]cEed and the opcrations bc commcnccd within seven
years from the date of issue of such clearance:

Provided further that the period of validity may be extended for a maximum period of three years in case

an application is made to the concerned authority by the applicant within the validity pcriod, along with
recommendation for extension of validity of the clearance by the concerned State / Union Territory
Coastal Zone Management Authority- i

Post facto clearance for permissible activities.-

all activities. which are otherwise permissible under the provisions of this notification. but have

ctlrnmcncctl ccrnstruction without prior clearance. would be considered For regularisaLion only in such

cases whcnin lhc project applied for regulartza tion in the specified time and the projects which are in

violation of CR7. norms would not be regulariscd:

the cjlnccrncd Coastal 7.anc Managclncnl Aulhnrity shall give specific recommendations rcgarding

rcgulal'is,alton of such proposals and shall certify that there have been no violations of the CRZ
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(111 ) such cases wllcre thc construction have been corrmen=ed before the date of this notification without the
1-cquisite CRZ clearance. shall be considered only by Ministry of Environment, Forest and Climate

:h?nge' provided that the request for such ngularisa:ion is received in the said Ministry by 30lh June,

[F. No. 1 9-27/20 15-TA-IIT]

RTTESH KUMAR SINGH. Jt.Sccy.

Note : The principal notiFication was published in the Gazette of rndid1 Extraordinary. Part TT. Section 3. Sub_section (ii)

\'idc numhcf S-o. 19 (Ei. dated thc 6'1’ January, 20 1 1 and SJbsequenLly amended as follows: -

I
3

4

5

6

7

8

9

in
11

12

13

1 4.

S.O. 2557 (E). dated the 22’"J August. 20 13:
S.o. 1 244 (E). dated the 30'h April. 20 14:

S.O. 3085 (E). dated lhc 28'l1 November. 2014:
S.o. 383 fRI. dated the 4'h Fchruary. 20 15;
S.o. 556 fE). dated thc 1 7'h February. 2015:
S.O. 938 (E). dalcd lhc 31 " March. 20 15:
S. O. 1599 (E). dated the 1 6'l1 June. 2015:

S. O. 3552 (El datcd thc 30'h Decelnher. 20 ]5:

S. o. 121 2 (E). dated the 22"1 March. 20 1 6:
S.O. 41 62(E). dated 23R1 December. 2016:

S.O. 62 kE). dated 23“i February. 20 17:
S,O. 1393 (E). dated 3"1 May. 2017;

S.O. 2444 (E). dated 31 - July. 20 17; and
G.S.R 1 227(E). dated 06'h October, 20 17.

RAKESH
qI IRI it

Digihlly signed by
RAKESH SURUL

Data 2018.03.09
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r. W., d_r8ar2/BB/gola-IA.K [T)
(J©Xr©7nnlcrr€ of :E&€iia

Ministry of E)ItViraam8Bt, Fore#8 &ad QUIn ate C)ian,g,8
{IA Division)

2'“1 Floor, Va;yu BlaCk
IrItitra PWy uvarail B}rawnit

Liar E3ugti Road, AliganjNew :1)ciM ' l:LOOQ3@iq wR

To, '.DHbed; aqa=„April, gag :I
it

Hut;t+
.$:

Sub :'

V Me, POnn©d Taluk, Dba'it -VMvdM,I T+hRC&add ’v; }@4ns£ob’ .bf-
validity of :8nviroa:mental {}laRVa!!ee & reg,

fhi s has reference to your c>nUnc app.!}catbu. no. \N}TRjTVB] 173.5'gi/202Q of}
Sir

1 6’h September, 2020 for extension of -validity of the Wl+jf&din8r;t£a.-Q!+&r,ance' datail
7'h January, 2014.

2 . The bXinistCy of EnvironrntInt, Forest and CIinlate (!hi&ngc has can$itiere.d t:hP
proposal for grant of extension of va]icjit}r of Rnviror3,ment <SearaIne dated 7th
Januae„-, 20-1.4 (i.e. till 6th January, 20 14) and amendment dQted j£+th /\ugu8h 2D:LB

for change in project capari ty j.e. from 2X80{)h£W to 2X.66€W# .©8tjeF'lhQ,,TravisioQ$
of ETA Notifico.tion, 2006 and ainerldrnerlt$ therein.

3 . Foilowing
proposal.

are the details subu3itted by Prpject. Mp:qrwnt . for ' tk}e. hastaI$
\R:

The ieC for establi§tlirrg 2x800?aw \vas grand
Public he, ing for the p: ject was conduct©ct- On
has been changed to :660MW
14.8.2018
CRZ Clearance for coal pipe conveyor, coo
under CRZ Notifieation, 20 ll, was la b'
on the TJVCZM A recorrrrnerldatioris d
The current time schedule for Eh
The WOrkS are prI a ':f:
the time schedule. Pht©i©d
55cyd
Coils

': ' ' +IS

>:}:

Iii)

iIi

iz3ajetEret
main piant iS ar6umd
it is estiIII.ate-d that extensiOn df
completc the project works

+q r:itenvirorlirlen&I nOI IrIR.
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!:=;1: :}:TtigFcted to CDmaH8©oa' by May §022 and AuW© 2622 bcUdaYg
ir for installation of F(}D is irt process rata .it .is' @pewed.#Id( +h&,Md}h +Hall..
a-egIt>t 6 aTnawnGeme?It by AprIl 2{:>Q 1 nhl1 8ahe dated’.ta .bJ'’don;-pl£tak't;S

?nHJBnp C leaF&nCC has been is&ned by'M©BPm br 'the 'gr$3 aa bMd.'ot;
ubfn ission that the eM6Utlg ash dyk{:+ pf NCTP8- Iidi! b&-’86l+I.dd',:h'f'I;die
YI afb diFPO pal 5inccl tIre capti'opeci pr6j©€ft it£sif ib- b.gillK ,dg$B18ii’ia ;i+8b
)andonwI £mirnary ash pn.Tld of N<'fTe:
FDCO has proposed augmentation of vc;uma pf the axi$titIE' N(I:Fps &h
bY £aising $ in under tea]nical guidanc8 of :IIV -:Madrgg,-_'War the':',&bdVe:

:#F:% g= ;:i:l=Fa£??apt'S;giLt:?nL$! iWbgbill!!-Lptir)ned palver prOject.
lr?posec} augwtenWlion. of the .a$11. PQ!!d , STill. *q@t§r ’. t{};:' €&§' ' t$111. , gg}}

! pond are as below:

H:+i'

ii'

\+

I + t:

Iv;}ja

$1t +
S a F

'S
C $1

Pa
A

I,atitucte
13' 1 7':5.ad’ yR
13+ IS'sT 1][

!3'. ls'sq.am

Iftrcida
,BMWM:
Bb+i=gIginI
-80%Bl2{$@
4

I

m7’12.30''N

BBC::O &ppiied to :Pauli! Nadu C:aa§tal ilan& ' ;Wariagenleilt. .&dthdf§y;'QIE
.2C=>2D to issue recomrnendatim far ext8nsio+r o:f ' C:gZ .(}leafance II,. I.W}4;
atel.y for 3 years.

:)f Green Belt proposed to be developed is 130 Aere§' 4roqqii la
tY develt>Wd with writable type pI&ntatiqn. . iE' is: subMitted,
per Year will be d©veioped as Green baR in the neXt 3
before cctnmJs8ior3ing of the
belt will be based on ale

b,aDur District
: + + b+; Rb +•\+! a

jI

%crt: Appraisa! (;omtni'ttee iIi; it$ - --4.q?

’<>wer} meeting held on 1:rh NovdJ{{bbf;
mended the proposal for grant of.
The recommendations of the S€;'ZbaA

Based on the recoJlrrnerrdati dlls of:

laUoris of the SCZMA and krfOHna@oa,
by TANGE;DCO, the &thUstry of B}.nviranmera',
nts approval for extentis the vaiiclity ,of the
y, gO 14 & CRZ C}earanee dated !“ January}=
t2.20:2:3 in terrns of the EfA NotiHcation,
1, 201 1 read. with amertd7n€rtt uitie S.O. I
ccImpI{ar3ce of foi}owing additional oond{tion&

uc-gas Desuiphudsation (PGD) shaH bq
hy$ica: and financial) shall be subruit£e'd a4.
le a8h pond (about 353 acres) augrrlwatalign
' 6 m to accommodate additional &

6%
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I

ILet:: A :: :8} =E: I iT$ C;Ap:T=TitIi nd% ahiFJ:b S ?t;ali::#=V& I I;TLiES::liSA:eXT:

;;1;!!!!: 1gHg;d: \!! !FIiLT::dull:q111:; fB) t 4%::;F)LIE: To:I&:: ivenTfsLiFe
developed.

iV+

5 in u 8 ]!! ! ;#: 3: £FreE !=?! ts S:::: I bSLeT 11!!:is IE !!! I:Fg : 11 : t ={d% £;:: \ :&11:E:::Int: d
i .Ol.2'o 14 shall railIain swrle,

6,
:C:h

,-,-„ .y&aIR@fhM&* '

Ji}gl
7i \ eh: :\d7

+[:k;ll84
Copy to:

1 The $ecreUJ3,, NHa ism of Power, SMM'gh4kt{ Shaw$*';Pah )gE$exif- IE)el T

2 . ;t:: %haUL an, Central nleetd.'ny Auth.hEY, Se$va bbq@”; k’ X' -t*1*a'”’ Ne”

3, 4?!TH:i==)=]Fbentra! PoUudon CaIIkoi Board, PM@sh Bh4waH\ Wwt hjv}
Nagar, Delhi -

4. The

i

8

ilO 032
Additional 1:1 IaOr General

secx)nd noor, HancEloom
R<.>adJ Nung&mbaklcain

S. The Principal Secret:Wf
Tu11il Nadu, Fort

6, The (!!!airlhani
Mount SaltIi, (}uin®,

7. The District Collector,
602 001
Guard file/ Monitoring file
Website of MoB;F&CC

H ) • ;

9,
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IMd gt.qa- 33004/99 REGD. No. D. L.-33004/99

M

aB:ze Gazette of Ji$td{a
lit.dt.-#.QH.-y.-18012021 -224513

CG-DL-E-18012021-224513

EXTRAORDINARY

WPT IT–WV 3–WIM (ii)

PART II–Section 3–Sub-section (ii)
yIn+l t& WTfin

PUBLISHED BY AUTHORITY

T. 2011

No. 2011

q{fM, dtqqn:, qvq6 is, 2021Aaq 28, 1942

NEW DELHI, tVrONDAY, JANUARY 18, 2021/PAUSHA 28, 1942

mtvor, qq3jtqmqTjqftq#r+qrgq

Tf&W
dft@ft, 18 wM, 2021

vr.qr. 221 (q).– Mr vt€H, TnT#tV WTfqwr gh qq +qr@ +, wltqwr (+Twr) ©f#fhBI,

1986 qT 'nr 3 gt u-=mr (1) & w-urn (2) + @ (v) + ©gfhi wHI qTf%Rft#wibr ni EU,, wtqwr
TUna f+gbr gf&wTT, 2006 (fRI wii vn aH gBhlqqT Vr Tvr e) few rr. gr. 1533 (v), nav

14 f++F, 2006 ta WTfin f+w vr WT i, an r%NT =R BUNdY + W sft It+fb7 qdtn: q{
qNihrmgf4rMqqrff + fhm+f%T3H ahn%fn#Twr3h/vr©qH f+wr+qftvMfwn©r
VFm}TqTf?qft, Tft q+ gfeUTV ui % fRTm,vfhit©nT+uq Fa fi# #t +f+ihr wf vr Tft qt
Erv++If++f#7f+fhrmqvTfhmv+l+wf+rTfmwrnft vi+fba6hft I

gk gRIn HTm (qtft?-19) ii nih qt ha ET{ 3iT mTZm ITTii fht:Pr iT fRIT =itf©T

qF€gnq ( Tq vr gt®rq) + , hr + qft=fmVTgf qr f#=rnvrff iismUm qt VVTfR7 fbIT {I mImI
a?VTgqVT3qftVfq tvrman gf%wag g]VTa afbqm wd&&qtlfwrtqvfhwwrfbft gr
ftf£mnm#f8Tan+fhgTtgt#t@nvTft + +, wilf+gm 19nTXTa©$ftK6wraqHx€ tl
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Z I HE LJAZE I I L UF IIN Ul A : EA I KAUKUIIN AKI LrAF<1 11–aLL. JLIIJJ

era: gm, Mr ngn, wjqwr (+q:wr) f+m, 1986 % fhm 5 + (4) dr b vrq qfba qqTq tuI

(#lwt) ;If#fhFr, 1986 (1986 rr 29) ft urc 3 # al-mr (1) #taq-urtr (2) b & (v) gTTT nv
qrfMiF ST wfFr mi ST, qtq fh + Tn fbI=it + fhnr 5 % w-fhm (3) ii @ (q) b vgfVr 8fH #

;FrHT ©fqtf+ + q vm WHa + THU @Trurwr, wr- II, dr 3, TV& (I1), + sr%TfPr7, vrta VT©H qt

QMTqtT VTFqwr frI 4q +Trqq gf%WTT Tr.Hr.1533 (w). TTft© 14 f++H, 2006, + f+VfRf&T aT

+9ftuT afT i, g=riK: -

m ?IfbInT +,

(i) vr QfVF II "wi (2)_f+rRwr", iT BIgtv hT 7 % aq hr 7(i) +, er (viii) +i vum f+%f+f87 dy
fa:;=rTftv fQT=IT vpn v'Hq: -

"(ix) VHtM # daf# f+tft Rm % di EU,, 1 BaR 202c' + 31 TT+ 2021 gt wf# # #MT TNa
(6tf+-19) + mR %t ha ST Bill nq%ra Pr+ fhkHr ii fRI{ =i}f§v vF%vr3+ ( sv vr ©tRlq)
#tqf9+T€ gf&q3mbwdgjt+vgftv eFfqf 4tw+f#tf%fhiw7T#t©qf#4twrqr +
wfBqq + f+T fUn #f f#IT qTjTTTT ,7qTfq 3% +q# #t graf + ++% + w 31%f# # auT
;mqTV wwI# fhnqqmf+fhrwwiRqTfltI”;

(ii) tru 9q+;grT qt, ft%fRfMi}tTt@rqTrnrT, w:lfR : -

"9 q. ?q Rf$qsTT+#Tffg f#6 RmbdiSK, 1 aTtV 2020 + 31 qT+ 2021#tgqftqq+IhT
qTWV (fTftV-19) + %h %t hat EU, 3h nq'arT Fi% fhtwr % Rv qtfBT +iwm ($H Tr ©tfPrq)

frift +Iq wfMIxm bmjgjt % ©Eft7$F!{wtqwfhvquft #tf+fhTWr7T#t©Vf&qt wm+
vfmq+f@fqqnqfffbn vpn ,aqTfq3nwMwfhrv7nft % +d%t§vwqf#bfbrwvw,
TH vsft f#:rTqmm fqfhrn wd @dr l”;

[%r. +. 22-25/2020-WM. III]

:lft?Ttqq,+lngfq4

fHm : in wRFjvqT 'rna k 'mn, wnuwr, vm II, +g 3, w-dv (ii) +mr m.gr. 1533 (g), aTft©

14 f#FfF, 2006 rFr y?lPm +t T{ zft BM gf#InT Rf%wTT +Mr rr.wr, 4254 (©),TTft©

27 TM, 2020 rFa #fbI grT +QitUq f+VT TVr qrl

MINISTRY OF ENViRONrviENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi. the 1 8th January, 2021

S.O. 221 (E).–Whereas, the Central Government in the erstwhile Ministry of Environment and Forests. in
exercise of its powers by sub-section (1 ) and clause (v) of sub.section (2) of section 3 of the Environment (Protection)
Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to as the said

notification) vida number S.O. 1533(E). dated the 14tl’ September, 2006, making the requirement of priol
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1 +11 + 1 11–19 us JIll JJ }II Ka qII tlulqq . altllU quI J

Envil'onnlentl Forest and Climate Change is in receipt of number of requests for extension of the validity of prior
envIronmental clearances beYond the maximum period allowed in che said notification, as the COVTD-19 pandemic
has not Yet come to an end. The matter has been examined in the said Ministry and the concern is genuine keeping in
view the fact that due to lockdowns (total or paltial), continuaticn of activities in the field has been difficult.

Now. therefore, in exel'cise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act. 1986 (29 of 1 986), read with sub-rule (4) of rule 5 of the Environment

(Protection) Rules. 1986, the Central Government. after having dispensed with the requirement of notice under clause
(a) of sub-rule (3) of rule 5 of the said rules in public interest. hereby makes the following further amendments in the
notification qf Government of India. in the erstwhile Ministry of Environment and Forests, number S.O. 1533 (E)B

dated the 14th September, 2006. published in the Gazette of India. Extraordinary. Pan-IT, Section 3, Sub-section (TT))
namely

In the said notification. -

(1) in paragraph 7, in sub-paragraph 7(i). under sub-heading 11. “Stage (2) – Scoping”, after clause (viii), the
following clause shall be inserted. namely:-

fix>. Notwithstanding anything contained above, the period from the 1- April, 2020 to the 3 }'1 March

2021 shall not be consideredfor the purpose o/calcuiatjoyi of the period of validity ofTerms of Reference granted
under ! he provisions qf this noti$cation in view qf outbreak. of Corona Virus (COy iD- 19) and subsequent

!ockdo\ons (iata! or partial) declared for its control, however. an activities undertaken during this period in
respect Qf the said Terms of Reference shall be treated as valid. " ;

(ii) for paragraph 9 A, the following paragraph shall be substituted namely:-

9 A. Notwithstanding anything con£airled in this not$canon, the period from the l“ April, 2020 to !he
31" March. 2021 shall not be considered for the purpose of calculation of the period of vatidity of Prior
E:nvironmenta! Clearances granted under the provisions of this notiPcation in view of outbreak aj Corona Virus
fCOVIE>-1 9> and subsequent !ock£!owns Rota! or partial) declared for its control. however. aU activities undertaken

d11fing ibis period in respecl of the Environmental Clearance granted shall be treated as valid. ",

[F.No.22-25/2020-1A.ITT]

GEETA MENON, Joint Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary. Part II, Section 3, Sub-section
(ii) Tide number S.O. 1533 (E). dated the 14lh September. 2006 and was last amended vide the notification
nu11rber S.O. 4254(E). dated the 27'1' November. 2020.
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Powering Tamil Nadu's Progress...
-rom
:r. E . Mohan,B.E.,

:hi€'=f Engineer/Projects– i,

:-AhSEDCC)( A Successor entity of TNEB),
)" Fioor Western Wing, NPKRR Maaligai,

1.44, Anna Satai, Chennai –2

t-o

Fhe Director,

Ministry of Environment, Forests & Climate Change,

':A Division II (Thermal),
ndira P3ryavaran Bhawan,

lor B??h Roadr Alic;anI,
\Jew De;hi-110 003

.bbQ,CE/Pr:.!/.SE/e/p&.E/EEZm-ll/F.EnnQre SEZXPP -D.4g/23, dtM. Um

II rf

Sub: TANGEDCO – Erirlore SEZ TPP (2X66C) MW) Validity of Environmental
Clearance and C.RZ Clearances –Intimation on continuation of works

Reg

Ref: 1, Environmental clearance MoEF Lr No.J-13012/36/2010-IA-II(T)
dt 7. 1.2014

2. CRZ clearance F.No 1:1-80 / 2011 - IA,III Dt 1.1.2014
3. Amendment in EC issued vide MQEF’s Ir dt 14.08.2018

4. Extension of Validity of EC issued by, MoEF Lr No.J-13012/36/2010'#\-

li(T) dt 4.2.2019
S , MotIF order for extensIon of EC&CRZ vide dt 9.4.2021

5. F40EF & CC Gazette notification, dt. 18.01 ,2021
&####

TANGEDCO have obtained Environmental and CRZ clearance for Ennore

;EZ -rFP (2 X 800 MW) on 07.01.2014 and al.01.2014 respectively with validitY of 5
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'/ears Vide ref (!) & (2) cited above . For the convenience of spare Management.

;izes of the units are reduced from 2x8C>0„MW to 2x660 MW. NecessarY amendment in

Environmental clearance foi the reduced Size of units was obtained from lqoEF&CC/New

-)elh} on 14.08.2018 Vide ref (3) cited abOVe.

In the mean time, the EPC contra’d .far -the captioned 'projeet was aw8Fded to

:he lowest bidder M/s BHEL on 27,ob,29{4. and the work was cornrAenced OP

39.!o.20 14. Subsequent to the case fil:ed 'b9-tihd,toThpq$dVd: firtH' Of EPC tend’aC the

3rojec{ works were stalled for more than two Years and {aSuMed on :L9-IQ'2016

..cn.:,€quent to the final verdict came in 'fav:stir of TANGEt)CO on 18.1.0'2016 from

Ion ’bIC Supreme Court of India.

rbI.her, MoEF has recommended the Extension of validity of EC for 2 Years vide

-eT : -; '; cited ab,,,'e and further 3 years up to 31.12.2023 vide ref (5) cited above.

Regarding present stage work around 65% of Project works have been

cv,; Iiaf.::. I Inc! :hp bai8nce work is under progress. The vaiidit\' of the EC & CRZ

:icE ,’:' lcr' i', .:.',yDlrinq on 31.12.2023 as iO years VaII be completed on that date'

However, as per MoEF & CC notification, dt. 18.01.2021 / "due to CC)VID-19

lan.acm ic prevalent in India, for the ali c>ngo:ng projects, validitY period of E'C' shalt

lot -IC counted from 01.04.2020 to 31.03.2021 for the purpose of calculation" Vide tef

6) :itec] above.

ir, this connection, it is informed that 'TANGEDCO shall continue to carrY on with

'he 9ro3ect activities beyond 31,12.2023 for one more Year and approach the MinlstrY

or extension of E.C. cum CRZ clearance well before 31.12.2024, if required.

For kind information please.

dIE:::’\
(g 2 8 NOV 2FZ3 ?\

Yours faithfully

„,„„,d-%'
'AL' TANGEDCO<\,>J'’
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From
Er.R.Sunil. B.E.,

Chief Engineer/Projects,
TNPGCL (Erstwhile TANGEDCO),
5th floor, Western wing,
NPKRR IYaaligai,144, Anna Salai, Chennai 2-

To
The Director/IA-I (Thermal) &
The Member Secretary,
Thermal Project Sector,
Ministry of Environment and Climate Change/ Govt. of India/
Indira Paryavaran Bhawan,

Third Floor, VaYU Wing, Johrbagh Road, Aliganj,New Delhi-.110003.

Lr,No.CE/Pr/SE/C/P&E/EE/C/EMC-II/AEE/c/EEr,nore SEZ TPP/D 569/24,Dt. 18.11.24
Sir

Sub: TANGEDCO - Ennore SEZ TPP - 2 x 660 MW supercritical Thermal
power project – Extension of validity of EC & CRZ clearance for one
more year till 31.12.2025 - Requested – Reg.

Ref: 1) Environmental Clearance issued vide MOEF/GOI’, L,.N,.]r3012/
36/2010 - IA.11 (T) dated 07.01.2014

2) CRZ Clearance issued vide MOEF/GOI's Lr. F.No.rr-80/20rr- IA.III,
dated 01.01.2014

3) Amendment in EC issued vide MOEF’s Ir dt 14. 08.2018

4) Extension of validity issued by MOEF Lr Noi-r30r2/36/20ro-IA-ii(T)
dt 4,2.2019

5) Extension of validity issued by MOEF Lr NOJ-r30r2/36/20ro-IA-ii(T)
vide dt 9.4.2021

6) MoEF & CC notification, dt. 18.al.2021

7) Office memorandum issued by MoEF &-CC (IA Div) DT r3.r2.2022
8)Lr, No.CE/Pr/SE/C/P&E/EE/C/EMC-II,/AEE/c/EEnnore SEZ TPP/D

467/23,Dt.20.11.2023



46

1, This is with reference to Tamil Nadu Power Generation corporation Limited

(Erstwhile TANGEDCO) project namely Ennore SEZ TPP (2 x 660 MW)

Supercritical Thermal Power Plant at Voyalur Village, Ponneri Taluk, Tiruvallur

District, Tamil Nadu.

2. TNPGCL (Erstwhile TANGEDCO) has obtained prior Environmental Clearance

(EC) for this project vide reference (i) cited above, EC dated 07.01.2014 &

CRZ clearance dt 1.1.2014, (ii) Amendment EC dated 14.08.2018, and (iii)

Extension EC dated 04.02.2019, and the same was extended thereafter which

is valid till December 2024 as per provision of notification under reference (6)
cited above. The same was intimated from this office to MoEF & CC under

reference (8) cited above,

3. The project was commenced after obtaining requisite EC and CRZ clearance

from MOEF&CC on 7.1.2014 and 1.1.2014 respectively. Due to site and

technical requirement of pipe conveyor and CW line there is slight change in

the above corridor in CRZ area. Hence a suo moto case was filed by Hon'ble

NGT in OA no.162/2021 and NGT directed to obtain amendment in CRZ

clearance for the change in route of pipe conveyor and CW lines.

4. Hence necessary EIA study and CRZ mapping were carried out through

MOEF&CC approved agencies. Further as per OM dt 19.2.21 of MOEF&CC,

necessary application was filed with District CRZ committee for revised

adjacent route to obtain recommendation. District CRZ committee and State

CRZ committee have recommended the amendment in EC&CRZ clearance on

19,4.2023 and 9.8.2023 respectively. Based on the recommendations, online

application was filed with MOEF&CC to issue amendment in EC&CRZ

clearance to the revised route of Pipe conveyor and CW lines.

5. The subject was discussed in EAC (Thermal) meeting held on16.10.2023 and
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However The EAC (Thermal) has issued 'MoM dt 31.10.2023 to appIY

amendment under Violation category as per CRZ regulations 2019 and EPA

2006.

6, Again it is applied for reconsideration of amendment based on OM dt 19.2.21

of MOEF&CC, as per CRZ regulations 2011 since Govt of Tamilnadu is still

adopting CRZ regulations 2011 and necessary clarification obtained from

Director/Environment/GOTN on 20.11.2023 was also submitted to MOEF&CC

on 28.11.2023.

7. While pursuing the amendment with MOEF&CC it was informed that as SOP dt

7.7.2021 is stayed by Hon'ble Supreme court to deal such issues, it is

advisable to adopt the originally approved route of Pipe conveYor and CW

lines in CRZ area instead of approaching Amendment in EC&CRZ clearance for

revised route of Pipe conveyor and CW lines in CRZ area.

8. Hence TANGEDCO has decided to adopt the originally approved route for Pipe

conveyor and CW pipelines in CRZ area and best possible route in Non CRZ

area to speed up the project for commissioning to avoid expense in the form

of Interest during construction from Public exchequer.

9. Hence necessary application under 7(ii) c of OM dt 11.04.2022 of MOEF &CC

was submitted to MOEF&CC informing the adoption of originally approved

Route in CRZ area and slight deviation in non CRZ area and subsequentIY

the same was submitted before Hon'ble NGT through Misc' petition and

affidavit for information.

10. After hearing on 19.9.24 and 23.9.24, now Hon'ble NGT has disposed off the

case on 23.9.24 with direction to stick on the originally approved route in CRZ

area. (Copy of Hon’ble NGT order is enclosed) .The same has been intimated
La hAdXP Fn OFn + I I I • rr• t r 1 it J =\ JJ n\ a\ n 4 f 8 P
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$
t

('.„I,re,:LiV, : i,e ='eject is ,n construction phase with progress of arc)and 70%

compic[io,r. Major works such as FGE), cooling tower ape under constFuctlon'

12.1 lance, it is requested that one year extension of existing EC & CRZ cleaFance

for Lhc above captioned project may be granted as per the provisions of OM

ct 13.12.2022 cited under ref (7) in order to complete the projecl.

r
1 , R{)\j i. Jib !

k)
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F.No. 1 A3-2#28/2022-IA.111 [E 181584]
Government of India

Ministry of Environment, Forest and Climate Change

Impact Assessment Division
+++

Indira Paryavar4n Bhawan
3rd Floor, Vayu Wing, Jcr Bagh Road

Ali Ganj, New Delhi-110003

Dated: 13at December, 2022

OFFICE MEMORANDUM

Subj ece Clarification on the amendment to EIA Notification 2006 issued vide
S.O. No. 1807(E) dated 12/04/2022 with regard to validitY of
Environment Clearance - regarding.

The MkbtTy of Environment, Forest and Climate Change (MoEF&CC) vide
notification no. S.O. No, 1807(E) dated 12/04/2022 amended the provisions of EIA
Not#ication/ 2006 regarding validity of Environment Clearmrce as mentioned below:

Type of Project Earlier EC

validity
(Years) (A)

Further
extendab le
for (Years)

(B)

Increased EC

validity
(Years)

(C)

Further
extendable
for (Years)

(D)

River Valle- rojects
Nuclear proiects
}ZT other than River

Valley, Nuclear and Mining
Projects

ming Prom 30 (Subject to
adequacy of
EIA/EMP to
be reviewed

every 5 years
30after

years

2. The MhBtry is in receipt of representations from dKferent stakeholders

seekIng clarification on the validitY . of Environment Cleatance for diffefent
devel,.)p„,e„taI pr')je,ts in pursua„c, to the aforementioned Notification' The m?tter
has been examined and it is to clarify that the applicabilitY of the Notification is as
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1. The validity of the Environmental Clearances, which had not expired as on
the date of publication of Notification i.e. 12/04/2022, shall stand
automatically extended to respective blcreased validity as mentioned at para
no. 1 column (C) above;

Provided that the period of ©aliditv of Env&omlreata! Clearance ruit}1 7espect to
the type of Projects and AcHtiHes listed at Para 1 above 77ICry be extended in

respect of valid Enta70mxental Clearance, by the regulatory authority

concalred, by a maximum period of years as indicated at Para No. 1 Column
(D) above, if m application is mach in the laid dolt>n proforma to the regulatory

authority by the applicant as per the provisions oF EIA NotifIcation 2006:
Prot'&led futher that the regulatory authority may also col%at the concerned

Expert Appraisal Comrnittee bej07e grant of such extengjon.

ii. The Environment Clearances for which the project proponents have
submitted the application for extension of validity as per the provisions of the

EIA Notification 2006 as on the date of publication of Notification i,e.

12/04/2022, shall stand automatically extended to respective increased

validity as mentioned at Para no. 1 column (C) above.

3. This is issued with the approval of Competent Authority.

<

(Sund

To
1. Chairman, Central Pollution Control Board (CPCB)

2. Chairman of all the Expert Appraisal Committees
3. Chairperson/Member Secretaries of all the SEIAAs/SEACs
4. Chairpersons/Member Secretaries of all SPCBs/UTPCCs
5. All the Officers of IA Division

Copy for information to:

1. PS to Hon'ble Minister for Environment, Forest and Climate Change

2. PS to Hon’ble MoS (EF&CC)

3. Sr.PPS to Secretary (EF&CC)

4. Sr.PPS to AS (TK) / AS (NPG)
5. Sr.PPS to JS (SKB)
6. Website, l\4oEF&CC

7. Guard file.
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Item No: 4 and 5
BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Original Application No.122 of 2021 (SZ)
With

Original Application No.162 of 2021 (SZ)

(Through Video Conference)

IN THE MATTER OF:

R. Ravimaran, Ennore, Chennai.
. .. Applicant (s)

Union of India,
Rep. by its Secretary,
MoEF&C(_’, New Delhi and Ors,

.Respondent(s)

Tribunal on
;I:29::site&@BtNlotu bi

rspaper, Chennai editionmes 0
nrlore Power Plant’fer pipeline leakdt.01.07

Lt(S)

Union of

by its
MoEF&CC=

ident(s)

Date of he

:& yR}
CORAM

EMBER
HON'BLE Mr. J1

,ATI, EI§ERT MEMBERKORLHON'BLE Dr. SATYAGOP.

%

O.A. No. 122 of 2021
For Applicant(s) :
For Respondent(s) :

Mr. A. Yogeshwaran
Mr. M.R. Gokul Kristran for Rl
Dr. D. Shanmugmlathan for R:2 and R3
Mr. Vi java Mehmlathan for R4 and R5
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Mr. Vijaya Mehanathan for R9 and RIC)
Mr.s Revathia Manivannan for R7

ORDER

1. Judgment pronounced through Video Conference. Application is disposed of

with directions vide separate Judgment. All pending interlocutory

application(s), if any, also stands disposed of, in view of the disposal of the

Applications .

......................................... .J.M.
(Justice K. Ramakrishnan)

E.M.

,gopal KorlaF ati)
0.A
O.A
31't J

No.122/ 2021
d<No.162/20:

arluary, 2g22

ZWW§%
+.
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BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Original Application No. 122 of 2021 (SZ)

Original Application No. 162 of 202 1(gZ)
(Through Video Conference)

IN THE MATTER OF
R. Ravimaran

S /o Ramachandran
No.42, Beach Road, Thazhankuppaxn
Ennore, Chennai- 600057 / + + Ir +1Gb

/

r-\ .A
q\

g . . . .Applicant(s)

1. lon of India
Rep by its Secretary

:limateTh lment;try o:
Jorbagh, New

tAuThe Tamil Ni 'Zone
Rep by its
D epartme orlrner1

Panagal Building1, Jee:
600 015dapet, C:benn

The Public Wor
State of
Rep by
Fort St. G

)DCO)II Nadu* :utid'
ts C

10th Floor, NP
600 00Chenn

Stati;QPNorth Chennai Thermal

2.

3.

4.

5
Rep by its Chief Engineer
Athipattu, Chennai, Thiruvallur (district) 600120

6. The Tamil Nadu Pollution Control Board
Rep by its Member Secretary
No. 76, Mount Salai, Chennai.
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Versus
I. Union of India

Rep by its Secretary
The Ministry of Environment, Forest and Climate Change
Indira Paryavaran Bhawan Jorbagh,
New Delhi- 110003

2. The Chief Secretary to Govt. of Tamil Nadu
Govt Secretariat, Fort St. George,
Chennai Tamil Nadu- 600 009

The Principal Secretary to Government
Public works Department
Govt Secretariat, Fort St. Geor
Chennai Tamil Nadu- 600 00

The Secretary to Govt. of Tamil
lange and Forests.t of Environment, C:ep ar

lat, Fort St. GeorGovt Secret;
el \ R iS100 009Tamil NalC:henn

5. The Principal
D epartmen%pf
Govt Secr.
Chennai T:

Govt-WW r aclu

't St. G
600 009

:ment6. Tamil Nai
Rep by its em
First FI

10 015,dapet

7. The Ch
loardCentral Pol

vesh Bh
New Delhi 11

8. The Chairman,
ioaf'q\\Tamil Nadu Pollution C

No. 76, Anna Salai, Guindy,
Chennai, Tamil Nadu- 600 032

9. Tamil Nadu Generation and Distribution Corporation
Rep by its Chairman cum Managing Director,
6th Floor, TANTRANSCO Building,
144 Annn $:nlni
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Tiruvallur District ,
First Floor, Collectorate,
Tiruvallur- 602 001

12. The Chief Engineer,
Public Works Department, WRO,
State Ground Water and Surface,
Water Resources Data Cener,
Taramani, Chennai- 600 113

O.A. No. 122 of 2021

For Applicant(s) :

Respondent(s)

For Respondent(s) :
Mr. A. Yogeshwaran
Mr. M.R. Gokul Krishan for Rl

.ganathan for R2 and R3
athan for R4 and R5

Sith for R6
O.A. No. 162 of 2021
For Applicant(s)
For Respondent(s)

Suo
Krishan for RlMr

R:2 to R6'anath
Rl 1

:Mr. gmW8Jith

Judgme' Id on: 17tb' January, 2022
Janu

ECE K

Judgment '0

C 0 1]5:JIIIIIL 1][V1[ : W
HON’B&B

HON’B IAL Rb
$

Whether the Jud

Whether the Judgeml

DGMENT

:er - Yes/No

Delivered by Justice K. Ramakrishnan, Judicial Member.

1. Original Application no. 122 of 2021 was filed by one Mr. R.

Ravimaran, resident of Thazhankuppam Village, Ennore and a

x1, _ a r 1
1
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and it is not part of the Environmental Clearance/CRZ

Clearance granted to the 5th respondent and in violation of the

S aTTlee

2. According to the applicant> 5th respondent, Power Station is

located in Kattupalli Island in Ennore and Puzhuthival<kam

Villages. Between the island and' the mainland is the

Kosasthalaiyar River and its expansive backwaters. The

backwaters. ThethecanL1 (

lary to the Pulicat lagoonat:er connects

H r $1(! ! Tamil“paraval:system. ThI 'aters

n are 0ore crong w:

'floodto s:great Lmpo'

fer against sali intrusror1

ChennThe'

(TP: units of _c,ever

coal-fired=awatttotal'

fed andowerTeriesp

tion andoperate'

’power stationDistribution

3

comprises three 210 megawatt .coal-fired units which were

commissioned between 1994 and 1996, as well as two 600

MW units commissioned in 2013. Another 800 MW power

T,11,;lrl t r\,211 nd NrTPC= C:to IIP TTT ia n11 vram +ITT 11r1 ':1 or nAT’ a+W11a+-AV'
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4. The fly ash generated from the currently operational thermal

power plant is transported in slurry form through ageing

pipelines to the ash pond (which is unlined), a source of

contamination and constructed in violation of prescribed

norms, which have been discharging slurrY into the water

bodies. The google earth images of the area available from

2002 onwards show that ash has been leaked into the

environment for several d; Eg&:ABbe to tidal action) the ash

h.m th, n,.d p1,i., i, w,@@@% into the 'iver ;ystem and

into the!} been washed

gal'ast

bottomlclude both fly alused there:

ashTherm

nln
1 S pghFnts'are se

ctimonylum

hence huge

envlrorlm=eThe

term

ash

bQ,an

NickI

Chro:

radioac

5. the

(As)

also

..,....,...X„©*w®K=„ :-'. *".
Kosasthalaiyar, its flood pI grand the Buckingham canal for

decades and has severely contaminated the area. Aggrieved bY

this illegality, the applicant approached this Tribunal bY flllng

nrlair,al Qrlnl;not;nr. T\To nQ nf ')r11 A OF''1 th in ’rr;h"H'nl nf+AT
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to the severity of the hazardous levels of contamination in the

region. The illicit discharge of ash continues till date and no

steps have been taken to replace the old pipelines and to

prevent further contamination and the contamination caused

is yet to be cleaned up.

7. While things stood thus, the 5th respondent commenced

unloading pipelines and it was hoped that it was for replacing

statements made by the

Tribunal in OA No. 8 of

the

for

the leaking pipelines

5th respondent before

le residq,nts including2016. However lo the s
TF :qi :a H

workapplican :sponde; con:

thecti on

84 plantfor carrying ash from the Stage BWnew

,croachinJ:tio verLIn

andobstructingMand diverting

so essentialIdal mover#nte rIn

heat lns

iasthaliarThe 5th

to theLChingc) 1F+ (i

and

8

same for the purpose of b6nstruction of the structure.

Encroachment and reclamation of water body is illegal and

cannot be permitted in law. Water bodies cannot be reclaimed

hr nn\r q11 rh nrt;\r itv R Iron a hr irq rrp p11++ in a nrAaa a H’n+or hAd'’
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flow and ecology of the water body. Further, though it is a

permissible activity under the CRZ Notification in certain

zones, the same can be constructed only after obtaining

necessary CRZ Clearances, as admittedly this area falls under

CRZ zone covered by the CRZ Notification. In this case no

such clearance was obtained for the purpose of laying

pipelines through CRZ area

le purpose of obt9. The EIA studies cond'

1learance for this project ofEnvironment Clearance

lsclose g.the necessity forjtage-IIIThermal Plant

)cality did!eline artconstruc- peo

5tht ob%Iec

d committed fraud obtrespo:

5th
of &Fermlsslol

10. The$

forls'sion has b,'s that nQ peIesp

t. Inash from thIlelines to c:cons

e EIAfact lort SilT

%eneratedreport hi

i,h.@@ G ash pond. Inwill be utilize

fact, no ash pond area has bien identified in the EIA reports

and no clearance for the same has beeb obtained.

11. The Environmental clearance and CRZ clearance dated

on n 1 ') n 1 A nhta in nd }ur th P c;th I?Per\nn A Pnt ia 1;rn:torI nnlx, tn



60

Trestles for Coal Conveyor c) Seawater intake from forebaY d)

(Jlass Reinforced Plastic pipes for cooling water intake and

coolant water outlet. Thus> handling or conveyance- of coal ash

slurrY through CRZ areas is not part of the Environmental

Clearance/CRZ clearance obtained bY the 5th respondent'

12. The applicant also extracted some portion of the studY in the

application as follows:

lqd land break UP ectIr the p’Table 2.5.1.1 (Page 2.7) in
rhere is no land allocation fI

}ect. Ash pipeline connectingPage TOR-14 contains the
)f the layout for which EC/CRthe power plant to the ash dyk'

s sought,
In whether le siteTOR-3 bto a quesTOR xiv 'age

cross the11 ce
requIres

least forBr and b I inosas “No fill
}olumns tg{Fg}iJ®1 pIpethe

is almost pIle proposed sim ate'
,Ct,

*on 9.5.1 a
lerstruc con

not
slurry form through pipeRonveyance o

lh dyke is to be used

ash pipel
u-ifed,r routine use, as noctu re

'“ "“gl 'f gPa
unc

I/year
of water body/nTOR-3 see

ly/nallah are pwater,ates
the Kelrlg cons flowstruct Evers

of 500f) T(
lem/streamsmetres d

le High Tideetc. The E Pat)"a

Fe ash pipeline corridor'om the carlaea and 1
:osasthalai River and

traverses the intertidal area, the ,,c4nal.
backwaters

g. g) in Additional TOR for coastal-based TPPs. Page TOR-12 of EIA’ it is

stated as below against the respective entry:

: : p 1: : P\==Fears ebdo E :jeS T : 1 t ea reD eps;s)sti :gc 1:cdr: ::a :: I: ys ttl: a : = n : ob : 5:1:!:=• of
canals envisaged.
e). There are no marshy areas in the proposed site.
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Water (Prevention and Control of Pollution) Act, 1974 does not

cover handling or discharge of coal ash slurry. “Trade effluent”

mentioned in the Water Act includes only Cooling Water

Blowdown, Desalination plant reject, DM plant reject, waste

water from service water system. So, the ongoing construction

is thus illegal as it is being carried out without a valid Consent

to Establish under the Water (Prevention and Control of

,ention and Control of1974Pollution) Act,

iII affect the!onstructionPollution) Act, 1981 as wf

\the conSiitions imposed inwater bodies and it is in

Theated

by the.daticons

CRZ[anagernent Auth1oastal Zone

ICt theCIe en

this was broat area. Thou:

indenttaken andf th no action

Wduringstrunw
Ir remedylockdown FloW

.owlrlgexcept to ap

as well as final reliefs: - / \

INTERIM RELIEF:
Pending disposal of the present application, the applicant praYS that thls
Hon’ble Tribunal be pleased :
A. issue an order Injunction restraining the 5th respondent from continuing
with its ongoing construction of structures to carry pipelines to transport coal
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B. Direct the 4th and 5th respondents to utilize the pipelines procured by them
to replace the leaking, ageing pipelines carrying ash slurry from the Ist and
2nd phase Thermal plants. So as to prevent further contamination of the
environment.

C. Direct the payment of compensation for environmental harm on account of
the violation committed by the 5th respondent.
D. Direct respondents 1 and 2 to prosecute the 5th respondent for violation of
the CRZ Notification, 201 1 and for encroachment of the Kosasthalaiar and its
backwaters.
E. Issue such other orders as it deems fit in the interest of the case and render

justlce.

14. Respondent nos. 4 and 5 filed reply statement contending that

Ltainable as it is barred by limitatione application is not m
r:*:+:A

:factual as well as legallyegatrons are

formed on 1;t July, 19571 NaduThe Ti

State ofb48'PPly) A'under Section 54 of the EI'

!neration;le for ,,p-We:il N was

k hasectritransm

t thelages and towns,ended t,

.cityStat:'

Lil Nadu01.1

tedCo:Nadu on

bration
mc(TANG:

yR},ted (’

B8##,X1*80015. Respondent MW ,

NCTPP stage III Super Critical Thermal Power Plant which is

only an expansion unit in the vacant land available within the

existing North Chennai Thermal Power Station complex at

FrI ri are nnd p1 1 7 I11 1 th iIrn 1?ten rn v{31 a ang nf Pnn ri Pri tnlr rk
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the three stages of NCTPs and is developed to generate power

using the existing features of NCTPS Stage I and Stage II wlthln

the industrial land of NCTPS complex, which is enclosed 111 a

pucca compound wall constructed during 1990' The Chenna1

Metropolitan Development AuthoritY has declared the subJect

complex as “industrial land”. Based on the power demand and

financial status of the Electricity Board, these power plants

publictheer utilis:were execute

.stalled capacity of 3x210itage powerexchequer

Ld Stage II powerlg opErated
warMW was

:::ITd:- I

)ned fromMW
fP''it<leg;6plant of

2017 o

)lished:TPS Stage S now7. The o:

If T: USto o

theon 0any

Theis in
pubh;Ign: wor;ogress o,

>ughwor

M/s%ly ,

rllnllemNewBHEL

1

Chennai. They were engaging aab-contractors for procurement

of construction materials, execution of work etc.

18. Public hearing was conducted in respect of this project on

os OR 90 1.q 11nder the r.hn{7.rnnnsh in nf the r){s,trirt (’-.n11ertnr
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Notification, 2006 to the Ministry of Environment, Forest and

Climate Change, the lst respondent herein and the project

presentation was made by the TANGEDCO in the Tamil Nadu

State Coastal Zone Management Authority on 19.05.2015,

wherein under the heading of Fly Ash Management, it had been

informed that there would be no ash disposal in sea/river and

silos of one day (24 hrs)100 per cent dry fly ash collection

Id plant and also thatgeneratron capac:

bottom ash)tIghwouldottorn

)ottom ash will beennc.ng system b :. {'

;h Dyke'osed

th thetheTh

TamilHTL map and this was con:eport:

:ment A

eIdoasta1 Zo{le . an agem'

IXTf theIf the recom:on

theita1Tam re
losalGovernm

ManagementTANGED CO

A„th,,ity ,nd M,nF&CC. In tr;b' !.ett'dr No. ror73/nc.3/2c)IP

dated 16.06.2015 of the Principal SecretarY to Government

also> it has been mentioned that TANGEDCO had informed that

tha nrAnno AH v,.Tr. iAn+ TT,A,,IH hQ +rblravl ,,, itl IT' +La 'n'';F'+:V'F' M/HTDa
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27.11.2015. Under SI. No. 11- Revised Layout of NCTPS complex

prepared by the Institute of Remote Sensing, Anna University,

Chennai various units viz. Stage 1 (3x210 MW), Stage I1 (2x600

MW) and facilities viz. Coal conveyor, cooling water inlet/outlet

and Bottom Ash disposal line to the ash dyke of NCTPS along

with the Demarcation of HTI,/LTL and CRZ Delineation for

NCTPS Stage III (lx800 MW) at Ennore village, Ponneri Taluk,

Exploreder SI. NoTiruvallur District are d

)ttom ash, wherein it hasotIS avenues for utili

proposed plant.at thebeen mentioned

'stem andwould be :d ,throu, ®8§: :om h

andused

LtO the existing ash CTPSdisposed ;emIexcess

-ta%%Wb1 %%®W'-
GAO he ash dyke of.project us:

leenpIpe

'&CCfurnis:

0. The ent sess'

project

[yderabadconsultant

2

resr)a

the

Waronment

and

submitted by TANGEDeo--- /to . . .M6EF&;CC for obtaining

Environmental Clearance and CRZ clearance. After considering

the documents produced and the project proposal, the lst

n dent {g.qr led Env{rnnrnenfn1 Clenrnnre grId CT?7 rlenr£anne
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of North Chennai Thermal Power Plant and they were carrying

out the work strictly in accordance with law. The issuance of

Environmental Clearance was published in the newspaper on

03.02.2016 in English and Tamil and the same was circulated

in the offices of local authorities.

21. They obtained consent to establish from Tamil Nadu Pollution

Consent Order No:ous conditionsControl Boar1

;tion 25 of the Water170124499798 dated 13

L) Act) 1974 and Consent'evention and Control

Section 21 of,2017Order No. 170124499798

They'olluti,,d C.the Air (:

ance Shave Sti

underIIned will noe reliefs W

Ltional GrSec'

thsll have to .n a perlqany

of 60)f thunder

the
=%.S,- “ays

,05.2021year 201

which is long ;tH%

22. As per Environmental Cle_aTariab..9oqditions under 7B. General

Conditions-SI. No.(VIII), utilization of 1000/o fIY ash generated

shall be made from 4th year of operation onIY. As mentioned in

thr> nv ngn 11t{li7qtinn nf the Pgn{d RTA rennTt flv nah 11tjllqntlnn
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date of three years from the date of commissioning and 100 per

cent within target date of four years from the date of

commissioning. So during initial stage of operation of the unit,

fly ash utilisation system is required for wet disposal to ash

pond in slurry form, for which pipeline is essentially required.

23. It was clearly mentioned in the Environmental Clearance that

[11 be collected, treated and reused for slurrypond water

.se was located near ashA Recovery Watl

rery water pipe line will bedyke of NCTPS one n

the Recoverys collectedestablished. The decanted

lter sumpand

be 1ocated =COV
P OWI

Td CRZthe EIA rt 2.8 km as sho'ra

del oevers

'ojn 3'd respo:Certificate was24. No

ctlionwas execute,se agreeme:

hz 1 Bf bad: F6%§©s coew

LP to thezone IUC.

Le ash. As perLg ash d:exls

MoEF&CC Notification No.. ’ F9-31/'2015-IA-III, GOT IA-III

Division Circular dated 27.02.2015 in CRZ areas, permissible

activities, which are integral and ancillary to the execution of

nnnrnved r\rn{ertq irl rl11din a tkInt nf Pnn etH lnt inn nf to'nn'-TOP=’
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approval as theY are minor in nature and without damaging the

envlronment. The temporary approach road with ash/other

material shall also be removed as per PWD lease agreement

after construction of the bridge for lying of ash slurry pipeline

and hence there is no encroachment and reclamation of

Kosasthalaiyar River and flood plains. No damage has been

caused to en- onment on account of laying down the pipeline

for disposal of ash the lsting ash dyke of'or11

NCTPS. They denied the egarding nature of .pact

alleged. Accordin: :cessityt for la:to th Lg down

pipeline ng ash s .e ash !r11ergency

entalneeds led ©iro

study was also conducted for thi Pse andClear;

orltres asIt () er

)y laying downAofleak; I bylpeline as

hy of pipelinthe ap.- se of the

dges25. The cl ounte te Bfa?

For lineto deviatil

disposal hasno. 1 entire leT ?fg' o

been erected in August, 20„20,add 'the:entire 100 per cent work

has been completed. For procurement of new cast Basalt lined

pipe, purchase order has been placed with M/s Turbo

IFrs rr; rba OVal nn,:rRBhnb+fnV•nb fav. nb 1 A nba+tH of 1 n /1 cn =HH - b - +- A f - •- - - - - 1- -



69

into effect from March, 2020. Line No. 3 (Total Length of 4942

meters) pipe has been replaced with new pipes from ash dyke to

NCTPS gat for about 3892 meters out of 4942 metres and 78.7

per cent work has been completed. As regards line No. 2 (Total

Length of 5511 meters) worn out old pipes dismantling works is

in progress and replacement of pipes with the available quantitY

3500 metres will be taken up shortly.

26. In the meantime, the

0.06.2021letter dated 27.04.2the:

lue to COVID-19OSna

Action isgf cost e aLUge qU \Isecorl

t has

Wed dueLe purpose of pipes and it iS bIeer1 S

:rers. Th

andsuch th

Ep6iationlssalthey d

27. Th Iav

Notincatio$

Clearance

Turbo Engineers vide

informed their

EIA

Wonmental

obtain prior

Environmental Clearance beM;a starting the work. For this

project online proposal was received on 26.05.2015 and after

considering the same, TOR was issued for preparation of

EIA/EMP reoort on 28-Q5.2012 Hnd ther'-ft'r thp -’;;lldlt'r '-f
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due deliberations, they recommended CRZ Clearance for

foreshore facilities on 16.06.2015 and the recommendations of

the Coastal Zone Management Authority dated 16.06.2015 is

annexed as R- 1 along with the counter.

28. The reconstituted Expert Appraisal Committee, (Thermal

Power) in its 38th meeting held on 25th -26th June, 2015 based

on information submitted by the project proponent in EIA/EMP

made before the Expertreport provided during thI

,t certain information and.ppraisal Committee an'

,utilisatign and disposal oocuments inclu

a_sider theobse:

ing theinigSOcorrlr11e

;AC deferred the proposal. Copy utessaid pPg

theproduce!

)y--EAC, (Thettak29 GLW in 1ag:

%in the:mbe2 6th46th

Fsponse toect pri

%' lts prevrousthe observa-

meeting pertaining to utilizatioh and disposal of fly ash which is

reproduced below:

“(x). Regarding fly ash utilisation, at present, TANGEDCO is
disposing the fly ash by allotment to the cement companies and
the companies have established silos to collect the fly ash from
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purposes. Excess, if any, will be disposed through existing ash
dyke of NCTPS .”

30. The Committee noted that EAC (CRZ) has recommended to

grant CRZ Clearance for the following foreshore facilities for the

aforesaid thermal power plant:

i.Coal conveyance should take place in closed conveyor and that
there could be no open stacking of the coal in the CRZ area.
ii. The intake water pipeline should be laid as per provisions of
CRZ Notification, 2011.
iii.Disposal of hot water shall meet TNSPCB norms.

each of

Jolnlrlg
.onitored at outlets of.v. Water temperature should

-cooling channelthe unit (3 phases) an
Ennore creek

annexure R-3copy of the same was pr<

On the basi: e cl

©roject forCo
; d&I1 1C) I][][IL I][][][ Ie 1bpp bai,p;

;ubj ect!RZentgrant ,nvlr

mk,wingof the conditions of EAC (CRZ)to co End

lenta1add :on

distributing'feasibility of mu
aW>ling chann'oling water %;Q

pre-cooling
hh NMoUs)ur to enter

Aut Iles and
fun=f:asl

IIOW,Gi§g
thres

31. A

32. produced ,

1.

11.

III .

33. On the basisW tt@9;;Mae% the EAC, the

MoEF&CC granted Environmental Clearance vide their letter

No. J-13012/ 14/2012-IA. II (T) dated 20.01.2016 under the

provisions of the EIA Notification, 2006 with certain general as

al_ _ IT ,_ __: ._ _ ._ ,_ _ _ ,_ b _ 1 f\l - -
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6' FIY ash and bottom ash would be colteeted and stored in the

;iios and suPP tied to cemen/ brick industries for man©ach,ing

cement and bricks. 100% DO Fi), ash Cot iection \viII be done

B> providing Pressurized Dry Fly ash Collection System. The

Py ask tom the existing Units is being so id bY e auction and the

same is proposed for the instant Unit . An MOU is execu.ted wiTh

N /:s DdImia Cements {Bhat-at) Ltd. Datmiaimran. TamRnadt!

for of lake Qf By ash Pom the proposed NCTPS Stage IiI

rlx800MWJ' Ash pond water \viII be coiiec fed. heated and

reused for sturt)' making.

7. rA.> SpeciPc Cotrd{£ion:

(viiii Ali !he recommendations and condi M)as spec{$ed by

Tamil Nadu Coastai Zone Management Aw£kority (TNCZMA)

vicie teneT No. iO}73/ EC.3/2G iS_ I dated 16.06.20 IS $baR be

con'.pIt.ed \with.

rxi) ConstrucTion act iviV sha!! be carried out strict{y as per !he

provisions of (:RZ NoI$cation, 20 tl. No consfrxctiot1 1,yorks

of hey f han !hOse permitted in Coastal Regulation Zone

Nvlinccllit Jn sha!! be carried ot it in Coastal Regl1 iafion Zone

Cll'e(1 .

fxxii Mol-iilt)ring Qf sur.iaea wafer quantify and qualilv shall

aIs') be }'cglf iaF iF conducted and records maintained. The

monitored data sha!! be submitted to the Minis£rl?

regtllorIy. Furlher. monitoring pc)in is shall be localed befween

f he plant and drainage in tkp dipPf,tian Af nn-,. -+' ,.--...- J -
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[xxiii> NQ watel' bodies including natural drainage system in

the area shall be disturbed due !o activities associa led with the

seItitlg up / <>pel'af ion of the pc>\vet' plant .

Cxxxi> Matginalized sec lion of society particularly traditional

$shertuen communiTies shall be iderIii Bed based on 201 }

population census data and socio-econorn ic study of the various

strata oJfamiii-es such as those carrying out subsistence $shing.

commel-cia! $shing etc. sha ii be carried out and impact on

their iiveiihc>ods shai{ be assessed separate!),. Accordingly.

sustainable welfare scheme/rneasr&yes sha iI be under{akert arId

status of impiemeyliation shall be s'ubntiHed to the Reg i.ona!

OfBce of the Ministry within six ynont Irs.

(XX:XiV) Fugitive emission of By ash (d'tV or u/e/) sha ii be

controiied such that no ag}''icultura{ or non-agricuitu.rai land is

affected, Damage to any taI xi sha it be mitigated and suitable

compensaiic>n provided in consultation \with the iocc! I

Panchayat .

Cn=xv) Fly ash shalt noi be used for agricu intra! purpose. No

mine void IItling will be under{aken as an option for ash

utiii:ation without adequate lining of mine with suitable m.edi.a

such that IIO ieac tra fe sha!! fake piace at any point of time, in

case' !he (> 1>tion of nline void FIling is !o be adopted. prior

dalailed study cif' soii characteristics of ike mine area shall be

undertaken JI'om an institute of repute and adequate ciay timing

shoti be ascertained by the State Po}}utior! Con.irc, i Board and

impleinentuiion done in ciose co-ordination with the State

PoituI ion Conlroi Board.

{ XXx\> i } }; I \' fIT h ctan ! ! hn no ! I ,jn + \ ,J :
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9

7. (B.I General C:oylditi.oyis:

(viii) Uliiba tion of 100% Pty Ash generated shaH be made Pom

4th Year of operation. StaTus or implewleyltation sha!! be

reported to the Regional o/Bce oy- Ihe MinisttV j'om time to
tIme.

34. The inspection report submitted before

15.09.2021 clearly shows

slurry

under

the Tribunal on

a pipeline for transt lttrng

has not been covered:osathalacross

Joint Committee has Lven.e clearances gran

leredbe d
:- “'£m®d’'i'==;:

Tribunal iDrop: §RdW

.ttedfated 0LS P

)pointed a Joint Comt lttee comp:the

lr Dist;ric-Dis ?cfr

Inallllectorbelo' SSIS

strict CoLted by thI :nlorMaJ

.stryRe,Officer

IdFronrnen

by this

35

The

not

CC) ,

Chennai, (3) a SeniMHcer from W Nadu Coastal Zone

Management Authority (TNCZMA), Chennai (4) a Senior Offlcer

from not below the rank of Superintending Engineer from

Tamil Nadu Public Works Department and (5) Irrigation
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taken report if there is any violation found with following Terms

of Reference :

i. The impact of construction of pipeline on riverine environment
and also on environment in general.

ii, Whether there is any violation of CRZ Notification, 2011 or
2019 whichever is applicable or EIA notification, 2006 as
amended from time to time.

iii. Whether the environmental clearance cum CRZ clearance
granted for the unit has covered the work of laying pipeline
for discharge of ash slurry in the Kosathalaiyar river basin,

iv. Whether on account of the laying down of the pipeline, is there
any damage caused to the environment and if so, what is the
nature of damage caused phd,.the remedial measures to be
taken and also assess (kr89M£&#}e;rtal compensation for the
damage caused to the

36. In this matter, Joint Co: ga filed its inspection report

dated nil e-filed on 14.09

,.__@__

reads as follows:

%,
1. We respectfully submit that the Appellant had filed Original Applicatlon

No.122 of 2021(SZ) alleging certain irregularities in laYing of pipelines along the

Kosasthalaiyar river by the 4th Respondent the Tamil Nadu Generation and

Distribution Corporation (TANGEDCO) and the 5th respondent, the North Chenna1

Thermal Power Station (NCTPS), it was alleged bY the appellant though

Environmental Clearance and CRZ clearance was obtained for this projectf there

was no specific permission granted under both these clearances for laYing of

pipelines across Kosasthalaiyar River for discharging of ash slurrY' The appellant

has alSO stated that even in the Environmental Impact Assessment (EIA) reportr

the place allotted for ash pond and disposal of ash slurry through pipelines at

present by them have not been mentioned which is a gross violation of CRZ

notification and also against the terms and conditions imposed while granting

Environmental Clearance.

2, Based on the abc)ver the applicant has sought the reliefs in the

A \ r\:,,An+inn bha D ncnorvIan tc I to q t/\ darn Alia}\ tha :IIon=I
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from Stage- 1 and Stage-2 Thermal Power Plants so as to pFevent fufther
cant:a mlnatlan of envIronment,

3 . It is further stated that in order to ascertain the genuineness of the
allegatIons made in the application and the alleged vIolatIons of CRZ notlflcatlon
as well as the condItIons granted in Environmental Cleafance' the Hon ble

NatIonal Green Tribunal (SZ) in its order dated 07_06.202 1 directed to constitute
a Joint CommIttee comprIsing of ( 1 ) The District Collector, Thifuvallur Dfstrlct or
a Senior C>fReer not below the rank of Sub-DlvfsiarTa'l Magistrate ot AssIstant
Collector as deputed by the DIstrIct Collector (2) a Senior OffIcer from Che
Ministry of Environment, Forests and Ctlrr3ate Change (MaEF& CC)? Integrated
Regional Office, ChennaI (3 ) a Senior officer from the TamII Nadu Coastal Zone
Management AuthorIty (TNCZMA) ,ChennaI (4) a Senlot oFfIcer not below the
rank of Superintendlng EngIneer from Public Works Department (PWD) Ifrigation
Department ( S) a senIor officer from Tamil Nadu PollutIon Control Board(TNPCB)
deputed by its Chairman to Inspect the area in question and submit a factual as
well as action taken report if there is any vIolatIon found. The PWD/WRO wIll be
the nodal agency for co-ordlnatlonu

4. The (-.'ommittee was dIrected to ascertaIn (i) the impact of construction
of pIpeIIne on riverIne envIronment and envIronment in general (Ii) whether
there is any violatlc>n of CRZ NotIfIcatIon 20 ll or 2019 whichever is appIIcable
or EIA NotifIcation 2006 as amended from time to tIme (II1) Whether the
EnvIronmental c.learanc,e cum CRZ clearance granted for the unit has covered
the work of laying pipeline for discharge of ash slurry in the Kosasthalaiyar river
basIn ( iv ) whether an account of layIng down the pIpeIIne, is there environmental
damage caused any, envIronmental compensatIon if so what is the nature of
daII'lage caused and remedIal measures t:o be taken and also assess the
envIronmental comper\gaLlon for the damage caused to the envIronment. The
("'ommlt..'tee is ordered to submIt a report to the Hon'ble TrIbunal on Or before
23.07.2021 .

W ?? tH %wW . M@ @$%% WW
5. In pursuance to the directions of the HQn'ble Tribunal in O'A'No' 122 of

2021 (SZ). the following JoInt CQrnrnlttee mernbQrs inspectedi the SIte Of

14.07.202 1 to subrrllt the factual observed on the groundas below:

C1:1 ) :11 : : =11F=111 = 1= ::1 : 1rIIIIIII= = bEng in in err Water Res our CPS Dep aRm ent / PW tar
C.hen nai .

b ) Dr . C.l<aliaperurnat,
DIrector, M lntsCn/ of EnvlronPnentf Ec>Fest & Climate Change (MoEF&
CC), Chennai .

c) Dr. P. Karnel'aj,
DIStriCt Environmental Englneerf Tamil Nadu POllution Contto1 Board
(TNP{_B) , Gurnmldtpoondl, Thlruvallur D15trict'

d ) Er. R. John Ma noharan,
Assistant Executive EngIne:c:[f ASsistant Consenva tOr of Fotest
(1/(_),Departln ant of Environment,PanagaIMaligai, Chennai- 15

e ) ThI rue Pa Se Iva m ,
Revenue DiviSIonal OffTceff PQnnefir ThiFuvalluf DIStfiCt

6 The CommIttee had a preliminary discussIon with the TANGEDCO&
NC„,TPS off]clalsbefore inspection and the following facts and nguFes have been
furnIShed by them as below :

i ) . Water is being used for pumping out the ash sturrY genetated bY
burning of coal into the ash pond, whIch is filtered, treated and put into
reuse . The aSh slurry wIll be havIng water and ash in the ratIO of 12 : 1'
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v)• Both the Stage-l &2 Thermal plants have been desIgned for 4D% Wet
bottom and hence generation of ash slurry IS Inevitable. OnIY the
Stage-3 Thermal Plant is desIgned for a Dry bottom and hence ash will
be dIsposed to the ash 'pond as a contingencY plan in case of
ernergency only.

vI ) .The pipelines of Stage-1 were commissIoned during 1994-95 and hence
mo[e than 25 Years old. They have become rustIc, corroded and brittle
with numerous cracks. There are total 8 Nos. of serIes of pIpelines of

which 5 Nos . carrIes ash slurry, and 3 Nos. beIng used for recycling the
filtered water.

vII ) .Out of the above 5 Nos. , Line 1 & S was replaced and got completed
durIng August 2020. These pIpes were brought second-hand froITr
Ennore Thermal Power Station (rrPS) , They are Cast Basalt-lined
having an Outer diameter of 406mm arId Inner diameter of 356rrtmo
Replacement of Line 2 & 3 is in progress and SO% work has been
cornpleted tIll date, Line 4 is yet to be replace cloThe total cost of
replacement: is Rsn95 Lakehse The timeline for reptacetTlent of all the 5
Nos, pipeIInes is by Decernber 2G21 to comply wIth the orders of the
Hon'ble TribUnal in AppIIcations No.8 of 20 16, 152 of 2016 & 198 of
2016e

vIII) , Both the serIes of ash pipeIInes of Stage-1 & 2 comprIsIng 13
Nas, (8+ 5 ) starts near the Stage-2 Entrance Gate outside, cross the
adjoining Buckingham Canal and Back:waters by supporting brIdges.

Ix) . Laying of ash pipelines for Stage- 3 is in progress at an estimated cost
of Rs. 8.36 Crores. The pIpeIInes will be laid parallel to the exIsting
pIpelines of Stage- t & 2 . It cross the Buckingham Canal and the
adjQi ni rIg Back:waters by RCC supportIng E3r'fdgeso PiIIng work for the
supportIng Brldgesls in progreSS.

x ) . Combined EnvIronmental Clearance for expansIon of 1 x 800MW North
Chennai Thermal Power Plant ( Stage-3 ) and CRZ clearance for
foreshore facIlitIes at villages of Erin ore8LPUZh ud iva k.kam ,

gge – – B & a

? O. O I. PC) 16. Tt is vaIId up eo 7 yaars frorn the date of issue l•e
IOu Q 1+ + 2 O 23 +

7 . It is also subITlltted that PW D/WRC> accorded ' No ObJectIon CertiftcaCe'
vtda Latter No+DB/T5(3)/NCTPP seDge-IIT Project TANGec>co /2D 19/ Dated
1 2. O 9. 2D J 9f<3 r the Pro posed C'onsEructlo n of p 1 pe ca rryl ng b Fldge acposs
Bucklnglrarvr canal & Backwaters for Stage-3 ( lx 800 MW) Thermal Power Ptant
wIth specIfIC terrns and condItIons. One such condIElon is toobtaln clearances
frc>rn Envlronrnent, PCB, CRZ etc, , and other mandatory clearances if anY befc>fe
com rvrer\cement of proJect by the TAN(3EDCO .

&i
PonnerITaluk, Thtruvallur DIstrIct was graneed by the MoEF8' CC dated
i

8 . It IS further subrrlltted that the JoInt Comrnittee Inspected the pIpeIIne

crossIngs across BuckIngham Canal, Baal<waters and the Ash Pond. Although
leakage of fly ash frorn pipeIInes were not noticed at the tIme of InspectIon+
accurTrulatlon of fly ash deposIts stIll persIsts in Backwater s and Buckinghan1
Canal. This is due to the leakage of ash slurry from the ageIng pIpes and also
direct letting out from the plant Into these wanet bodIes as well ' As a resulC,
Buckingham canal and backwdters have becorne a cesspool of ash' ThIs has
grOSSly reduced the exchange of tidal prlsrn by ctlockIng of flow due to ash

deposIts.p The IIvelihood of fisher folks have been vastly affected and paved way
for abaC<,„,menc of fishIng actlvlCles. Mangrove patches vanIshed consIderably due
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9 . It is submitted further that EnvlronmenCal Clearance (EC) was granted
to TANGEDCO for their expansion of 1 x 800 MW (Stage '- 111) of North Chennai
'Thefma I Power Plant and CRZ Clearance for foreshore facIIItIes at villages of
Ennote8'Puzhud lvakkam in PonneriTaluk of Thlruvallur DIstrIct by the MoEF8' CC
dated 20.C)1.20 16 based on the Information, clarifIcation, documents and
pfeseFltatic>n made bY TANGEDCO subject to corrrpllance of specifIc terms and
conditions under the provIsIons of EIA NotIficatIon dated September 14, 2006 &subsequent amendments therein and CRZ NotIfIcation 20 ll. The condItIons
staCe that i ) DIsposal of hot water shall meet the TamII Nadu PollutIon Contpol
BoaPd (TN PCB) norrns. II )Water temperature shall be monItored at outlets of
each of the unIt ( 3 Stages) and also ac pre-cooIIng channel joInIng Ennore Creek
iiI)ConstructIon actlvity shall be carried outsErlctly as per the provIsIons of CRZ
Notification 2D 11. No construction work other than those permItted in CRZ

NotifIcatIon shall be carrIed out in Coastal RegulatIon Zone. IV).TheSulphur and
ash content of coal shall not exceed O.BQ'b and 89/o respectlvelyo if any change
d rises, the same should be got amended frorn the MInIstry for EC. V)A long term

study of radio activity and heavy metal contents on coal to be used shall be
carried out by a reputed InstItute and thereafCer in -buIlt rnechanlsm for
continuous monitoring for radio activIty and heavy metals in coal & fly ash shall
he put in placevi ) Adequate dust extraction system such as cyclones / bag filters
and water spray system in dusty areas such as in coal handIIng and ash handling
polnts/ transfer areas and other vulnerable dusty areas shall be provIded ' vii )

No water bodIes ln<.,ludlng natural drdindge systeITI in the area shall be dIsturbed
due to actIvIties associated with the settIng up / operation of the power plant.

At thiS junct'u raf it iS submItted tO the t-Ion'bIa TrIbunal that the fly ash

qcnerated from the Stage_ I & 2 Thermal Power Plants have greatly reduced the
excharlar=, t'1 ( tIdal prIsm wItt'I LIne: son due to chOCk:IIla of aslr deposIt to

consldera bIc, depth in r\tICk Ingham (':nnnl & 13nckwntcl's ' The fly ash colrt:a Ins
heavy nl eta IS and pot'( er it tally rrazdl'dous II kt! Selolr lunn , ArsenIc, Mercury ,

(,t11Cjlt11un1, 1..eadr SiIIca d nd TItanIum whIch leads tO poisoning of BIc>ta ' These

"';M-r;;;-“'=.::=' -'“='-''’=,'=”"=V©'--~
water potential and non-cornpliance of potablltty. As a result, drastic depletion
of flora and faunahas been visuaIIzed surroundIng the Ennore Creek. Moreover,
Mangrove patches vanIshed consIderably leaving traces alone due to fIY ash
sediments. In vIew of the above, the TANGEDCO racIst strIctly fulfIll and compIY
wIth the condItions Imposed in the EnvIronmental Ctearance and CRZ Clearance
wIthout vtolattons and devIations for Stage-3 TPP unIIke Ehe environnlental
damage alreadY caused by the operation of Stage- I & 2 Thermal Plants due to
ash deposit in the water bodIes and the aIr-borne fly ash In' the nearby villages
causing respiratory dIseases.

IO+It was alleged in the application that the structures constructed bY the
Respondents 4 & 5 (TANGeDco & NCTPS) for transportIng ash slurrY through
pIpeIInes across Back:waters of Kosasthalaiyar RIver is Illegal and the same
should be demolished by the Respondents 1 to S and also CO direct the
Respondents 4 & 5 to replace tho ageIng pIpeIInes for transport:Ing ash slurrY
frorn Stage- 1 and Stage-2 Thermal Power Plants so as to prevent further
contarnlnation of envIronment.

On scrutIny of the EIA report,it is mentIoned that the total ash generated
from Che power plant will be about BaG .4 TPD (Tons PerDay) for each unIt
consIderIng rnaxlmum ash content of 12% in the Imported coal. The guar\turn of
bottorn ash generated and fly ash generated wIll be 161.2B and 645.12 Tons Per
Day respectively consIdering calorlflc value of GOOD Kcal/Kg and unIt heat rate
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that:of constructIon of temporary bridges over creeks at backwaters'tenlPoratY
make--shift Infrastructure /constructIons requIred fot completIng the maIn
permItted activIty,transportatIon of men and materIal bY anY mc>der etc• wIll not
be devIation rrorn the condItions of approval because the project pPoponents
often underllake such works eIther on the directIon of local authotitles or
necesslt:at:ed durIng constructIon whIch are very mInor in natuEe serving the
pubIIc at large wIthout damagIng envlronment9

EnvIronmental Clearance Issued states that Envlr<>ntnental clearance for
expansIon by addItion of 1 X BOOMW (Stage-'III), NcliCh ChennaI TPP and CRZ
Clearance for foreshore facIIItIes at VIllage Ennore & puzhudlvakkatn' Taluk of
Ponnerl, DistrIct Thiruvallur, TamII Nadu bY M/s. TamII Nadu Generation&
DIstrIbution CorporatIon Ltd.(TANGEDCO). AS per the EC obtaIned,the CRZ

clearance is granted only for construcelcIh of following foreshore facIIItIes for
thIs Stage-'iii TPP.

1. Coa1 conveyor having length of 3.5 kmt and etevatlion of 6 m for coal
transportatIon form Ennore Port to NCTPS Stage-III TPP'

iI . supporting trestles (Steel frames ) for coal conveyor at about 6m
/8m frOITI ground level.
sea water Intake frorTr fore bay of NCTPS stage –II intake & outlet
pIpe to pre cooIIng channel of NCTPS for dIscharge wIth Intake pipe
lenqth af 3 km and outlet pIpe length of loS km+
GRP(Gla ss Reinforced PlasElc )pIpes on the ground level for cooIIng
Water Inlet and coolant water outlet.

iii .

tv .

Wlth regard tO the replacement of ageIng plpesr it is in ptogfe5s and
expected to be completed by December 202 1 pursuance to the tlrnellne framed
by this Hon'ble Tribunal (SZ>In ApplicaUc'rls Nc’'8 qf 2016' 152 of 2C>16 & 198 ot

2016.
11. It 15 further submItted that the leakage of ash pIpeIInes

accumulation of fly dstl in Buckingham Canal and Backwatecs has become an

'“''ww -\%-€'-; &P &'“ ";"'&„;='’'X%{ G= "'- ''TrIbunal (SZ) in ApplicatIons No. 8 of 2D 16, 152 of 20 IG & 198 of 2016' in thIs
regard, the Hon’ble Tribunal <SZ) constItuted an Expett Corntnlttee conlptlslng
CenEral PollutIon Control Board ( CPGB), ITT, Madras, TatnlINadu pollutIon COntrol
Boord (TN PCB) in Its order dated 25 ,OS , ao 19 to ascertain the status. of fIY ash /
bot'torn ash dIsposal, damage caused to the environtTrent, envlronfnenCal
cornpensatlon if so what is the nature of darnage caused and rernedlal iTleaSUres
tO be taken and also assess the envlronmenCal compensaEll=n for Che danlage
caused to the envlrQnrrtent. The Hon'ble Green TrIbunal (SZ) passed Qrdefs
dated Septernber 11, 2017 for faIlure of TamlINadu PollutIon ContFOl Board
( TN PCB) to contaIn the fly ash leak and the TonI II Nadu Coastal Zone
Man agerTlent AuthorIty (TNCZ MA ) for faIIIng co protect salt pans+ rTla ng rc>ves
frorn convertIng Into ash ponds, Subsequentty, Hon't>Ie Green TrIbunal (SZ)
passed orders dated Decernt>er 21, 2D 17 to deposIt: che requlPed funds to
PWD/W RD for rernovl rIg the accumulated fly ash frorTI Bucklnghatn Canal &
Backwaters and also ordered TANGEDCO to replace the ash starrY pIpes as eafIY•

The Expert Cornrnittee fIndings IndlcaCed contarnlnaelon of ground wat<=!c

wells and Bac'.,-k.waters wIth heavy metals in abnorrnal level. The aIr polluClon level
due to fly ash was dtarrnlng and exposed to r@splraCory diseases, The Expert
C„'ornmlttee, also noted NCTPS had no response protocol in the event of Dyke
breach or pipeIIne burst, The CornrTr}rtee had also recornmended non -permeable
( Geo Membrane) IInIng for the Ash pond/ Dyke to avoId percatatlon of fly asht FHb
inCe soII st.rata there bv red trclnn rh fI Ira

and
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in the completed stretch of Bac'.kwatal's & 8uckinghdrn Canal and the orders of
the Hon'bte TrIbunal left un- addressed tIll date.

FuFthcr the I'ANGEDCO had remItted an amount of Rs. 16.46 Cfo(es as

Envttonmental cotnpensatlor\ to TNPC. Board for the perIod O 1 +11.2004 to
12.112(319 as assessed by the TNPCB based on the fIndings on the violatIons
noticed bY the JoInt CommIttee constituted by the Hon’t>Ie Green TrIbunal (SZ)
In O. A No.8 of 2D 16, 152 of 2016 & 198 of 20 IG wIth regard to the accumulation
of fly ash in rIverine environment, e

13 .The Hon'ble Green Tribunal (SZ) in Its order dated 07.06.202 1 directed
the Joint CommIttee to ascertaIn the followIng facts gIven below:

< 1 ) The impact of construction of pipeline an rIverIne enviranrnent and
environrnent: in general.
The Irnpact an envIronment has not been assessed yet due to the fact
that the constructIon of pipeIInes across water bodies has not been
commenced by TANGEDCO. Proper constructIon methodology must be
adopted while crossIng the rIver and canal so that darnage to the

riverIne environment would be mlnlrnum and negligIble. The water
bodies must be restored to their origInal condition aFter the completion
of work.

( I1 ) Whether there is any vfolaefon of CRZ Notification 20 ll Qr 20 1 9
whichever is appIIcable or EiA NotiFication ?O06 DS arnen cIe-d front tin'le
to time'.
Env}l'onITic..nl fIl (:lr3a l-alice Issued states that Environmental clearance

for r„xparr sion by addItion of 1 x BOO MW ( Stage- iII ) , North ChennaI TPP

a n d C R ;Z (= t c! a rn ncc for fo re share fac iI I ties a t VIllage E n no re &

f>t],phtjrjlvakkHm , 'I aIL:I< of Ponnerl, 1-trlr'LlvalILlr District, TamII Nacttl by
M/ . j . I”d n-i } I N aau <=; a nor'at lorI & I->istrl but i o n Corpcir,1 t to n

Ltd . ( T ANc;reD(if)) . AS pel' the F'C: obtalnc"ICf , tt'\c CRZ clclararlc€) is granted
c>1317 fo r corrbtl'uct'IQrl ot IOlIQWlrr CJ t'QI't'qt'30rt> facIIItIes for Stage- IIT TPt:'

a ) Coal convc•yor havIng lcngt t-I of 3.5 km and elevatIon Of 6 m for coal

& iT'&-'''-':'" b'- -"'’' '" '' ~ " ;'-’;#ki-Z d
b) SuppOrting trestles (Stee1 frames) for coal conveYof at about GnI

/8rn ft•onI grc>r.Ind level .

c.) Sea water lntake from fore bay of NCFPS stage –II Intake & out:tet:
plpe to pre coQllng channel of NCTPS for dischafge with Intake plpe
length of 3 k:rn and outlet pIpe length of 1• 5 km •

d ) GRP( Glass ReInforced PlastIc) pIpes on the g tQuad level for cooIIng
vva tier Inlet and cool ant: water outlet

kb

Hence it is pertinent that Envlronrnent:aI Clearance and CRZ Clearance
was granted for foreshore facIIItIes only and not for laYIng of pipes whIch is a
gross vIolatIon as per C:RZ rules 2C):LI

(II1) Whether- the Environrnental clearance ct.Inl CRZ cfeatance 9Ponted
for the unit has covered the work of laying pIpeIIne fac dlschaPge Qf
ash slurry irl the Kasasthatalyar river basIn .

The Envtronrnerltial Clearance cunt CRZ c:teatonce was gtanted fa F
expansIon of 1 x BOOMW TPP and foreshore facIIItIes onlye On
sc'r't it IIly , it was evIdent that: layIng of pipe-stI nes PoP transml being
StUfF'y across Kosasthalaiyar 8act<waters has not been covered in
ttl c' p rc3se nt scope o

( iV ) WIlet Ilet On DC:COil tl t of laying down the pij'Jelinc=, iS the Fe
nnvit oil?nQnta f ciarvlagG caused ally, ntlVIFQnFlletltal CQtTlperlsa tion if
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of emergency only. It must be ensured that new pipes must be laid

intact to avoid any leakage of fIY ash into the water bodies therebY

environmental damage will be averted

It is, therefore, prayed that this Hon’ble Tribunal maY take on record the

above status report based on the observatIons made bY the Joint Commlttee

and pass appropriate and further orders as this Hon’ble Tribunal maY deem fit

and necessary in the circumstances of the case and thus render ju$tlce'

g.e=d,
Revenue Div6ionat Officer,
Ponneri, Thiruvallur District.

Representing

T: : : :: :i t :: LT!! : :rt 8

AssIstant Executive Engineer,

Assistant Conservator of Forest (1/c),

Department of Environment,

Panagal Maligai, Chennai'600 015.

En'Di:

Tamil Nadu

+

int6nai6d EngineerSu
Water Resources Debartment / PWD

Chennai - 600 005Gummidipoondi,

Thiruvallur District.
Representing

Joint Chief Environmental EngineerCM)I

Tamil Nadu pollution Control Board,

Chennai Zone.

Director,
Ministry of EnvIronment,

Forest & Climate Change (MoEF&CC),

Chennai - 600 006.

37. Thereafter, the matter was considered along with other

connected matters.

38. The Tamil Nadu Pollution Control Board filed a report signed
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REPORT FILED ON BEHALF OF THE 6TH RESPONDENT
TAMIL NADU POLLUTION CONTROL BOARD,

I, S. Ragupathi, S/o. R. Sanganan, Hindu, aged about 57

years, having office at No.76, Mount Salai, Guindy, Chennai-600 032,

do hereby solemnly affirm and sincerely state as follows:-

1. 1 am the Joint Chief Environmental Engineer, Tamil Nadu

Pollution Control Board and I am filing this Report on behalf of the 6th

Respondents Board and as such I am well acquainted with the facts of

the case as per records.

2. It is respectfully submitted that the Hon’bte National Green

Tribunal(SZ), Chennai in its order dated.07.06.2021 in O.A.No-122 of

2021 directed asfoltows:

“para 15 : the members of the committee as well as the ofHc lal

respondents immediately through e-mail, so as to enable them to

comply with the direction and for filing their independent response to

the allegations made in the application and aiso for filing their

independent report as directed by this Tribunal

3. It is respectfully submitted that, in compliance of the above

Hon'ble NGT order, the area was inspected bY officials of the

J(,EE(M), TNPCB, Chennai on 14.07.2021. DuPing inspection, the

following were observed:

i) Water is being used for pumping OUt the ash slUrFYl genetated

by burning of coal in Stage 1 and Stage II of North Chennai

Thermal Power PSants, into the ash pond, which is filtered and

r)1 it into rn11qn Fvnrvdnv 2hnllt 48 non Tnnq nf \h/nt 2qh qj11Frv 1q
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belng pumped into ash pond which contributes 3,300 Tons of

Fly ash.

ii) The ash pond is located about 5kms from the .Thermal Plant

sprawling at an area of about 245 Hectares.

iii) The total quantity of ash deposited was 65 Lakh Cubic metre,

out of which 22 Lakh Cubic metre has been already removed

and transported. Hence left out with 43 Lakh cu.m of ash at

present.

iv) Both the Stage-1 & 2 Thermal Power Plants have been

designed for 40% Wet bottom and hence generation of ash

slurry is inevitable. Only the Stage-3 Thermal Power Plant is

designed for a dry bottom and hence ash will be disposed to the

ash pond as a contingency plan in case of emergency only.

v) The pipelines of Stage-1 were commissioned during 1994-95

and hence more than 25 years old. They have become rustic,

corroded and brittle with nurnerou$ cracks. There are total 8

Nos. of series of pipelines of which 5 Nos. carry ash slurry and 3

Nos. being used for recycling the filtered water.

vi)Out of the above 5 Nos of pipelines, Line 1 & 5 were replaced

and got completed during August 2020. These pipes are old

used pipelines brought from Ennore Thermal Power Station

(ETPS). They are Cast Basalt- lined having an outer diameter of

406 mm and Inner diameter of 356mm. Replacement of Line 2

& 3 is in progress with new Cast Basalt pipes, but for Line 4,the

unit is 'yet to procure new pipes. The TANGEDCO has

comrnitted a timeline for replacement of all the 5 Nos. of

pipelines by December 2021, to comply with the orders of the

LJ An ILI nb Tp: L # In} nhl :'n Ann 1 : - - 1: - -- - b 1 A r nai n 4 nn + + n ' -
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cross the adjoining Buckingham Canal and Backwaters by

supporting bridges.

viii) The pipelines cross across Buckingham Canal,

Backwaters and the Ash Pond. Although leakage of fly ash from

pipelines were not noticed at the time of inspection,

accumulation of fly ash deposits still persists in Backwaters and

Buckingham Canal, due to the leakage of ash slurry from the

ageing pipes. As a result, Buckingham canal and backwaters

have become a cesspool of ash, The ash pond is found

deposited with huge quantum of ash to an average depth of

about 4 metre. Excavation and transportation of ash-from the

ash pond is noticed and requires removal on large scale. The

earthen bund is about 7 metre height surrounding the ash pond

of which a portion of bund has been raised another 3 metre

height to augment the storage of ash. Raising of bund for the

entire circumference is incomplete. The pond is devoid of Geo-

membrane lining. There are no mechanisms for spraying /

trickting of water to control spreading of ash in the air causing air

pollution.

ix) Laying of ash pipelines for Stage-3 (3 lines reported as one for

Fly ash slurry, one for Bottom ash slurry and third one for

recovery of water from Ash pond) was in progress and the

pipelines will be laid parallel to the existing pipelines of Stage-I

& 2. It crosses the Buckingham Canal and the adjoining

Backwaters by RCC supporting Bridges. Piling work for the

supporting Bridges and laying of pipelines were stopped

temporarily and it was reported that the unit has stopped the

piling work and pipeline laying due to the case filed before the

Tribunal
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4, it is respectfully submitted that Combined Environmental

Clearance for expansion of 1 x 800MW North Chennai Thermal Power

Plant (Stage-3) and CRZ clearance for the following foreshore facilities

at villages of Ennore & Puzhudivakkam in Ponneri Taluk of Thiruvallur

District has been granted by the MoEF & CC dated 20.01.2016 with

certain conditions. The validity of EC is up to 7 years from the date of

issue i.e 19.01.2023,

a) Coal conveyor having length of 3.5 km and elevation of 6 m

for coal transportation from Ennore Port to NCTPS Stage - III

TPP

b) Supporting trestles (Steel frames) for coal eonveyor at about

6 m/8 m from ground level.

c) Sea water intake from fore bay of NCTPS stage -,II intake &

outlet pipe to pre cooling channel of NCTPS for discharge
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5. It is respectfully submitted that vide para 6 of EC issued, it is

mentioned that the fly ash and bottom ash would be collected and

stored in the silos and supplied to cement/brick industries for

manufacturing cement and bricks. 100% dry fly ash collection will be

done by providing pressurized dry fly ash collection system,

6. It is submitted that on scrutiny of the Environrnental clearance

and CRZ Clearance, it is noticed that there is no specific mentioning

about the laying of pipelines in CRZ area for conveYing the bottom ash

to the ash dyke or bring back the ash pond water from the ash dYke to

the plant for reuse except the mentioning of “Ash pond water will be

collected, treated and reused for slurry making”.

7. it is respectfully submitted that the TANGEDC-O must strictIY

fulfil and comply with the conditions imposed in the Environmental

Clearance and CRZ Clearance without violations and deviations foF

Stage-3 TPP, unlike the environmental damage already caused bY the

operation of Stage-1 & 2 Thermal Plants due to ash deposit in the

water bodies and the air-borne fly ash in the nearby villages causing

nuisance and air pollution.

8. It is further submitted that the leakage of ash pipelines provided

for NCTPP Stage 1 and accumulation of fly ash in Buckingham Canal

and Backwaters has become an everyday phenomena and these facts

have been already dealt by the Hon'ble Tribunal (SZ) in Applications

No.8 of 2016, 152 of 2016 & 198 of 2016. in this regard, the Hon’ble
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Pollution Conttol Board (CPCB), IIT, Madras, TamiINadu Pollution

Control Board (TNPCB) in its order dated 25,05,2019 to as(.,eNain the

status of fly ash / bottom ash disposal, damage caused to the

envlronment- environmental compensation if so what is the nature of

damage caused and remedial measures to be taken and also assess

the environmental compensation for the damage caused to the

environment. AtscI, Hon’ble Green Tribunal (gZ) passed orders dated

December 21, 2017 to deposit the required funds to PWD/WRD for

removing the accumulated fly ash from Buekingham Canal &

Backwaters and also ordered TANGEDCO to replace the ash slurry

pipes as early.

In pursuance to the orders dated December 21, 2017 in

Applications No.8 of 2016, 152 of 2016 & 198 of 2016 by the Hon’ble

National Green Tribunal (SZ), TANGEDco deposited a sum of

Rs.28.50 Crores to PWD/ WRD for the work of Dredging the

Backwaters (Kosathalaiyar River) deposited with fly ash between

NCTPS Main gate UP to KPL (Kamarajar Port Limited) Main gate for a

length of 2400 metres. In addition, they had also deposited Rs.66.23

Lakhs for removal of fly ash deposited in the adjoining Buckingham

Canal between NCTPS Main gate up to KPL Main gate for a length of

2400 metres. Though the works have been reported to be completed

in all aspects by December 2020, accumulation of fly ash still Dersist in
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01.11.2004 to 12.11.2019 as assessed by the TNPC Board based on

the findings of the violations noticed by the Joint committee constituted

by the Hon'ble NGT in the above said cases.

Under the above circumstances, it is humbly prayed that this

Hon’ble National Green Tribunal (Southern Zone) may be pleased to

pass such order as it may deem fit and proper in this facts and

circumstance of the case and thus render justice

MkT
JoiNT c}{}if ENViRGNM£:{fAL ENGINEER

TAg{LNAOU POLLUTION CeNTRal saA ID,

H.j.76. MouNT $ALAI, CHENNA14$$ 032,

BEFORE ME

VERIFICATION

I, S. Ragupathi, S/o. Thiru. Sanganan , working as Joint Chief

Environmental Engineer, Tamil Nadu Pollution Control Board,

Chennai, do hereby verify that the contents of above report are true to

the best of my knowledge through records.

L?%– (]gDR \at }

JGiiIT (;iIi:F £:lV}2GNNE? iT;a. ENGINEER

'£4FdtLN#3U PCLUJTiOH CGNTRQL80ARD,

No.76, HaUNT SALly. CHENNAtqOO 032.

asls

minf.on

39. In reports

'1.07.2021
lad

;TEnnore, Power

publi

under the
A

Plant” and also another he\&spapef report published in 'New

Indian Express, Chennai Edition dated 13.07.2021 under the

caption “TANGEDCO Violating Rules in Ennore and also

_ al
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2021. It was noted in the newspaper reports that TANGEDCO

was deviating the line in violation of the rules and carrying out

the project against the conditions imposed in the clearances

granted apart from mentioning about breach of ash slurry pipe,

causing spilling of large scale fly ash slurries in the residential

area causing pollution.

40. On the basis of the newspaper report, while admitting the

Committee consisting ofmatter, this Tribunal appl

lstrict, (2) a Senior Officer( 1) The District Collector.

Climate Changefrom Ministry of .Enviro: ,sts an

a SeniorLt:ed Re(MoEF&C'

[CPCB),Con-Officer 'orn

:nding(4)Theonal Office Chenn;IntegrJ

I)epa@® (P
'ksEn

lsation (WRO)k Chenn i

Res cer

Coastal„ ;one Manfrom orI

NaduOffic(TNCZ] ld (6)

Pollution to

lg Termsinspect the

Reference :

of

The committee is directed to ascertain as to whether i) there are
any violations of conditions imposed in the clearances and
permissions granted for Tamil Nadu Generation and Distribution
Corporation Limited (TANGEDCO), II) whether there was anydeviation from the Drc)nosed alipnrrlpr't nf thp r.in- ’' n-*'n;tta'I
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water bodies and if so, what is the nature of damage caused to
the water bodies on account of the same and the remedial
measures to be taken for restoring the damage caused to the
water bodies.
The committee is also directed to assess the environmental
compensation, if there is any damage caused to the environment
on account of the alleged act of the Tamil Nadu Generation and
Distribution Corporation Limited (TANGEDCO) to be recovered
from them including the expenses required for carrying out the
remediation measures and restore the damage caused to the
environment including the rectifying the contamination, if any,
caused to the water body and the water quality in that area.

41. Apart from this, Tamil Nadu Pollution Control was also

directed to file Ldepenl regarding the

this regardcaused and the action take:

lent contending that they42. 7th respondent filed a re

lect of similarhave verifie .eWSF)a

eressLle arlo pen

:ontrol§ltral P.fas forrlfa Co

and?ember and detailed report on pipe:Boar-1

LilgUstatus o :a wer

Is being u,201 )umplrlg o

Northing of COI .Stage Igenera

filteredC:benn

yR; bout 48,000and th

lto ash pond whichtons of wet ash slur; being p llm]

pollution

contributes 3,300 tons of fly ash. Stage I and Stage II Thermal

Power Plants have been designed for 40 per cent wet ash and

generation of ash slurry is inevitable. The pipelines used for
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for recycling the filtered water. The ash pond is located about 5

kms from the Thermal Power plult.

43. Out of 5 numbers of pipelines carrying fly ash slurry, Line 1

and 5 were replaced and got completed during Augpst, 2020.

These pipes were old used pipes brought from Ennore Thermal

Power Station. They are Cast Basalt-lined having an outer

diameter of 406 mm and inner diameter of - 356 mm

Ih new cast basaltReplacement of Line 2 ani ess

pipes, but for Line 4, the uB :o procure new pipes. They

ttled a timel for t of all the 5 numbers ofcorn

pipel: ler of thelber 20 .rlg

Tribun ,016

that the powei takesentioned there:44 D

:aksbre ;ork

It hal Ltr_ol 'te'Rm whichare

the p: 'leaksand the ,pl IS ale stoppe.

are de' the rlent lrg

detailed b

S.Nl Description 'resent statuslefgF

line Iline
s 5 1 29mAsh Old pipeli 'endernim

invited. Scheduled fordisposal line- I
replacement
December 3 1 , 202 1

llacedAsh 5405s secorlm ITI

hand pipeline fromdisposal line-2
ennore TPP

leplaced with news 4942Ash rr)rrl

disposal line-3 lline
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45. They have further mentioned that they propose to conduct

ambient air quality monitoring and ground water monitoring in

the nearby areas. The leakage occurred in pipeline 2 on

01.07.2021at 07:20 AM and the pump was stopped at 07:25

AM, the portion of the pipeline damaged was repaired and the

pipeline was put into service by 12:30 PM on the same day.

the reply that after collecting.ave further mentionedTh

report will be filed, Asary details

;nta1 Clearance conditionsolation ofregards the

respec£ive authorities toent conditions

take actio

ge}oaTendingdl46. Respo:

Led byreiterated more or less the contenthat

ent filed

the devia-202 lx ave

ledSe not dIthcateg'

fa coldonsurvey

body andconveyor

the shortestland portion: C a

route crossing the water body. There was a development of

place whereby M/s Chettinad Coal Yard and connected

infrastructure facilities being developed by the said private body

which was falling in the virir.itv nf thp n„n'''- $!HC7 *'“';-nt’'
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SYstem rs subsequently preferred to avoid spillage of coal.

Closed pipe Conveyor has to be erected in a smooth curved line

and as such the routing of pipe conveyor was designed suitably

in a cuIvilinear manner as per the technical requirement to

erect pipe conveyor to avoid spillage of coal dust from

environmental friendly approach. The length of conveyor from

Ennore Port Limited to project site is 4500 meters, the length of

conveyor under execution. meters

The general public illage0111 lparn

conducted dharn. lth the:ter discussionson

peopll law a% 'hasildarF sit:ua-

Ponne: }fficerue

Ponne: workTANGEDCOested SUSE)en

;tion of .eeti

held on 23.C)7.2021 andprop’ :ace

on 24.07.20rrlee was resum

theOn th R)bthe Ri:quest

work had the

removal of fil h.08.2021 andBPfl

47 agitated and

48

completed from PIer No. 12 th PIer No. 19 (172.5 meters

removed out of total 230.3 meters). The removal of filling sand

in the balance area (about 57.8 meters) is under progress and

\x/{11 hp nnrnr\lp torI nn np he'fn.-',' ’31 1 r\ n A'11
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disposal pumping was stopped immediately and the pipeline

flushed with sea water to clear the ash to avoid ash settling in

the pipeline. The pipeline puncture was arrested by welding and

the line was put in to use at 12:25 PM on the same day. The

slze of the puncture was very small and the leakage of ash

slurrY through this puncture is very less quantity. There was no

alr pollution caused on account of the same and there was no

denied the allegations

in nearby water bodies.

unforeseen pipe

Control

no.s

had

fT*/contamination of water

regarding unlawful dump:

1.:::"::=&
f ash

mle su

Board (nee

T2/TNW fT/F.31005/RL/b019-2 dated 2#HI

levie orlr11

poll water bodie, and the su: eas

1 ,94 ;ettled aro- the ash eer1

paid t of tres forrerrlove

dredging lakhs fo

dred Lg of aJ In DC:W basis

PWD has dredged about ap.pro'ximately 4,35,000 m:3 of ash in

the Kosasthalaiyar River and 89,600 m:3 in the Buckingham

Canal .

50. Thev are fullv cornr)lving with the rprnrrlrrlpnHnt inn nn. 1 nr,':I
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1, That submissions were made to the Committee dUFing site

inspection on 23.08.2021 and in subsequent discussions had in

the District Collectorate, Thiruvallur District, held on 24'08.2021

under the Chairmanship of the District Collector/ Thiruvallur

District .

That the report states - '’TANGEDCO submitted to the commlttee

that laying of new ash pipeline corridor was informed durlng

public hearing and during presentations made to MoEF & CC but
records for the same were not made available". In this

connection, it is informed that the public hearing meeting for

NCTPS Stage-IiI projeet: was conducted on 05'03'2015 under the

Chairmanship of the District Collector of Tiruvaltur/ along with the

public and other Department officials. The proceedings of the

public hearing were recorded. Wherein among other thingsr it has

been very well intimated that in case of emergencY the bottom

ash would be disposed in the existing ash pond of NC:FPS page

No.3 of the recorded minutes of public hearing meeting - which is

now submitted to the Committee.

That the State level CZMA had very well been appraised about

disposal of dry bottom ash in the Ash dyke of NC:FPS in case of

emergency- refer para.4 -' (iv) of the report.

That the project presentation and additional details was made by

the TNEB before EAC of GOI on 27.10.2015 and appraised of the

route of the proposed bottom ash disposal line of NCTPS Stage-

III project in addition to ash slurry pipelines of NCTPP Stage-1

and 2 crossing the Buckingham canal and backwater of Ennore

creek to existing Ash dyke of NcrPS thro the C'RZ delineation

map prepared by Institute of Remote Sensing, Anna

University/Chennai, showing ash pipe corridor in CRZ Zone iv-

Refer para.4-X(Vi) of the report.Hence it is submitted that

TNCZMA and MoEF& CC had been appraised with details and
made available.

11.

111.

IV.

V 1-hnF tho fP 7 man nf Tna+ihl tbA -c n -
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delineation for NCTPP Stage-III (1 X 800 MW) Project' showIng

revised layout showIng all the units of NaPS and its facilities of

the Ash Line corridor of NCFPS Stage 1, 2 and 3 crossing the

water bodies coming within CRZ-IB zone Buckingham Canal and

Kosasthalaiyar River up to the existing Ash DYke of NCTPS for

the disposal of ash through pipelines as being done at present in

the other two phases of NCFPS Stage 1 and 2, has also been
submitted then.

That as mentioned the Rapid EIA report, Fly Ash utilisation will be

met at 50% within target date of one Year from the date of

commissioning, 70% within target date of two Years from the

date of commissioning, 90% within target date of three Years

from the date of commissioning and 100% within target date of

four years from the date of commissioning. From the above

Rapid EIA report, it could be seen that for disposal of FIY Ash

during initial years of operation, Fly ash disposal SYstem is

required for wet disposal to ash pond in slurry form for which

pipeline is essentially required. This has also been furnished in

the Rapid EIA report which mentions that Fly ash disposal system

will also contain a provision for wet disposal to ash pond in slurry

form .

That the capacity of fly ash storage silos are of one day capacity

(24 Hours) only and during contingency of truckers strike, etc,

disposal of fly ash including bottom ash has to be disposed to the

existing Ash Dyke of NCTPS through pipelines only for which the

proposed construction of ash pipelines is required.

That the Rapid EIA report and the aforesaid CRZ map also shows

and mentions about the place allotted for the existing Ash Pond

of NC:FPS and the disposal of ash through pipeline as being done

at present for the other two existing Power Plants. It has also

been mentioned in the Rapid EIA reDort: that it ie nrr\nAnA J '-

VI.

VII .

VIII.
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nat laYing off Ash Slurry pipeline for the project has also been
lnformed to the MoEF& CC also as detailed below

X

XI’ That the project presentation and additional information was

made bY TANGEDCO before the Expert Appraisal Committee of

GOI on 27.10.2015 along with combined Layout of NaPS

complex prepared by the Institute of Remote Sensing, Anna

UniversitY, Chennai, depicting various units of NcrPS Stage 1, 11

and III which clearly shows the Ash pipe corridor containing Ash

disposal slurry pipe line of Stage 1, II and Ill crossing B’Canal,

back water leading to existing NCTPS Ash dyke.
XII. That to explore various avenues for utilization of Bottom ash, it

has also been submitted that ash would be issued to brick

manufacturing units and during emergency fly ash/Bottom ash

would be pumped in the form of sturry to the existing Ash dyke
of NCFPS.

XIII. That in the presentation submitted to MoEF& CC on 27.10.2015,

the Ash slurry disposal pipelines crossing B'Canal and Back

waters in CRZ zone IV leading to Ash dyke has been dearly

depicted .

XIV, That from the foregoing, it is stated that the CRZ map and EIA

report shows the pipelines and ali the project details had been

disclosed to the MoEF& CC and discussed in the public hearing

held on 05.03.2015.

XV. That as the CRZ map of Institute of Remote Sensing, Anna

University/ Chennai and the Rapid EIA report are the required

documents submitted to the State level CZMA and then the

documents are submitted to the MoEF& CC for issuance of the EC

and CRZ clearance, the work of laying of pipeline for discharge of

ash slurry across the Buckingham Canal and Kosasthalaiyar River

has been very well depicted while applying for the EC and CRZ

clearance itself.
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That as per the EIA Report - "Ash water shall be coIledbe .’

treated and reused for ash slurry making and 100% ny ash

utilization will be met after 4th Year of commisSiOning of t e

Unit" ,

That in the Environmental Impact Assessment report submitted

to the District and State Coastal Zone Management AuthoritY and

MoEF& CC, it has already been informed that NCTPS Stage-111 15

o n 1 y a n e x P a n s i o n u n i t o f N 1(111111RIi[ P S and existing ash dyke of NI(ITP

wi11 be uUlized for Stage-III for disposal of drY bottom Ash and fIY

ash during emergency condition. 100% FIY Ash utilization will be

met only after 4th year of commissioning of unit' During firSt:

SeCOnd and third year of operation onIY 500/', 75 >IQ and 9090 of

fly ash wi11 be utilized and balance will be disposed to the Ash

dyke of NcrPS. Hence Ash SlurrY pipe lines are to be laid for

co11ecting Ash water and reuse and to dispose Ash during initia1

years of operation and during emergencY/ contingencY situatlons

arises during Truckers strike due to non- lifting of FIY Ash bY off

takers which will lead to stopping of the Power plant and in turn

loss of generation since the power plant will be operated 24

hours to maintain the power grid'

XVII.

XVIII.

xix. That the following paragraph was submitted to the committee -

nAs per CRZ 2D!! rules under para.4(i) (a), water front and

foreshore facility only requires specific CRZ clearance and

the above ash slurry pipeline coming in CRZ zone IV is a

permitted activity and not a water front/foreshore facility".

Hence it is submitted that:for those projects which are IIsted

under this notification and also attract EIA notification 2006 for

such projects clearance under EIA notification only shall be
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convenience of maintenance work'

was not obtained for the laying of pipelines for the tBnsPO Ia.of

ash slurry is erroneous and unsustainable for the reason that the

said construction of the pipeline is an allied activity related to thr

establishment of the approved NcrPS Stage-III project’ for which

the EC and CRZ dearances and approvals have alreadY been

accorded. In reference to the same, it is submitted that the

MoEF & CC vide Notification No. 19-31/2015-1A-III dated

27,02.2015, has observed that activities which are allied to the

establishment of the approved project including the
construction of temporary bridges etc/ will not amount to

deviation from clearance that was granted' Hence, it is

submitted that the said construc.lion of the pipeline is well within

the norm.

XXII. That since the Committee has recommended to resume the

activity only after obtaining amendment to the existing CRZ

clearance from a MoEF& CC, further action will .be taken only

after requesting a necessary clarification from MoEF in this

regard and ensuring the amendment to the EC if necessary.

XXIII. That the ash pipeline is an incidentat / ancillary activity

necessarY for the operation of the thermal power plant and the

same iS permissible under the CRZ areas as per the notification
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the erection of pipelines is not an Illegal act. I further submit that
there is no violation and there is no construction of illegal
Structures to carry pIpelines to transport coal ash across the

backwaters and maIn channel of the Kosasthalaiyar River.

Thatf though there is no specific mention of CRZ clearance for
ash slurrY pIpe lines of Stage-III project, there is no violation on

the execution of ash slurry pipe lines of NCTPS Stage-111 in the
existing ash line corridor of NCTPS.

XXV.

51. As regards recommendation no. 2 of the Joint Committee is
JJ

:==::::’,':.:::.': i&%f==W:”; ’-' “"'“-=
t

! ! $;
Action Taken/Present Status on Recommendation -2:

a. That the ECHS works in the water body area has been

temporarily stopped on 27.07.21. As requested by

Revenue officials, EPC contractor, M/s.BHEL has been

informed to remove the filling sand with immediate effect.

Removal of filling sand has been started on 04.08.2021 and

removal completed from Pier No.12 to Pier No.19

(19500/25000 cum) and removal of the filling sand in the

balance area are under progress.

b. That in order to comply the directions issued by the
Hon’able NG-T (SZ) committee, M/s. BHEL have been

informed to take necessary action on war footing basis to

cut the already cast piles located in the water body upto the

river bed level including removal of dumped sand within
October’31, 2021.

52. As regards recommendation no. 4 is concerned, they have

mentioned that they have already committed to reDlace the old
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11.

1.

Action Taken/Present Status on Recommendation - 4:
That in ASDL No. 1 - (5129 mtrs) - Administrative approval for

procurement of New cast basalt pipe has been submitted to

TANGEDCO Headquarters and it is under process and will be

completed by June 2022.

That in ASDL No.2 - (5511 mtrs ) - 1160 meters of new cast

basalt pipe lines have been replaced with available 3498 metres

pipes and work is being carried out on emergencY basis and will

be completed by December 2021.

That in ASDL No.3 - (4942 mtrs) - New. cast basalt pipe has
been replaced successfully fI'om ash dyke to NCTPS gate and

there are no leaks developed in this pipeline,

That 7390 meters of pipes have been supplied and being

replaced out of 10452 meters of ordered quantity for Line 2 & 3

for a value of Rs,8.36 Crores ,Supply of pipes has been delayed

due to Covid-19& lock down,

That in ASDL No.4 - (4942 mtrs) - Tender for procurement of

4942m of new cast basalt pipes for a value of Rs. 4.32 Crores

has been lodged due to non-acceptance of validity by the

bidders, exorbitant steel price hike and non acceptance of LD

terms of TANGEDCO dated 06.01.2021. Fresh administrative

approval has been accorded by TANGEDCO Head quarters for

Rs.7.3 crores. Procurement action is under process with Board

Level Tender Committee at TANGEDCO Headquarters and will be

completed by May 2022.

That in ASDL No.5 - (5511 mtrs) ' Administrative approval for

procurement oF New cast basalt pipe has been submitted to

TANGEDCO Headquarters and it is under process and will by

completed on June 2022. /

iI,

III .

IV.

V.

VI .

VII. That due to Covid pandemic/ Nationwide lock down has been

imposed from March 2020 to September 2020 as per the

guidelines of Government of India. Afterwards partia1 lockdown
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53. They have also given details of various actions taken for

complying with the other recommendations made bY the Jolnt

Committee and they have undertaken to remove the fIY ash

disposals dumped in the Buckingham Canal and the

Kosasthalaiyar River before March, 2022. TheY have also glven

details of nature of action taken and present status of

recommendation no. 10 of the Committee which reads as

follows :

Action Taken/Preser

Kosasthalaiyar river: ,That the PWD

t Status on Recommendation - tO:

had desilted 4,35 lakhs m3

of ash/silt from the Kosasthalaiyar river and dumped the silt on the

banks. Out of which 2,5 lakhs m3 have already been removed by

M/s,TPiPL, The removal of balance 1.85 lakhs m3 is under progress.

The above removal work will be arranged to be completed before

Mar'22,

.Buckingham Canal:That PWD has desilted the Buckingham

canal and dumped the silt on the banks. The total quantiW desilted by

PWD in Buckingham canai is about 89,600 m3.Out of which 70,000 m3

have already been removed by M/s.TPIPL, The removal of balance

19,600 m3 is under progress. The above removal work will be arranged

L + L A nun IAL nJ L hen un iAn ufa a
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y of

present
ash

in the
due to

river as
leakagassessed
e post

by the I
commit I in

prevIOUS
tee

committ:
inspect Ir

ee in QA I -ion
8/2016

Tota

I

ash

St:or I Start
Qu.„tI I'. IB'1'"''
ity of age & I quantity to' I of ISt:op I.- .

pres jash I . . I. .’ I be removed

,.t d „ilt d red date from Banks of

ed/dr ged of Kosasthalaiya
' I mate I desilt

rive I edged I . I . Ir river
'' I rial I ation

Ultimate

utilizatio

n of

desilted

material

S

Out of 4.35

lakhs m3 ash

2.50 lakhs m3

ash lifted by

M/s.TPIPL.

Balance :L.85

lakhs m:3 ash

lifting work is

under

progress.

Buckingham canal [NCTPS-I main gate (Ch.20.00) to KPL

maingat:e(Ch.22.40)]

4.35

lakhs

I'lo _ i m3
lakhs m:3

,;i::„: ';„.„.::::
pdwbJ) d b y

PWD

)

Used for

land

filling by

TPIPL

near

NcrPs-1

ash dyke

15.06

4.35 E .2020

!akhs I to

rr13 1 Dec'2

0

4.35

lakhs

m3

Quant

ity of

ash

prese

nt in

the

river

as

Quanti

ty of

ash

due to

leakag

e post

corrlml

Balance

quantity

to be

removed

/

desilted

Ultim

ate

utiliz

ation

of

desilt

ed

Total

ash

pres

ent

in

Storag
e of

desilte

d

mated

Quantity

of ash

desilted/d

redged

Start &

Stop
date of

desilta

tion



104

previo
US

corrlrn

it:tee

in OA

8/201
6

Out of

89,600
rn3 ash

70,000

m:3 ash

lifted by

M/s.TPIP

L.
Balance

19,600

m:3 ash

lifting
work is

under

Used

for

land

filling

by

TPIPL

56,669
m3

(asses

sed by
PW D)

(From

Ch.20.

00 to

22.40

Km)

1,34,0

00 m3

(asses

sed by

PWD)

(From
Ch.20

.00 to

22.40

Km)

77,331
m3

(from
Ch.20.

00 to
22.40

Km)

89,600 rr)3

(From

Ch.20.80 to

22.40 Km)

89,600

m3

Nov'20

10

Mar'21 near

NCrp

S-I

ash

dyke

progressl

iii. That/ further an estimate has been evolved to remove the ash

deposited in Buckingham canal for 200 m length at pipeline crossing

by N(..lps.li based on the letter received from the District Collector,

Thiruvallur.
* v g f%,'§WW

! o • @: I Ia11; e n r t i @;54. They

Environmental Compensation of Rs. 4,12,20,000/- imposed to

the Tamil Nadu Pollution Control Board. They have further

submitted that quantum of compensation assessed by the
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2016 for the same cause. They have also mentioned that certain

works have been done for the purpose of complying with the

recommendations nos. 12, 13 and 14 of the Joint Committee

report. So, they prayed for passing appropriate orders after

considering their objections .

55. Apart from filing their counter, they have also filed response to

the recommendation. of the Joint Committee report which was

such we are notand asthealready extracted

extracting the same again

lbuna1 had consideredId 24.09per orI

after

al had

:ertrnmittee to inspect the area again'

" '@W'-d;-'-*
1021d 10 in O.Arespondentscom

,eIn toe'diation suin-o- Le stage. Ol

them

to file a

i(port datedThere

56. As

the

nil

e-filed on 26.10.2021 which Gas- extracted in Para 4 of the

order dated 27.10.2021 which reads as follows:

1. Preamble

It is respectfully submitted that a case, O.A.No.16.2 of 2021, has .been Suo-Motu
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In all these newspaper report, the allegation was that the Tamil Nadu Generation

and Distribution Corporation Limited (TANGEDCO) has deviated the pipeline alignment
in violation of the rules and carrying out the project against the conditions imposed in the

clearances granted. Also, TANGEDCO constructing the bridge for supporting coal
conveyor and sea water pipeline for proposed Ennore SEZ and for conveying bottom

ash slurry from Stage III project to existing ash pond by dumping construction debris
along the river course without getting CRZ clearance. Further, it has been alleged that

there was leaks in the bottom ash slurry conveyance lines from NCTPS I which resulted

large scale spillage into water bodies causing air pollution and water contamination. AIso
stated that the Controller and Auditor General’s report had mentioned about the ash

dumping is contaminating the ground water in those areas.
It is respectfully submitted that the Hon'ble Tribunal in the order

dated.30.07.2021 directed vide,
Para 9 - in order to ascertain the genuineness of the allegations made in the

newspaper report and also the alleged violations, the Hon'ble Tribunal appointed a joint

committee comprising of (1 ) The District Collector, Tiruvallur 'District (2) a Senior Officer

from Ministry of Environment, Forests and Climate Change (MaEF & CC-)I Integrated
Regional Offic,e1 Chennai1 (3) a Senior OfRee/Scientist froM Centrdl Pollution Control

Board (CPCB), Integrated FRegiohal ©ffie6=,' ;ChennaI, (4) The 'S'Up’6fihtendiRg Engineer

from Public Works Department (PW'D) and Water -ResourCes organisation (WRO),

Chennai, (5) a Senior Officer from Tarn iI Nadu Coastal Zone Management AuthoFW

(TNCZMA), Chennai and (6) a Senior Officer from TaMil Nadu' P©llutidn contFol Board

as designated by its Chairman to inspect the area in question and subfnit a factual as
well as action taken report if there is any violation found.

W // V% W

Tribunalt durIng September 2021 .
2. Orders of the Hon’b ie Tribunal
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3. Submissions made the by NCTPS Stage 1,II, Ill and IV(Ennore SEZ) to the
Committee

In due compliance of the order of the Hon’ble Tribunal, the joint committee

inspected the area in question and convened a meeting with NCTPS Power Plants

officials on 20.10.2021 and in response to Hon’ble NGT order dated.24.09.2021, the

NCYTPS Stage I, Il, Ill and IV (Ennore SEZ) have furnished the following information to

the committee.

Table 1 : Submissions made by M/s NCTPS and Ennore SEZ to the committee

BI s
! N ! Committee vide report submitted to ! I
! o i Hon’ble NGT during September, i Ii 12021 1 1b–+__I
F 1. ! The TANGEDCO shall resume the 1 NCTPS-'ill I
! ! activities pertaining to the NCTPS I During the meeting, it was submitted that I

! i Stage III and Ennore SEZ Power ! the Ash slurry pipeline work for NCTPS }

i i Plants within the CRZ area in 1 Stage IIII Project has very well been I
Kosasthalaiyar River/ Buckingham I depicted in the CRZ map coming in CRZ I

Canal/Backwaters only after obtaining ! IV, and the same had been submitted to I

amendment to the existing CRZ : the MOEF on 27/10/2015 itself and that I
Clearancefrom MoEF&CC. ! the nature of work is not involving I

I waterfront or foreshore facility and it is a 1

permitted activity as per CRZ Rules 201 1

and that as per para 4(i)-(b) of above CRZ

2011, for those projects listed under this
notification and also attract EIA

notification 2006, for such projects

clearance under EIA notIfication only shall

be required subject to being

recommended by the concerned State
CZMA. Project Presentation was made by

TNEB(TANGEDCO) in the State Level
CZMA on 19/5/2015 wherein it had been

inforMed that 100 % dry fly ash collection

in silos of one' day (24 hours) generation

capacity and also that bottom ash would

be disposed through dry

handling system and in

bottom ash
case of

emergency, bottom ash will be disposed

in the Ash Dyke of NCTPS .
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Tmeration of the thermal power

plant and the same is permissible under
the CRZ areas as per the notification of

MOEF &(,(, and CRZ rules. Hence

amendment to the existing CRZ clearance

is not required.
Committee;inceowever

lmended to resume the activity only

,btaining amendment to the existing

from MOEF&CCCRZ

necessary action/ clarification

)e arranged to be obtained bYregarl

(RespondentNCTPS Stage

through TANGEDCO

lnment wing), if necesSarY and that

TANbEDCO will extend full cooperation

to the Committee

NCTPS -.IV(Ennon S£Z)
constructionwas repol

CRZ area has beenrks withil

ld the same will be resumed
stopped

lecessary ' amendment from
:er ge1

MoEF&CC as directed by the commlttee

izaia-iT;Gal fro'if debl
TANGEDCO

wIthin October 31, 2021Ir and restore natural

NCTPS III
;ed to facilitate commencing piling fot

brickbat construction debl,emoval o
of the existing RCC bridge

le waterway area'on both east an(
11/7/2021 itself and carried

back waters was startlat the Kosas1
ILe of about IOOrnlbout 15 m3cleared and sta1

out during 8/2021
tee on 20/10/2021d the same was shown to

lbout 150 m3dumped
Removal of balance brickbat construction del

cleared away from the siteea was also request€
brit,kbat construction materials away

}d to clear awayThe Col
was submitted that thefrom that area and utilized somewhere else fot

the project
early and utilized for filling

Ing area:same Will bI

that there was no obstruGtion
plant premises. It was also informed to the Comm

movement of fishing boats and during inspection also'

back waters under the existing'ing throughfishermen boats were found fc
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: As requested by the Revenue Officials, removal of filling sand hamMiMm
1 4.8.21 and removal completed from Pier No.19 (19500/25000 cum) and removal of

! the filling sand in the balance area are under progress. Also, action is being taken

to cut the already cast piles located in the water body up to the riverbed level :
I including removal of dumped sand within October 31 st 2021.

! The Filling Sand Removal Status in Backwater Area as on 20.10.2021 .

Qty of Filling

sand dumpedin the water

body(Cum

n5®

Qty of Filling sand
removed from in
the water
body{Cum

n9do

Start

date
of
Removal

04.08.2021

Date of

Completion

Present
ofPoint

disposal of
sand

Tarby
Stacker Re
claimer SR
IB&1D

Still in
progress

Ultimate mode of utilization /disposal of Filling sand :- For EnabIIng Works of

Ennore SEZ Project work inside Plant Area,
! Total Length of Sand filled = 230.30 m (PR-09 to PR-19)

Total Length of Filling Sand Removed = 172.50 rn (PR-12 to PR-19)

1 \ssured by NCTPS Stage III and Ennore

! ! and comply with the conditions i SEZ Power Plants to comply with the
! ! imposed in the Environmental i conditions imposed in the Environmental

! ! Clearance under the EIA NotIfication ! Clearance under the EIA Notification as
i as amended and CRZ Clearance ! amended and CRZ Clearance under the
under the CRZ NotifIcation as ' CRZ Notification as amended without

: amended without violations and i violations and deviations.

deviations for NCTPS Stage Ill and
! Ennore SEZ Power Plants unlike the

! environmental damage already caused

! by the operation of NCTPS Stage-1 & it
i Thermal Plants due to ash deposit in

nuisance and air pollution.

i
i

i the water bodies and the air-borne fly!

ash in the nearby villages causing

i
I
I

1

4. urry Disposal Line (ASDL) No.1 -

replace the existing ash slurry pipe ! (5129 mtrs) - AdmInistrative approval for

i lines 1. 2. 3, 4 & 5pertaining to the 1 procurement of New cast basalt pipe has

NCTPS Stage 1 with new cast basalt I been submitted to HQ and it is under
i pipe before December 2021 as already I process and will be completed by June

! committed to the Hon’ble National 1 2022.

Green Tribunal in Applications No.8 of 1 ASDL No.2 - (5511 mtrs ) - 1160 meters

i 2016, 152 of 2016 & 198 of 2016. 1 of new cast basalt pipe lines have been

! I replaced with available 3498 metres pipes

i
I
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TSBno.3 - (4942 mtrs) - New cast

basalt pipe has been replaced

successfully from ash dyke to NCTPS

gate and there are no leaks developed in
this pipeline

7390 meters of pipes have been supplied

and being replaced out of 10452 meters

of ordered quantity for Une 2 & 3 fot a

value of Rs.8.36 Crores .Supply of pipes

has been delayed due to Covid-19& lock
down

ASDL No.4 _ (4942 mtrs) - Tender for
procurement of 4942m of new cast basalt

a value of Rs. 4.32 Crores haspipes for
non-acceptance ofbeen lodged due to

validity by the bidders, exorbitant steel

price hike and non acceptance of LD

terms of TANGEDCO dated 06.01.2021

Fresh administrative approval has been

accorded by TANGEDCO Head quarters

for Rs.7.3 crores. Proeurement action is

under process with Board Level TendeF

Committee at HQ and will be completed

by May 2022

ASDL No.5 _ (5511 mtrs) - Administrative
approval for procurement of New cast

basalt pipe has been submitted to HQ and

it is under pro'ces,s and will by completed

on June 2022
Nation. wide lookDue to Covid pandemic

m Mach 2020down hds bden iMposed: fro
tember 2020 as per the guidelin6s

to Sep
Aftawards partialof Government of india

lockdown was continued, At that time all

the manufacturer have stopped/restdcted

their manufacturing activities..

Hence procurement process got delaYed

and consequently works have also been

delayed.

':=H’ijHUH"::;':, o p 1_ II. _ blnTno C)+AaA I \IIi th
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;EDCO ismm4Mx–G%in–iRiimna&–n
i pumps soon after identifying leaks, I area where ash leak occurs and to
i followed bY Rushing with water and i transport the ash to ash dyke.

: replacing the damaged portion of the

! pipe. However. the TANGEDCO is not

! taking any measures to clean up the }

: area, where leak has taken place, The ;
! committee suggests that in addition to :

! stopping the pumps, repairing the

pipes, the TANGEDCO shall also take :

measures to clean up the area, where i

ash slurry has leaked, and transfer the

ash it into ash dyke.
i

!

I

i

’ 7. i FriRemmiWmmmiaVeRdi;m
observed that, pipeline leaks due to 1 action is being taken to stop the pump
pipe burst/rupture of joints due to I immediately as and when noticed and

ageing of pipes are very common and I pinhole teakages are attended by

! frequently (average frequency of one : providing patch plates.

i tedk/week) taking place in old

: pipelines. Apart from the leaks due to
pipeline bursts/rupture, pinhole

leakage is taking place in all three old

pipelines. The TANGEDCO is not

i taking measures to rectify pinhole

} leakages. If timely action is not taken

i to rectify these pinhole leakages, it

; may lead to a major leakage. The

I cornmittee submits that the

; TANGEDCO shall immediately rectify

the pinhole leakages in the pipelines
i that are noticed by the patrolling team.

8. 1 maged pipe after replaeement

! portion of the old damaged pipeline I are being devoluted to NCTPS Store and

i with pipes retrieved from Ennore I in addition steps have been taken to
} Thermal Power Plant to arrest I devolute all the old damaged scattered

i leakage. After replacement, the 1 pipe to NCTPS stores. More than 95% of
i damaged pipelines are laying at the i the retrieved pipes have been devoluted

place of leak itself. The committee 1 to stores. Balance 5% will be devoluted

i submits that TANGEDCO shall take I withintwo days.

; measures to remove all the old
damaaed DiDelines Iavinn in tha
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Nos.);eparate gang (con:TANGEDCO carry
Ash slurryPatrollingslurry disposal pipe Beeptrollil

stretchnotice;lockrourjl
round the clock to avert

<ages of pipe lines, so as I being ca1avert
as to prevent theleakage of pipeprevent ;posa1

;lurryleakageRiver,Kosasthalai
alaiyar River and Buckinghamreplacement

Canal
existing pi iM frlsefVlDuril Inspec1

point3kingham canal was
Kosasthalaiyar

The committee
the ash will getIng raexcavation

at the removed ash shall beIII ensurelits that the TANGEDCO& PWD

transferred to ash dyke.

KKtTaaFaZ:f-hi)RaIne–iRmash fn'm the

Kosasthalaiyar river and dumped the sRt on the banks and this work was completed

during the end of Dec’20, out of which 2.5 lakhs m3 have aIFeadY been removed bY

M/s,TP IPL. The remova1 of balance 1.85 lakhs m3 is under progtess' The above

remova1 @ork wit1 be arranged to be completed before March 2022'

Buckingham Canal: The PWD has de siRed the Buckingham cana3 and dumped

i=ih on the banks and this work was completed during the end of Mafch 21 ' The

total quantity de silted in Buckingham canal iS abOUt 89l600 m3. OUt of which

70tOOO m3 have already been removed bY M/sJPIPL' The renlova1 of balance

19l600 m3 iS under progress. The above removal work Will be 'arranged tO be

completed before Mar’22

Quantity

of ash
present in

the river
as

assessed

by the
previous

committe

e in OA
8/2016

Quantity

of ash

due to
leakage

post

committe

e

inspectIon

Storage Start &
of Stop date
dredge of
d desiltation
material

Balance

P=1::1IIb: d tfTo Ir:
Banks of
Kosasthalaiya

r river

Ultimate

utilizatio

n of
desilted

materiats

Quantity of ash
desiRed/

dredgedi

i

i

mf
iakhs m3 ash

2.50 lakhs m
ash lifted by

M/s.TPIPL.

Ralnncg 1.85

4.351.10
lakhs mllakhs rr\'

3.25 (assesse I fassesse 4.35 lakhs m'

15.06.202
0 to
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BUGkingh”n canal [NCTPS-I main gate (Ch.20.OO) to KPL main gate(Ch22.40}]i

II
I

I

; QuantiV

h : ! :

f : :::IBEe I inspection

1 8/2016

Total ash

present in

river

Quantity of ash

desiRed/dredge

d

it 56.669
rr)3

(a$sesse

d by

PWD)
(From

Ch.20.00

to 22.40

Km)

1.34,000
mJ

(assesse ! i

lgb ,:i);( I.:i. ”A',“ \$gf
Ch.20.00

to 22.40

Km)

77,331

(from

! i th•{} HB 1fooI Km)
I

I

i
I

I
Further an estimate has been evolved to re-move 200 m length in 'B’ (,ana1 at

ptpeJlne crossing bY NCTPS-II based on the letter received from the colleetor,
Thiruvallur,

} environmental compensation
ofRs.4,12,20,000/- (Rupees Pour

i crore twelve lakhs & twenty

! thousand only) assessed by the
Committee for continuing the disposal

of ash slurry in water bodies.

11

I

i

I

I

I

i
I

E

I
I
I
I

I

Storage I Start &
of I Stop date
desiRed I of
material I desiltaHon

Balance

quantity to be

rem6ved/

desilted froin
Banks

Ultimate

utilizatio

n of
desilted
mateHals

Out of 89,600
mi1 ash 70,000

mi3 ash lifted

by M/s.TPIPL.

Balance
19,600 m3

ash lifting
work is under

progress.

Used for
land

filling by

TPIPL

near
NCTPS-I

ash dyke

!

The leakages through Ash slurry disposal
lines have been minimized now and the

leakages of ash slurry in water bodies

have been averted to the maximum

extent. It is submitted that as all we know,

TANGEDCO is a service oriented

organisation which provides free power

suppIy to agriculture services, wdavers,

huts, and also provides power supply to

domestic consumers at subsidiary rates.

Moreover TANGEDCO is now facing

severe financial crunch, Hence, it is

prayed and submitted that the

assessment by the comrnittee to remit the

: environmental compensation of Rs.
$ 4,12,20.000/-(Rupees four crore twelve

lakhs & twenty thousand only) is very

i huge and a burden to TANGEDCO.

Hence it is requested that NGT committee

rnay please reconsider and recommend to

waive off the Environmental
DArn.nAH An+ iAn I+ :n +elAn ++8 oLeuntIIHP J IL nl
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servers .

i

14 mm%-mmmearthen
bund laid towards Seppakkkam village

and ensure that runoff from ash dYke

or ash depositions are not caFried to

villages. The unit shall provide a drain
before the bund so that runoff water is

collected in drains and can be lifted

back to ash dyke. by Ennore SEZ Proje(.t/TANGEDCO.
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1. Laying of ash slurry pipeline for NCTPS III within the water body (CRZ area) has

been stopped since 27.07.2021. The debris and construction material that were

previously dumped in the water body is removed and presently there is no

obstruction and fishing boats are sailing in the water body. The debris that were

removed from the water body are deposited around 100m away from the river

bank. Though the debris are not obstructing flow of water but during rainy season

it may be washed into the river, hence committee suggests that the debris may be

utilized or disposed safely in M/s NCTPS own land away from the water body by

November 30, 2021.

2 Construction work of piles for the supporting structure for laYing of coal conveYor /

pipelines of NCTPS IV (Ennore SEZ) in the water body has been stopped. It was

reported that during construction activity about 25,000 m3 of silt / debFis / dredged

sand from M/s.KPL was dumped in the water body. In compliance to Hon’ble

NGT orders M/s NCTPS stage-IV have started removal of silt / debris/ sand inside

the water body since 04.08.2021. As on 20,10.2021 about 19,500 m3 of quantitY

is removed from the water body and about 5500 mg of debris is Yet to be

removed. Removal of debris was in progress and by Octc)bef 311 2021 the unlt

shall completely remove the debris from water bodY as committed. The debFls
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!;
I 'qieuLB& Id ?

3.

ash pipelines is given in table 2:

Table 2: Status of replacement of ash pipeIInes
as on 20.10.2021

Pipe

thickness
6rrlm

Length of
,ipeline

m1

a

m>
of pipelinq

ms\urry
disposal Une-

l

ml
diameter

406mrr\
with secondmc retr\evedhand pIpes

from ETPS

W

orted to be
pipe and rep

beforecompleted
December 31 t 2021

with newIGFa8ig
rted to be

pipe and repo
beforecompleted

Dec,ember 31, 2021

aiBneine
Tender invited fof
procuring new plpes

iecondmbFwith

m
disposal line-
2

mr

fARaa8
dBsposal line'
3

406mm
mr

rnAa©
disposal line
4

a4

BiTiTn
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4. Although minor leakages of ash slurry pipeline .4, at two places, were noticed at

the time of inspection, no other major leakages were notieed. The unit is taking

steps to arrest the leakages immediately so that the surrounding area is not

contarntnated. Measures taken by M/s NCTPS for early detection of leakages are

as follows:

o A dedicated patrol team of 12 members (two vehicles) is appointed by M/s

NCTPS to inspect/ watch the pipelines for any leakages. The patrol team is

working 24x7.

o Soon after the leakages are detected, the pumping of ash slurry iS stopped.

B The surrounding area is cleaned and the quantity of fly ash leaked iS removed

and transferred to ash dyke.

o During the meeting, the coMmittee learnt that tha tOP Management staRing

from Chief Engineer who is heading M/s NCTPS stage-1 and senior officers

are closely checking the records for leakages and to immediateIY take

measures for arresting the leakages in the pipes

5. Removal of earlier deposition of ash from the leaky pipeline a[eas and

transportation of the same to ash pond was going on.

6. Previously when the leaking portion of the pipes were replaced with new ones,

the old pipes were left near point of replacement itself. Due tO these J manY old
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Table 3: Details of removed pipes from ash handIIng area

o mFRnmm8Res
removed (in metres)

951D2
2

2

Total

2877

3828

m1 .2021
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generated whenever exceedances are observed however the unit is yet to take

corrective actions.

HHT

H • : •

stack of NCTPS-IIerlse srno storage of worn out pipes in

NCTPS-I premises

5. Remarks & Findings of the Committee :
St Recommendation of the
No Committee during September

2021

1 The TANGEma
! activities pertaining to the NCTPS

i Stage III and Ennore SEZ Power
Plants within the CRZ area in
Ko$asthalaiyar River/ Buckinghqm
Canal/Backwaters afteronly
obtaining amendment to the existing

CRZ Clearance from MoEF&CC

The TANGEDCO shall expedite
removal of debris and dredged
material from Kosathalaiyar dver
and restore natural flow within
October 31, 2021

!:1
};'

}\${}iiI

r:: # a

Remarks of the Committee based on

inspection on 20.10,21

During inspection, no construction
activities were carried out inside the water

bodies in CRZ area by NCTPS Stage Ill
and Stage IV (Ennore SEZ)

Supporting structures for laying of pipeline

for NCTPS III inside the water body in
CRZ area have been stopped

The debris and construction material that

were previously dumped in the water body

is removed and presently there is no

obstruction and fishing boats are sailing in

the water body. The debris that were
removed are

&InNnnneitnN
from the water body
a 1./\1 lnrJ 4 f\Ftrvq nt a/n\ / b++we
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mmK6is;isafeIY tn M/s

N(,TPS own land away from the water

body by November 30, 2021.

Construction work for the supportlng

structure for laying of coal- eonvdYof /

pipelines of NCTPS IV (Ennore SEZ) in

the water body in CFJZ area has been

stopped.

It was reported that during constrUetion
actiVity abOUt 25l000 m3 of Silt / debris {

dredged sand frorn M/s.KPI- was dumped

in the water body, in compliance to
Hon'ble NGT orders M/s NCTPS stage-tV

have started removal of silt / debris/ sand

inside the water body since 04'08'2C}21'

As on 20.10.2021 about 19,500 m' of

quantHv is removed from the water bodY
and about 5500 m3 of debris is yet to be
removed. Removal of debris was in

progress and by October 31, 2021 the unit

shall completely remove the debtis from

water body as commiHed. The debris

removed from the wateF bodY is stored in

the premises of NCTPS IV (Ennore SEZ}

con£tru(Jtion site and it was reported that it
would be used for leveling and land filling

within the construction slte.

3.

’\!!€!!'i§i:';;i!!:i:B'”"””
operation of NCTPS Stage-1 & II
Thermal Plants due to ash deposit
:„ th, w2tnr hnfItis and the air-

I

I

I
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4.
1 The TANGEDCO shall procure and

i replace the existing ash slurry pipe

lines 1, 2, 3, 4 & 5pertaining to the

i NC'TPS Stage 1 with new cast basalt

pipe before December 2021 as

already committed to the Hon’bte
National Green Tribunal in

Applications No,8 of 2016, 152 of

: 2016 & 198 of 2016,
I

I
i

I

l

i

III
II
i
I

I

i

i
i

I

I

I

i

Pipelines 1 and 5 were earlier replaced

with the second hand pipes retrieved from

Ennore Thermal plant (ETPS) in August {2020, i
It was reported by the NCTPS Stage- I

officials that for pipeline 1 (5129 mtrs) and

pipeline 5 (5511 mtrs) administrative

approval for procurement of New cast

basalt pipe has been submitted to Head
Office and it is under process and will be

completed by June 2022.
For pipeline 2 (5511 mtrs), 1160 meters of

new cast basalt pipe lines have been

replaced with the available 3498 metres

pipes and the remaining work is being

carried out and reported to be completed

by December 2021

For pipeline 3 (4942 mtrs), new cast
basalt pipe has been replaced from ash

dyke to NCTPS gate. Balance pipes of

length of 1050 metres inside NCTPS

premises to be replaced

It was reported by the NCTPS Stage-1

officials that supply of pipes has been
delayed due to oovid-19 & lock down

lockdown wasAfterwards partial

continued. At that time all the

manufacturer have stopped/restricted their
activities, Hencemanufacturing

procurement process got delayed and

consequently works have also been

delayed. The balance pipes of length of

1050 metres inside NCTPS premises will

be replaced on receipt of balance
materials

For pipeline 4 (4942 mtrs) no replacement
works have been started

It was reported by the NCTPS Stage-1

o#icials that tender for procurement of
4942m of new cast basalt pipes for a
value of Rs.4.32 Crores has been lodaed



122

transfer the ash it into ash dYke,

]:PT:!!*P#}!
ageing of pipes are verY common I measures to rectify pinhole leakages to
and frequently (average frequencY i l;old major leakage are also undedaken'

of one leak/week) taking place in
old pipelines. Apad from the leaks

due to pipeline bursts/rupture,

pinhole leakage is taking place in all

three old pipelines. The

TANGEDGO is not taking measures

to rectify pinhole leakage s. If tImeIY

action is not taken to rectifY these

7,
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6. Rea

within the time line committed.

2 The TANGED(JO shall alSO comp\ete the recommendatiOns of the commIttee
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assessed by the committee consUtuted by the HQn'ble NCT in O'A"No'162 Qf 2021

and submitled to the Tribunal in September 2.021-

standards at all times'

5. The unit M/s NGTPS Stage I shall increase the height of the bund near

Seppakkam -Village to 2rn.

body by November 30. 2021

the circumstances of the case and thus rendeE Iustlce

it=IT: p.s-elvam,
Revenue Divibi'b’naI OfficetI

Ponneri1 ThiruvaHur District.
representing

District Colleotorl
ThiruvaTlur District.

Forest range OffIcer,

Directorate of Environrnent,C>hennal
representing

Tamnnadu Coastal Zone Management
Authority .

q, r/F?'
A,Muthaiya,

./

Wahrlgs=:TensdBPqTt7ine;:}pwD.
Gherihai,

M lalaiyandi
ineer(M)nvironmental EngJoint Chief E

pollution Control BoardlTamil Nadu
Chennai Zone

r\X-aT
Mahima T

Scientist 'D’

CPGB,

Regional Directorate ,C;hennal

R.S'ridhar,
$cieh'tlst'E)’
MoEF,&-GQ,

Integrated Region-at 'OffiCe’I ChennaI

58. Th.„,ft„, th=3{:©::ing order:

5. It is mentioned in the report that there are certaIn cases
related to the same issue pending before this Tribunal as

Original Application Nos.08 of 2016, 152 of 2016 and 198 of
2016. Further, it is also seen from the report that environmental
compensation of Rs.4l12,20,000/- was assessed, but what iS the
nature of action taken for recovery of the amount has not been
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7. The regulating authorities are directed to file their further
action taken report regarding action taken by them in respect of
the violations noted at the time of inspection on the earlier
occasion and also on the subsequent occasion before this
Tribunal on or before 22.11.2021 by efiling in the form of
Searchable PDF/OCR Supportable PDF and not in the form of
Image PDF along with necessary hardcopies to be produced as
per Rules.
8. The Registry is directed to communicate this order to the
official respondents by e-mail immediately for their information
and compliance of the direction.
9. For objections (if any) to the report and consideration of
report, post on 22.11.2021.

59. On 22.11.2021, this Tribunal had considered all the connected

ssue and considered thecases related to TANDE;Gj

O.A. No. 162 of 2021reply affid: filed b'

;}} lem and extracted Para 32lancee

e ord e matterf the rep] Int inI t

replyIonswas

1 andO.A. No. 16TANDEGCOaffid

!tepsled furth0.A

out
e C t i; t ! e d e % i i C i F S 1bIIIiIbIr h i C h

\\@l .
the breacpfd€,e

replyrec at%

er whichstatemen

reads as foII

43. with regard to para 4 and 5 of facts in brief of the application/ the

statement of the Chief Engineer of NCTPS-I of the 4th Respondent on the

status of Ash Slurry Disposal Lines (ASDL) of NcrPs-1 are as follows:
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b. Ash slurry disposal Line No. : 2 & 3

For the procurement of new cast basalt pipes purchase order (P'C)) has

been placed on M/s Turbo Engineers, Coimbatore for a length of 10,452

meters for a value of Rs.8,36 Crores with a deliveFY period of 10

months, About 7392 metres (70%) of new pipe Lines have been

supplied and the balance quantity was delayed due to Covid-19 which

came in to effect from March 2020. Line No 3 (Total length 4942

metres) pipe has been replaced with new pipes from ash dYke to NC:FPS

gat, fo, about 3892 metres out of 4942 metres (78.7 % completedy

Line No.2 (Total length 5511 metres) worn out old pipes dismantling

works in progress. Replacement of pipes with the available quantitY

3500 metres will be taken up shortly.

Meantime, the suppliers, M/s Turbo Engineers in letters dated

27.4,2021 and 10.06.2021 have informed their inability to suPPIY the

balance quantity (30%) due to C:ovid-19 second wave & huge raw

material cost escalation. However, action is being taken to complete the

work on emergency basis.

c. Ash slurry disposal line No.:4

As for the procurement of new cast basalt pipes for a length of 4944

metres for a value of Rs.4.32 Cror9s, the tender has been lodged due to

non-acceptance of validity by the bidders, exorbitant steel price hike

and non acceptance of LD terms of TANGEDCO. Hence, fresh proposal

for administrative approval was sent and the same has been accorded

by TANGEDCO Head quart.ers on 07.05.2021. Procurement action is

under proc6ss. However, as a contingencY measure the worn out plpes

are being replaced with the Pipes avaIlable. After receipt of new pipes'

the work is expected to commence in Dec -202:1.'

a Ach qlllrrv Disnosal Line No.: 5
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60. This Tribunal also expressed its displeasure regarding the

steps taken by them for replacement of pipes which are subject

to breach resulting in fly ash spilling in the order. This Tribunal

also considered the reports submitted bY the Pollution Control

Board in o.A. No. 122 of 2021 signed by the Chief

Environmental Engineer ,
Pollution Control Board on

02.11.2021, e-filed on 03.11.2021 and

-acted

fas follows

extracted in Para 13 of

the order dated 22.11 of the

order dated 22.11.202 1

REPORT FILED ON BEHALF OF THE 6TH RESPONDENTL y CONTROL BOARD.

11 S. Ragupathi, S/o. R. Sanganan, HinduI aged about 57

years, having office at No.76. Mount Salail GuindYl Chennai-6C)O 032,

do hereby solemnly affirm and sincerely state as follows:-
1 1 am the Joint Chief Environmental Engineer, Tamil Nadu

Po11ution Control Board and I am filing this Report on behalf of the 6t'

Respondents Board and as such I am well acquainted with the facts of

the case as per records.

2. It is respectfully submitted that the Hon’bte National GEeen

Tribunal(SZ)1 Chennai in its order dated.07.06.2021 in O'A'No'q22 of

2021 directed as follows:

„para 15 : the members of the committee as well as the official

respondents immediateIY through e-mail, so as to enable them tc?

comply with the direction and for fiting their independent response to
the ailegations made in the application and atsc for n}ing thelr

independent report as directed by this Tribunal"

3. It is respectfully submitted that, in compliance of the above

FInn,bIn Na'T' nrdnr tho nrpa \Ar,aq in,_nnntPd hv nffieiajq nf tha
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being pumped into ash pond which contributes 3,300 Tons of

Fly ash.

Ei) The ash pond is located about 5krns from the Thermal Plant

sprawling at an area of about 245 Hectares.

iii) The total quantity of ash deposited was 65 Lakh Cubic metre,

out of which 22 Lakh Cubic metre has been already removed

and transported. Hence left out with 43 Lakh cu.m of ash at

present.

iv)Both the Stage-1 & 2 Thermal Power Plants have been

designed for 40% Wet bottom and hence generation of ash

slurry is inevitable. Only the Stage-3 Thermal Power Plant is

designed for a dry bottom and hence ash will be disposed to the

ash pond as a contingency plan in case of emergency only,

v) The pipelines of Stage-1 were comrnissic)ned during 1994-95
and hence more than 25 years old. They have become rustic,

corroded and brittle with numerous cracks. There are total 8

Nos. of series of pipelines of which 5 Nos. carry ash slurrY and 3

Nos. being used for recycling the filtered water.

vi)Out of the above 5 Nos of pipelines, Line 1 & 5 were replaced

and got completed during August 2020. These pipes are old

used pipelines brought from Ennore Thermal Power Station

(ETPS). They are Cast Basalt-lined having an outer diameter of
406 mm and Inner diameter of 356mm. Replacement of Line 2

& 3 is in progress with new Cast Basalt pipes, but for Line 4lthe

unit is yet to procure new pipes. The TANGEDCO has

committed a timeline for replacement of all the 5 Nos. of

pipelines by December 2021, to compIY with the orders of the

Hon’ble Tribunal in Applications No.8 of 2016, 152 of 2016 &
198 of 2016.

vii) Both the series of ash pipelines of Stage-1 & 2 comprising
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cross the adjoining Buckingham Canal and Backwaters by

supporting bridges,

viii) The pipelines cross across Buckingham Canal,

Backwaters and the Ash Pond. Although leakage of fly ash from

pipelines were not noticed at the time of inspection,

accumulation of fly ash deposits still persists in Backwaters and

Buckingham Canal, due to the leakage of ash slurry from the

ageing pipes. As a result, Buckingham canal and backwaters

have become a cesspool of ash. The ash pond is found

deposited with huge quantum of ash to an average depth of

about 4 metre. Excavation and transportation of ash from the

ash pond is noticed and requires removal on large scale. The

earthen bund is about 7 metre height surrounding the ash pond

of which a portion of bund has been raised another 3 metre

height to augment the storage of ash, Raising of bund for the

entire circumference is incomplete. The pond is devoid of Geo-

membrane lining. There are no mechanisms for spraying /

trickling of water to control spreading of ash in the air causing air

pollution.

ix) Laying of ash pipelines for Stage-3 (3 lines reported as one for

Fly ash slurry, one for Bottom ash slurry and third one for

recovery of water from Ash pond) was in progress and the

pipelines will be laid parallel to the existing pipelines of Stage-'1

& 2. It crosses the Buckingham Canal and the adjoining

Backwaters by RCC supporting Bridges. Piling work for the

supporting Bridges and laying of pipelines were stopped

temporarily and it was reported that the unit has stopped the

piling work and pipeline laying due to the case filed before the
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''q

a::
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;FIS ;p

!11 q::
IR

c for the M/s-NCTP$

Stage-III

4. It is respectfully submitted that Combined EnviFonmentai

Clearance for expansion of 1 x 800MW North Chennai Thermal Power

Plant (Stage-3) and CRZ clearance for the following foreshore facilities

at villages of Ennore & Puzhudivakkam in Ponneri Taluk of Thiruvallur

District has been granted by the MoEF & CC dated 20.01.2016 wlth

certain conditions. The validity of EC is up to 7 years from the date of

issue i.e 19.01,2023.

a) Coal conveyor having length of 3,5 km and elevation of 6 m

for coal transportation from Ennore Port to NCTPS Stage - III

TPP

b) Supporting trestles (Steel frames) for coal conveYor at about

6 m/8 rn from ground level.

c) Sea water intake from fore bay of NCTPS stage –II intake &

outlet pipe to pre cooling channel of NCTPS for discharge

with intake pipe length of 3 km and outlet pipe length of 1.5

km

d) GRP( Glass reinforced Plastic) oiDes on the ground level for
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5. It is respectfully submitted that vide para 6 of EC issued, it is

mentioned that the fly ash and bottom ash would be collected and

stored in the silos and supplied to cement/brick industries for

manufacturing cement and bricks. 100% drY fIY ash collection will be

done by providing pressurized dry fly ash collection SYstem.

6. It is submitted that on scrutiny of the EnviFonmental clearance

and CRZ Clearan<,',e1 it is noticed that there is no specific mentioning

about the laying of pipelines in CRZ area for conveYing the bottom ash

to the ash dyke or bring back the ash pond water from the ash dYke to

the plant for reuse except the mentioning of “Ash pond water will be

collected, treated and reused for slurry making”.

7. It is respectfully submitted that the TANGEDCO must strictly

fulfil and comply with the conditions imposed in the Environmental

Clearance and CRZ Clearance without violations and deviations for

Stage-3 TPP, unlike the environmental damage alreadY caused bY the

operation of Stage-1 & 2 Thermal Plants due to ash deposit in the

water bodies and the air-borne fly ash in the neaPbY villages causlng

nuisance and air pollution.

8. It is further submitted that the leakage of ash pipelines provided

for NCTPP Stage 1 and accumulation of fly ash in Buckingham Canal

and Backwaters has become an everyday phenomena and these facts

have been already dealt by the Hon’bte Tribunal (SZ) in Applications

No.8 of 2016, 152 of 2016 & 198 of 2016. In this regardl the Hon’ble

TH:bIle.b+.+1 /07\ Hb'..,.'-.+;+. .+H. 'J '.H. C.'H',. J n'-„-u„-'’„;an'’' H'#'Hn'H'+:A:nN DAn InAl
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Pollution Control Board (C,PCB), lIT1 Madras, I'amiINadu Pollution

Control Board (TNPCB) in its order dated 25.05.2019 to ascertain the

status of fIY ash / bottom ash disposal, damage caused to the

envIronment, environmental compensation if so what is the nature of

damage caused and remedial measures to be taken and also assess

the environmental compensation for the damage caused to the

environment. Also, Hon’ble Green Tribunal (SZ) passed orders dated

December 21, 2017 to deposit the required funds to PWD/WRD for

removing the accumulated fly ash from Buckingham Canal &

Backwater s and also ordered TANGEDCO to replace the ash slurry

pipes as early.

In pursuance to the orders dated December 21, 2017 in

Applications No.8 of 2016, 152 of 2016 & 198 of 2016 by the Hon’ble

National Green Tribunal (SZ), TANGEDCO deposited a sum of

Rs.28.50 Crores to PWD/ WRD for the work of Dredging the

Backwaters (Kosathaiaiyar River) deposited with fly ash between

NCTPS Main gate up to KPL (Kamarajar Port Limited) Main gate for a

length of 2400 metres. In addition, they had also deposited Rs.66.23

Lakhs for removal of fly ash deposited in the adjoining Buckingham

Canal between NCTPS Main gate up to KPL Main gate for a length of

2400 metres. Though the works have been reported to be completed

in all aspects by December 2020, accumulation of fly ash still persist in

the completed stretch of Buckingharri Canal

Further. the TANGEDCO has remitted an amount of Rs 16.461

Crores as Environmental Compensation for the period from
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Of.11.2004 to 12.11.2019 as assessed by the.TNPC Board based on

the findings of the violations noticed by the Joint committee constituted
by the Hon’ble NGT in the above said cases.

Under the above circumstances, it is humbIY pfaYed that thIS

Hon’ble National Green Tribunal (Southern Zone) maY be pleased to

pass such order as it may deem fit and proper in this facts and
circumstance of the case and thus render justice

J o I NT : 1 1}#g::eX:b;IT:1 TA L =4b1: G 1 N E E R
TAHILNAOU PQLLUT:ON CONTROL BOARD,

tq.j.TO MOUNT SAUI, CHENNAI'$CO 032.BEFORE ME

VERIFICATION

I, S. Ragupathi, S/o. Thiru. Sanganan , working as Joint Chief

Environmental Engineer, Tamil Nadu Pollution Control Board ,

Chennai, do hereby verify that the contents of above report a[e +ue to

the best of my knowledge through records.
}\r\):i)in =k1q:+y& M 7 ;

JOINT CHiEF £?!ViqfJNHSF:Tell £N<31NEER
TA}gltqA£}a POLI_BT.ON CONTROL BOARD.
No.76, MOUNT SXLAt, CHENNAI.800 osa

Is Tribunal passed the following orThere

th*a

;0 and certaine®p.
was depositposed -anI

for thensel appear
inciden')rnitted thaIYo [

Miamag.eenres
onlyce of the
nt of

IM. Somethe b'
;mediationwilftud'

faX as has beenprocess of di
Id on =Ho nta

;ed by the Tribunal insuggested by the Join appo:,0
ltudv has been conducted by2017 itself. Thereafter no

TANGEDCO for the purpose of taking remediation process. That
also will have to be considered for the purpose of permanentIY
resolving the issue in that area.
16. We are also not satisfied with the manner in which the
replacements of damaged pipes are being carried out bY
TANGEDCO. Further, it is also seen from some of the reports
filed bv them that thev are going to reolace the same with old
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what is the timeline required by them for that purpose and that
too they are not expected to take long time as alreadY the people
in the area are suffering and environment is adversely affected
due to their negligent act for the past 5 tO 6 Years at least I

though it may be for a much longer period, if it is traced to its
rlgln ken to TANGEDCO tofeel that shor'17.S

lg thehh shorter time line for repla'an action pcome
difficulties they are facing for the purpose.,tati:pIpes anI

then necessaryLdministratiVe sanctionsanof procu th thelevel officials to dealiven to the highlection can
Le situation. They are also directed to comeremedysame an

lg study if any, conducted by TANGEDCOwith the repo: rega:
purpose of implementing the remediationernselves e

an independent agency as recommended bY the.roLlg.rocess
’hey are directed to subommittl le ye

ire 30.11.2021actioese reports an the satisfaction of thisdid not come a pro
compelled to pass somethis TribTrib-

th shorter time line and
.pleme:coercive orders to

LtO these aspectslee to.ependenso appoint an
&l& 'ANGEDCOa report at the

ler to thelnicate
}}3©;.§pJ CO foranclu

e direcld com-ir IrE
alsoac'iibn taker:19 .FI In 0

studyted 4
bSt on 3rocess

62. ' dated 30.11.2021, considering the #& :b-b&relief

[2 o:Ide +ri''Q.A,:a

this Tri:b- ; decided

IW,Vc).AclairryMn'

No. 1

dcases 08 of 201@and other c

decided

also in

lbuna1cases

i,t had filed ae%

:021 stating certO.A. Nomemo dated 30.11

aspects and that can be considered by the Tribunal along with

the original application.

63. Respondents no. 9 and 10 in O.A. No. 162 of 2021 have filed
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UNDERTAKING

i ' R'R=rnlcu’nap, son of Ramdas, aged about 58 years residing aLl A2

Povver Apar[rnen-[ 25r Zackaria Catan,/ Main Road Choaiainledu
Chennai 6C)O 094 f do hereby solemnly ainrm and sincerely st;IEe as
FD 1 iD VaST

1 ' ip s:ate t:IFF I am the ChieF Engineer, representing bha iDE Ft

Respondent herein and as such i am weli acquainted v;it:h the facES of

the case Fron1 the avaiFable £eCOF(is. i am Filing Ellis underEak ina for
m9self and on behalf of Respondent No.9.

1 SCaLe thaE Ellis Hon’bIc Tribunal on 22.11.2c);21 was pleased co
pass the following order :

1-7'So, we fee! that ShC>Ft time can be given to TANGEDCO to come
wlt:h an action plan with shorter time line for replacing Che pipes and
stating tIle difficulties they are facing for the purpose of procuring
funds and adnlinistrat:ive sanction , then necessary direction can be
gIven CO the highet level offici3ls to -deal with tIle sartre and remedy
the siCuation. They are aiso directed to come wIth Che raf>orE regarding

studY if anVr conducted bY TANGEDCQ t}renrse Ives for the purpose of
lmptement:ing RIP PernediaUon p[CICeSS through art fndepencfeat agency
as fecommended bY the :lainE Committee in the year 2Q17, They are
directed to submit these reports - and ac.tion -plan on or before
3D.II.2021. If theY dId not c}orrfe with a proper dcLion ptar1 to the
satisFac Eton of this Tribuna}p thern this Tribunal &iII be compelled to
pass some coeFC ive artie[s to ittlpIetnenE the same \.wit:h shornr time
line and also appoint an independent committee to go into these
aspects and submit a repork at the expense of TANGEDC'(.--).” .

M® {{ @ @ @ - A-&
B' I SEnt a LtIH[ pursuant LO Bha said order and in compFiance of Chp

{;Jirect'lolls therein' Che folloWIng Present staeus/act:jon Cut(er) rep(,DI+ is
su 1:Ill it-keel at; Il er'c=unl,JQrq /

1 ' 1 SCnt'c= t:hd [ in Nol-th CFlfiona I TllerrTlal Power Statlc>n_ 1/ 6(.)% of Ash
HeITleFat'<!d is dl$Posed as fIY osh to Cecnent CoFnpanles tFtrou911 open Conde,..

:FsI tIll che Anti hetng handled as weE Ash and the sarTin IS dIsposed as Ash?lull y_IT:? tho Ash Dyke' The weE Ash its also shIpped to some exLent ir
X =1:1: t f::cII / r !: : 1 ::1:? 1 Jr: : := X :: r I T I= = = U Tj:: ; ; FI etc + rUt : Tl IF st (Rare is takpen tl dIspose the

= Z S p A S = t : :: r == L : :1 = ==1::It• t : + 1 :1:111 = = n=IF: e == =: = ===Fb ; Ti :Ln: 1 ::T;;Prr;
f:on waVing A=It sIuFfY fIQ m NCTPS- 1 Into Ash DYk:e for about 5 Km each ,

a 1 st'dt:n 1'11at tho above pIpeIInes are belnq' exposed in saIIne
a:Jnosptle''e and cafFYing Ash dtunV' whIch is in bbFaSJV& nature. Hence th:

’Jne11F''=s have FulIY CDfFoded SInce theY have served Its full Iffetlme.

qF eroded ASIST ,

ASD t-' NO' l& S - CS 129 rnlirs each ) : Adrninl=FraFi\Ji aHbH.-A.+ .- I f-
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ASi>L'No•4 - (4942 nrtrs) - Tender for procurement of 4942rn of new
cast basalt Pipes is under process and will be completed by May 2022.

7' T state that due to Covld-19'pandemic, NationwIde lc>ck down has been

Imposed frc>nr Marc.11 2020 to September 202 c) as per the guide]lnes of
Govel'nment Of IndIa. AFterwards partial lockdown bva$ CT,ntlnued. AL that
Unle aII Che lndnufacCurep have I stopped/restrIcted theIr manufacEurlnq
aCtivIties and hence the suPPIy & 'erectIon works in ASDL 2 & 3 are getting
delayed .

8. 1 state that the Ash deposIts oF about 4.35 Lakh Cum in [he
1<0sasthalalyar River for a length of 2.4 Kms from NC,TPS maIn Gate eo K.PL
maIn Gate has been desltted at a cost of Rs. 28.5 Crore throUgh PWD during
the perIod From lune to Dec' 2020.

9. 1 state that sImilarly Ash deposits of about 134 Lakh Cum in the
BucklnghaFn Canal FoF a length oF 2.4 Kms NCTPS main Gate to KPL ronin
GaR has been clesillled at a cost oF Rs. 66.23 Lakhs through FWD durIng the
period err]rn June tO Dec’ 202Q.

IO' 1 state LIlac as per the dire5tian of DIstrIct Collector Thlruval}ur, Ash
deposits of about 8813 Cum in the Buckinqharn Canal on the northern and
souther'n sides of the Ash Slurry PipeIInes Of NC:FPS-l & II has been de:sIfted

FOr al length of about 200 mUS at an expenditure of 17.7 Lakhs during the
perIod hom 24.1.a.202-1 fo 15.11..2021.

ll. J state that ash dyke Bund and ASDL Bund sErengthening works are
beIng taken UP contInuously. Also ASDL supplying steepen are replaced /
repaired then and there to Irnprove ASDL systeM.

12. i state that necessary steps are being .taken by plantIng Bamboo

SapIIngS for greenIng throughout ;the area .OF Agh Slurry Dtgp05al LInes frofn
North ChennaI Thermal Power StatIons (NC:fPS-l & H), up Ea Ash Dyke
through Social Forestry ScherrlIe by outsourclhg the works to Forest
Department .

$$ h
,\%. !}}@

11ellf:n’ It' iS tlumbfY pl'aYed that thIs Hon'ble Trlbuna1 may be pleas<Bd to take
tllc= Fil-esenc undertaking on record and thus render Justlce.

1.

DATED AT CHENNAI ON THIS THR 29 th DAY OF NOVEMBER 2011

10th RESPONDENT

T A7 tON

VERIFICATION

1’ R'Ramkumar’ son of Ramdasf aged about 58 years years -residing at at A2

Powet Apartnlent ' 25, Zackaria Colony Maln Road Chodlaimedu
Chennai 600 094 do hetebY verIfY that the contents of paras 1 to 12 are

true to the best „of mY knowledge and I have not sunDressed ar,v rnaPaLinI
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64. Heard the Learned Counsel for the applicant and Learned

Counsel for the respondents in both the cases.

65. Mr. A yogeshwaran9 Learned Counsel appearing for the

applicant in O.A. No. 122 of 2021, arWed that it is seen from

the Joint Committee report that there was violation of laying

rough the CRZ zone which was not permitted as perpIpe

g&;@
,pJ'

C*RZ clearance grantedthe Environmental CI'

)f the Committee will go to.s project

0.Athis Tribunalshow that even rec
•y;: I??{

lt:h andIt be20No. 08 o:

-GECOnon-pe:

?ich offreplacement has resultedregar1

ash)illing o]pIpe
;CO

;esq of cleaning bysIu: w,B

:ogicalofficia~1:s Lver CLy'ar0 sas

aspect,Furth'en.arn ag(

fady maderegarding

18 of 2016 ans being dealt

other connected cases and the 'r6onitoring of the replaced plpes

is also being done in that case. The other aspects regardlng

damage to environment etc. can be considered bY this Tribunal

In the nt Iner rnseg
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instead of ratifying the same by amending the Environmental

Clearance and CRZ Clearance without following the procedure,

as it is seen from the reply affidavit that they are taking steps to

amend the Environmental Clearance and CRZ Clearance for

which necessary steps have already being taken and the order

of this Tribunal that there is violation cannot be taken as a

permission for the NloEF&CC to allow the amendment without

scope

fresh

rant to change thefollowing the procedure

apply forthe alignment, they

3urpose%.and that will beEnvironmental Clearance

der EIAFedureconsidere lowing

Noon

the Ministry. He had relied onthis rg slons

%@'**''; P:repo'

their caseTh support

DGECO sunsel for the'7. The even

entlont th ec

Ir whichg&W@about theq

lon on the part*dne IS lne .drpIpe. :

V.

6

of the authorities to include a;~is. aspect for which they have

already moved the Ministry for amendment of the

Environmental Clearance and the CRZ Clearance to incorporate

thIs nqnert ng \xrell Fllrther 911 qten.q +r gvn linen tabor\ t\\r thorn
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they are also taking steps to conduct the remediation measures

as directed by this Tribunal in O.A. No. 08 of 2016 mrd ordering

payment of simultaneous compensation in both the cases will

cause great hardship to them. The Learned Counsel also

submitted that they are prepared to abide by any condition

irpposed by this Tribunal to avoid further breach and after

orders passed by this Tribunal they have stopped the work of

and they will carry outlaying pipeline through

the work only after obi .ecessary perrnlsslorls

accordance lth law

tted thatThe Lei IVloEFl;el apr)g

:ee hasthere Jo ITl]!

and madethese aspectscon :essary

III treco

alsolaw for the llations com'acco

for.edcont cationany en

Err ',e / C:

consider

In

68

will

69. TIle LearneMd'M©W%'=’“*'@'---mrt:ments also

submitted in tune with the 'stlbrnission made the Learned

Counsel for MoEF&CC and they further submit that they will

abide by any condition and direction issued by this Tribunal

nb +b ] : +un +b 1 +b+ub nb +b + +L nb as nb +ub n, : +b : + na 1 +b ++ oboe Hb ub dJ neob : +B: + ahaB a gn v enb +B+bOMB nb +H.b a



140

70. We have considered the submission made by both the Learned

Counsels, pleadings and the documents including the Joint

Committee report and other documents submitted.

71. The Points that arise for consideration are:

i. Whether there was any violation committed bY
TANDGECO in laying the pipeline against the
Environment Clearance and CRZ Clearance granted and

also against the CRZ Notification, 2011.

V.

Points

72. 0.A;

Trib- e

If:deviat{

granted

resulting

The O.A. No.

claims to be a fishermen in IEit- ark; and having interest in

protecting environment when he came to know that

TANDGECO was taking steps to provide pipeline for carrYing fIY

naIl al11rrtr frnrn +In a NTnfFDC= C:+anD TTT fav +1’ AIP 1 *’Qf\n RAITT

lst them, ifbe taken ag:at is 'e Oe na
olation?s established th;

gnsation to be fixed to bee quan BW

the damage caused to thepayable by the TANDI
ir act?environment on acco

Issued to beat is
,avoidcorn

nc
IStS

il .

IV .

such

thisrjre
of @g@was suo @@

P u b 1 i s h gJnewspaper ltWdgas
1learance'onmenfrn

the

'arlce

7of pipe.SOand esPe
eS

Lyar areaS

;applicant, who
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applicant in that case, the permission was Wanted on the

premise that there will be 100 per cent fIY ash disposal in the

dry form itself and no slurry will be taken to the ash pond? so

they wanted reliefs claimed in the application including removal

of the encroachment made by them in violation of the CRZ

Notification, 2011.

both these cases contending73. The TANDGECO filed counter

;h the pipelines will havethat it is an an .ary PU

is conducted, these aspects'awn and when EIA

was made to thetatiereSO conere
I n :{! • IT!i :B +: •{$

tteeautho .ppr

NaduMoE;F&

going toianagement Authority as to how tdoast

IS{@@gated
deal

ashel11ergenthat purpose arll

"dyke alrea}n to theslurry,

loritiesthat co: se as

In of theand it c

'anted. TheEnvironment

further stated that they h.av6'-~taken all steps to arrest the

breach of slurry due to leak in old pipes and theY are taking all

steps as directed by this Tribunal in O.A No. 08 of 2016 and

nnnn opted rn nttprq tn rpnl arp the nIN nineo \INtl ne\xr rlinen \xrit tr
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by the Pollution Control Board and also by the Joint Committee

as directed by this Tribunal on the basis of the

recommendations given , they were carrying out the

recommendations and certain amount of compensation was

also paid earlier and subsequent compensation fixed by the

Committee is excessive. They also contended that as

recommended by the Committee, they have taken all steps for

removal of fly ash deposit( Ir area and after direction

of this Tribunal, they h.

pipelines for the ,tended

kwhichltted area

TAND .bleUs under CRZ zone and though it i

!rk only

fro Aut:ho
M_’-’#:S'-'

Zone

MoEF®;a }sJ'iolhs arelart of the- je'ct and p:

'hetherTherequire?i 0 se

this is thI lronrnent

’the fixing theClearance

the work of laying of

74 the

the

liability. In order to asce-rtain' 'the same, Joint Committee was

appointed by this Tribunal in O.A. No. 122 of 2021 and the

Joint Committee categorically found in the inspection report e-

filed nrl 14.ng,QC)21 thnt the Env{ronrnent Clearance and C:RZ
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cum C:RZ Clearance was granted for expansion of lx800 MW

ETP and foreshore facility only. On scrutiny it was evident that

laYing of pipeline for carrying ash across Kosasthalaiyar

backwaters has not been covered in these clearance granted.

But as regards damage caused to the environment is

concerned, they have mentioned that the TANDGECO had

started the work of laying the pipelines for Stage III and

crossing across the Kos: lver has not taken up so

far and hence the enviro: lamage due to crossing of

pipes has not been as: lg ouththe compensation

due to env; 'GECO instate0

EIA re' eratedand10 pe.

will be: led by the end consumers and G Lped

'ednto :mergencyi

ust be laid
W %# a r e a t o av o :

fly a,(i;,tB )odies, therl orllnerl

averte

of 202175. The appl

,out clearancestating that: I'

had commenced and coris.@uc€Ba.,..a.,p=6rtion of the ash pipeline

for its new project without Environmental Clearance and CRZ

Clearance. Various reports filed including counter filed by

MrIF.p /h('l (’l baRre to at;fxr tn that ANant O \ +L. avA In' v'n• U•+••Rv’ In': - -- = --
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Following the law is the path to sustainable development- not

the condonation and rewarding the violations, 3) TANDGECO

has now applied for clearance of this project, post facto and

misleading the MoEF&CC that they are applying as directed by

the Joint Committee constituted by this Tribunal and citing the

orders of this Tribunal, 4) th.e attempt of the TANDGECO

deserves to be deprecated, there is no provision in law to grant

constructed deserves toclearances. The p:SLIC

leaking pipes of Stage Iused t,be demolished

)rosecuted forbeIf TANDGd Stage

ash pondLd 5).olation
repeated eJ

?eri,ed caseNCT

fromlable solution to take a:s not aPO

un(ie: 1a][1]CIL 1e

ash

.ted aTribunalIf 2021 .all76

.etailed
joint

lllOWSreport w]

8. Recommendations of the Committee

1 The TANbED(,o sha11 resume the activities pertaining to the NCTPS Stage III and

Ennore SEZ Power Plants whhin the CRZ area in Kosasthalaiyar River/

Buckingham Canal/Backwaters onIY after obtaining amendment to the exlstlng
CRZ Clearance from MoEF&CC.

2 The TANGEDCO shall expedite removal of debris and dredged material from

Kosathalaiyar river and restore natural flow within October 311 2021 '
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4. The TANGEDCO shall procure and replace the existIng ash slurrY pipe lines 11 21

31 4 & 5pertaining to the NCTPS Stage 1 with new cast basalt pipe befor6

December 2021 as already committed to the Hon’ble Nationa! Green THbunai in

Applications No.8 of 2016, 152 of 2016 & 198 of 2016.

5. The TANGEDCO shall also procure and replace the retrieved pipes from ETPS

utilized for ash slurry pipe lines 1 & 5 pertaining to the NCTPS Stage 1 with new

cast basalt pipe to permanently resolve the slurry ash disposal into water bodies.

6. The TANGEDCOis stopping the pumps soon after identifying leaksl followed bY

Rushing with water and replacing the damaged portion of the pipe. However, the

TANGEDCO is not taking any measures to clean up the area, where leak has

taken place. The committee suggests that in addition to stopping the pumps,

repairing the pipes, the TANGEDCO shall also take measures to clean UP the

area, where ash slurry has leaked, and transfer the ash it into ash dYke.

7. From the log books, the committee observed that, pipeline leaks due to pipe

burst/rupture of joints due to ageing of pipes are very common and frequentIY

(average frequency of one leak/week) taking place in old pipelines. Apart from the

A,,„%d@# %%

leaks due to pipeline bursts/rupture, pinhole leakage is taking place in all three o[d
pipelines. The TANGEDCO is not taking measures to rectify pinhole leakages. If

timely action is not taken to rectify these pinhole leakages, it may lead to a major
leakage. The committee submits that the TANGEDCO shall immediately rectify
the pinhole leakages in the pipelines that are noticed by the patrolling team.

8. The TANGEDCO is replacing the portion of the old damaged pipeline with pipes
retrieved from Ennore Thermal Power Plant to arrest leakage. After replacement,
the damaged pipelines are laying at the place of leak itself. The committee submits
that TANGEDCO shall take measures to remove all the old darnaged pipelines
laying in the ground and keep it in stores and subsequently dispose it.

9. The TANGEDCO shall carry out patrolling of ash slurry disposal pipe lines round
the clock to notice and avert the leakages of pipe lines, so as to prevent the

disposal of ash into Kosasthalaiyar River, Buckingham Canal etc. till the
replacement of existing pipe lines.

10. During inspection, the committee observed that the ash previously removed from
Kosasthalaiyar River and Buckingham canal was stored near the point of

excavation.During rainfall, the ash will get into river & canal again. The committee
submits that the TANGEDCO& PWD shall ensure that the removed ash shall be

transferred to ash dyke.
11 . The NCTPS Stage-I shall remit the environmental compensation

ofRs.4,12,20,000/- (Rupees Four crore twelve lakhs & twenty thousand only)
assessed by the Cornrnittee for continuing the disposal of ash slurrY in water
bodies.

12. The unit shall provide dust nets/mesh towards Seppakkam village to mtniFniZe the
impacts of flyash dust and stack emissions.

e t ,+ + w 11, on + +w + n & wa I nIne o:+ + n : 4+++ TinbJ : n O &n = n 1 O it AnN
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77. Further, as per the direction of this Tribunal, the Jolnt

Committee also filed further report during October, 2021 which

was also extracted in the previous paragraphs and as such we

are not re-extracting the same. Except extracting the

observations and recommendations of the Committee which

were dealt with the report which reads as follows:

6. Recommendations of the Commlttee

1. The TANGEDCO sha11 comp ' '_ _ _ . _ , _A _, A„, a p I aQ nf :>nIa
recommendations of the commIttee

2 The TANGEDCO shall also complete the mcommendaUons of the commitee

constituted by the Hon'ble NGT in O'A'No'162 of 2021

within the tSme line committed'

3 The NCTPS Stage-1 shall remit the

:::4 12,20,000/. (R„p,„ F,„ „.„ tw,I,, I,khs & twenty thQUsand '’nIY) as

Environmental Compensation of

&W// \\&
assessed by the commiKee consMuted by the Hon'ble NGT in O'A'No'162 Qf 202

and submitted to the Tribunal in September 2021

5. The unit M/s NCTPS Stage_1 shaH increase the height of the bund near
Seppakkam Village to 2rn.

standards at all times.

body bt November 30, 2021

6.

the circumstances of the case and thus rendet lust see

78. The Committee has assessed an environmental compensatlon
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compensation which was remitted by them, but in spite of that

such breaches are recurring causing damage to the riverine

environment. So under such circumstances, we do not find any

reason to reduce the compensation directed tO be paid9 nameIY2

Rs. 4,12,20,000/- as compensation by TANDGCEO for the

damage caused to the environment on account of thelr

negligent act of discharge of fly ash slurrY due to pipellne

leakages, CRZ Clearanceier bas:osasnt:o

no permission granted forgrante' clearly shows

zone. It was admitted,CpIpearrylng as.
!;}=

A

'&CC andby TAN: ,we WtB

It 1
o ast .agl

fe CRZreqLllre(tivity prior clearanceperrnis:

cov pr thlq§&M@ an:
sad

adeted Sclearance gr:gros

TANDtheth-e :oLlrlse

the'TANconten

so to

,ed::itverslorl as

the

and

tWid to be a

out for

implementation of the project in~ question and as such there is

no separate clemance required cannot be accepted and theY are

rejected .

79. Tn the r)eels{on renorted {rl Kev stone re$altcirs Drivate limited



148

Envrronmental Clearance and the Environmental Clearance can

be granted only after complying with all the procedure provided

under EIA Notification, 2006 and such an expanded activity

cannot be granted by way of amendment to the existing

Environmental Clearance granted for the earlier or same project

of the project proponent. In this case, though drawing of

pipelines for carrying the ash slurry to the ash pond may be a

part of the envisaged prI locuments produced and

-onrnental Clearance andalso the EIA report and ali

CRZ Clearance gr: ted that s}lch an aspect has;i{#

why thenot been fat wasne

ectsame :erl

add this .stingfantspropo:

then,Ie

this'onmental 1learance andapp.

declkh all theaspec ir comp

:lud:under .earing.on

Lppraisa1preparatil

fe ManagementCommittee an

facility also

“%@y

Authority and considerat,iQ.n 'by ., .M'6-EF&CC again and no

deviation can be made in this regard by MoEF&CC and the

project proponent, if they want to make any inclusion of this

asDect in the existing Droiect. This asDect must be taken note of
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the pipeline through the CRZ zone and other area and also for

collecting the ash slurry through the existing ash pond.

80. Since> TANDC,ECO had violated the conditions they are not

entitled to proceed further with the construction of the pipellne

without getting necessary permission from the authorltles in

this regard. It cannot be by waY of an amendment to the

Environmental Clearance granted as omission in earller

obtain ToRapply afreshpermission granted. ThI

public;tudiesgonmentald also conduct separ:

that basis freshhearing will hav% to -$ 1%

dment toto ’ale B:apprals'
ltionalllearEnviro:

,sment.er Imp:thout conducperm

underStud:

theund cation

th theTrib' :y carl P:

:ori'bermobtain

cannot b

after

also

they

S h 0 U 1 d a1 1 0 ]\1pIibIr hin% O &:::$??ii@@@ h av e t O talk e

an independent decision QP.;tits.. aspect, on the basis of the

material produced before them and also after considerlng

impact and the law on this aspect as well as has been obseTved

bIr tan IInn 4\1 n qllnrnrn n tan11rt irl T?nxr qtnn p rpnltnfq nfl17ntp
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consequence for the same. Since, the construction has not

reached the Kosasthalaiyar region as observed by the Joint

Committee and they have only filled up the area for this

purpose and they have already taken steps to remove those

obstruction caused by virtue of the same we feel there is no

necessity to demolish the already made construction, if any.

But, however, we feel that they can be made to pay an

over and above the

the Tribunal for the

fly ash

additional compensation

Id byenvironmental compensati

due to breach of:d t. the erram age
J. + ',{?

%est the egslurry. Thi ce in

As re reme

the Buckinfdeposit of fly ashon ace

lve®&@@# are being i

.er connectedf 02016 and o

such onOP::xpresslrlg

!cided se Wopen

compens

hintedrecommenda

82 to

§unal

as

!avlrlg

7further

soil

and

of the

by this

Tribunal in that case.

83. The TANDGECO also is directed to carry out the replacement

of the pipes within the time line given by them, by giving an

11 nH or+ a1/{ nrr +n +h ; a Tri 1311 nal irl fl A 1\TA nQ Af O f11 da a v1 A r\+bAr
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1. The TANDGECO is directed not to proceed with the work of

laying the pipeline through the CRZ zone and also in the

other area in violation of the Environment Clearance and

CRZ Clearance granted to them in 2016, without getting

necessary further clearances in this respect by filing afresh

application in accordance with law and the same will have

accordanceto be considered by the authorities strictly

)r this purpose cannot beth law and the dire

authorities to grant thetreated as a directio:

;e feasible or permissiblepermission, ifait iS nI
;$ 1P a {

th theunder must corn

'ealtorsInl)IdeclMori Bfoli

hed vs. Ann V. Tharthare and ors.4rif

'ected,EC. t%Wan
, 20",’OOO /n of Rs

'Naduthis Tribun.ppr

BoPol

slurryenvIro

above the

compensation already remitted by them as directed by the

Pollution Control Board in O.A. No. 08 of 2016 and other

connected cases.

Th p TANf)(’ITR('lf) jq nrl Hit Inn a1Hirenteda1 en +n r\oRr ari
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that purpose in violation of the Environmental Clearance

and CRZ Clearance granted and this is in addition to the

compensation already directed to be paid by them for

damage caused to the environment on account of deposit of

fly ash.

The TANDGECO is directed to carry out the replacement of

the old pipes as undertaken by them and as directed by this

IV .

d other connected cases0.ATribun

on the bas:ne

lt:ure breachesavoide undertakir\ Lver1

endationsTh

IS letterthe

the}reachesavo

forT itron reg: }PS

entLge' 'egused torocess

aah .ongerIO Sit.on

del’'Ipe:

furthe:

ltteerecornrne

of

V.

any

of the

already

appointed by this Tribunal 'ih O'. A. No. 08 of 2016and other

connected cases .

vi. The TANDC,ECO is also directed to take steps to remove the

nv ash alreadv deposited in that area, as directed by the
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vii. The TANDGECO is also directed to take necessarY steps to

avoid leakage through pipes and theY must hold vigil bY

regplar inspection of the old pipe lines till such time then

replacement is completed and take immediate steps to

arrest breaches, if any, during the interregnum' The

amount of compensation directed to be paid on two counts

are to be deposited by TANDGECO with Tamil Nadu

utilise for the

as well Ennore

to

to

Pollution Control .ey can

iyar Riverpurpose of protec

::':#===-
creek area

Ld al eenvlro

avoidpre

ronmental damage as well as rive?#

lttedlon to be„taken fo:e

; andin violati.# onr11er1fr

amely

gAuthorityMoB:FI

'ANDGECO'ecte8 lcdare b

vin .

accordance with law.

The points are answered accordingly.

84. In the result O.A No. 122 of 2021 and O.A. No' 162 of 2021
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CRZ Clearance granted to them in 2016, without getting

necessary further clearances in this respect by filing afresh

application in accordance with law and the same will have

to be considered by the authorities strictly in accordance

with law and the direction given for this purpose cannot be

treated as a direction to the authorities to grant the

permission, if it is not otherwise feasible or permissible

„,nd,, I,w. Thi, mus{}@@@jB in compliance with the

decision of Honble SM}%Yourt in Key stone realtors
q

private limited 'e arl
==aTa$g • \: { }f

The pay

Co'

and approved by this TribunalCo:

for

e;- deposit o:

.yar Riv.et overon

!by the:Ldy rlCO

Pollu-

connecte

11. 'onmental

Joint

Nadu

,C: W to

In

the

theby

hd other

III. The TANDGECO is also 'directed to pay an additional

compensation of Rs. 50 lakh with the Tamil Nadu Pollution

Control Board for the violation committed i.e. preparation

fA++ Hunan
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damage caused to the environment on account of deposit of

fly ash.

IV. The TANDGECO is directed to carry out the replacement of

the old pipes as undertaken by them and as directed by this

Tribunal in O.A. No. 08 of 2016 and other connected cases

within the time line fixed by the Tribunal, on the basis of

lem to avoid future breaches,e undertaking given by

out recommendationsThe TANDGECO

both the cases in its lettertCmade by the J

t to avo
X} . -;i

taken for.g s.e ques'

lnment}d t.oces

y19ngerthat)f fly as])f depos:on

'ed b

theonensatron

Readylade bybans

otherQr%

conrle

to remove thThe TAN

fly ash already deposited h- that area, as directed bY the

Joint Committee as well as the Pollution Control Board at

the earliest possible time to reduce the impact of damage to

riverine environment anv further.
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replacement is completed and take immediate steps to

arrest breaches, if any, during the interregnum' The

amount of compensation directed to be paid on two counts

are to be deposited by TANDGECO with Tamil Nadu

Pollution Control Board which they can utilise for the

purpose of protecting KosasthalaiYar River as well Ennore

creek in that area to restore the damage caused to

tonecessary protect:ronronment and

fareas in future and avoid
prevent encroachme:

Q :\

Le damageent. weer en

that

:tted
lake:tI

and-onrnentalCO in violation o:

lelyrespec

6rlZone hAanag1d State ;oas

DdEttake neces: .on ag:

As re

VIII .

IX.

X

it rs

fi 1 e d b y a +(1@ : t g& n 1 d1niEWIiiIaL#@ C ; •le•n V iron Hment ) V/ e

fee1 that TANDGECO can bd directed to paY a cost of Rs'

25jOOO/- tO the applicant in that case.

If the above amounts including the compensations and

nnat. arp nnt ,,niH „, ithin tIITon rnnntt.. f,','n t.d’v thpn thp
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District Collector for recovery of the amount invoking

Revenue Recovery Act, 1890 in accordance with law.

XI. The Registry is directed to communicate this order to the

official respondents including TANDGECO for their

information and necessary compliance.

85. With the above -observations and directions> the appllcatlons

are disposed of.

E.M

Korlapati)
O.A. No.12
O.A No. 1

31 “ Janu
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Item No.04:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Monday, the 23fd day of September 2024.

(Through Video Conference)

Miscellaneous Application No.13 of 2024(SZ)
InB=

Original Application No.162 of 2021(SZ)

IN THE MATTER OF:

1) Tamil Nadu Generation and Distribution Corporation,
Rep. by its Chairman and Managing Director,
6th Floor, TANTRANSCO Building,
144, Anna Salai, Chennai - 600 002,

2) The North Chennai Thermal Power Station,
Rep. by its Chief Engineer,
Athipat:tu, Thiruvallur,
Chennai - 600 120.

... Applicants / Respondent Nos. 9 & IO

Versus

1) Tribunal on its own motion- SIIO--MOtU
based on the news item Published in

the Times of India NeWg'pqpQr, Chehhai Editiondated 01.07.2021, under the caption
"Another Pipeline leak at Ennore power plant".

..,Respondent No.1/Applicant

2) Union of India,
Rep. by its Secretary,
Ministry of Environment of Forests and Climate ChangerIndira Paryavaran Bhawan,
Jorbagh Road, New Delhi - 110 003.

3) The Secretary to Government of Tamil Nadu,
Govt, Secretariat, Fort St.George,
Chennai, Tamil Nadu- 600 009.

4) The Principal Secretary to Government,
Public Works Department,
Govt. Secretariat, Fort St.George,
Chennai, Tamil Nadu - 600 009.
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7) Tamil Nadu Coastal Zone Management Authority,
Rep. by its Member Secretary,
First Floor, Panagal Building,
Saidapet:, Chennai - 600 015.

8) The Chairman,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
New Delhi - 110 032.

9) The Chairman,
Tamil Nadu Pollution Control Board,
No.76, Anna Salai, Guindy,
Chennai, Tamil Nadu - 600 032.

... Respondent Nos. 2 to 9 / Respondent Nos.1 to 8

IO) The District Collector,
Tiruvallur District,
First Floor, Collectorate,

Tiruvallur - 602 001,
... Respondent No. 10 / Respondent No.11

11) The Chief Engineer,
Pubtic Works Department, WRO,
State Ground Water & Surface,
Water Resources Data Center,
Taramani, Chennai - 600 113,

,.. Respondent No. 11 / Respondent No.12

For Applicant(s) : Mr. Abd-ul Sa'leem, Senior Advocate along with
Mr. S. Saravanan.

For Respondent(s) : None.

CORAM :

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. SATYAGOPAL KORLAPATIr EXPERT MEMBER

JUDGMENT
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IYoEF&CC for the proposal submitted with no deviation in CRZ

area and slight deviation in non-CRZ area under 7 (ii) (c) of the

EIA Notification, 2006.

2. Before the acknowledgement is received, the above

Miscellaneous Application is filed before us to permit the

applicant to proceed with the construction activity of the

conveyance corridor of the 2x660 MW Ennore SEZ Supercritical

Imported Coal-based Thermal Power Plant in an approved route

in CRZ Area as per the CRZ Clearance dated 01.01.2014 and

Environmental Clearance dated 07.01.2014, and best possible

route in Non-CRZ Area in the interest of the project and

environment, in compliance with Clause 7 (ii) (c) of EIA

Notification, 2006.

3. As already the Project Proponent has approached the

MoEF&CC in this regard, it is open to get their acknowledgement

and try to stick to the original proposal without anY deviation.

4. Incidentally, when the application was taken UP/ it

was brought to our knowledge that there were concrete

structures to an extent of 5460 m:3, which were abandoned in

the CRZ area have to be removed.

5. The Chief Engineer - Tamil Nadu Power Generation

/---. A un = U_b: _ _ I : .__ :a_ _ J /-nI\ Inn' P'i \ t n• 1 1 PP' '
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6. We, while disposing of this miscellaneous application,

direct the Project Proponent to stick to the timeline given in the

affidavit and remove the concrete structures within the time.

7. With the above directions, the Miscellaneous

Application [M.A. No.13 of 2024(SZ) in O.A. No.162 of

2021(SZ)] is disposed of.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/
Dr. Satyagopal Korlapati, EM

M.A. No.13/2024(SZ) in
O.A. No.162/2021(SZ)
23rd September, 2024. AD.
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Government of India
Ministry of Environment, Forest and Climate Change

I A Division
(Thermal Projects)

k +t +\

Minutes of 18TH FVIEETING OF EXPERT APPRAISAL COIVIiVIITTEE (THERM
AL SECTOR), SCHEDULED TO BE HELD DURING 24TH JANUARY, 2025 TH Date: 03/02/2025

ROUGH PHYSICAL MODE meeting Thermal Projects held from 24/01/2025 to 24/

0 1 /2025

MoM ID: EC/MOM/EAC/552572/1 /2025

Agenda ID: EC/AGENDA/EAC/552572/1 /2025

Meeting Venue: Indus Hall, MOEF&CC, New DdIhi

Meeting Mode:

Date & Time:

Physical

24/0 1 /2025 10:00 AM 05:05 PM

1. Opening remarks

:d the members of the EAC that consequent to the resignation tendered byember Secre
(I.F.S Retd.), Chairman - Expert Appraisal Committee (ThenBaI Power & CoalDr.Sharad S [h N

Tnder Pal Singh Mathmu (I.F.SOrder dated 16/01/2025 nominated ShIF&CC vinIng
Coal Mining) with=pert Appraisal Committee (Thermal Power.ChairmanRetd .)

Tnder Pal Singh Matharu (I.F.S Retell. 'the Exediate effect. At the outset, Sh
led for thisrequested to start the proceeding aspartlclpirnern

lard/Genericist of members who participatedmeet lng. le meetIng rs
ToR conditions shall be system generated through the PARTVESH Portal

anon of the minutes of previous.me

{nuns of the 1 7th meetingConfirmation of the Minutes of the 17th Meeting of tha
II) held during 30/12/2024 haVe been’f the EAC (ThI

154][The main PDF of MoM iS dRGlos'e-d at Page no. 58

3. Details of proposals considered by the committee

Day 1 -24/01/2025
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3.2. 1. Details of the proposal

2X660 iVIW Ennore SEZ Thermal Power Plant by M/s. TNPGCL ( Erstwhile TANGEDCO) at Voyalur village, P
onneri Taluk, Tiruvallur District, Tamil Nadu – Extension of EC validity by TANGEDCO located at THIRUVAL
LUR,TArvlll NADU

Proposal For Application for Validity Extension of EC- Form-6

Proposal No File No Submission Date
Activity
(Schedule Item)

J- 1 301 2/36/20 1 0-IA II (T) 24/ 1 2/2024 Thermal Power Plants (1 (d))

3.2.2. Project Salient Features

Agenda No: 18.2
18.2: Proposed 2x660 MW Ennore SEZ Thermal.qP-owe$:P+qr$ by M/s. Tamil Nadu Power Generation

Corporation Limited (TNPGCL) (Erstwhile T-AFFGqEF)CO) at Village VaYalur, Taluk
Ponneri. District Thiruvallur, Tamil Nadu: – ,Extension of't4.1.idity of EC dated 7/01/2014 &

CRZ clearance da Qd 01/01/2(I:+'4..7 r6g. %' - =>gii&

IP„p„,1 N,. IA/TN/THX/£0657i72'024; r. No-. J+13012/36/2blO-}A:=%*{T}- & F;'N6. rr-80/2011-
IA.ITII " .. .- '"“' .' -y:',

18.2.1: M/s. Tamil Nadu Power Generation Corporati©n Limited (TNPGCL) (}prstwhile TANGEDCO)
has made an online application vide proposal no. -IA/TN/tHE/50q571/2024 date!%1 9/1 1/ gO;4 along with

CAP and Form 6 seeking validity extension of the. .EC dated. 07/Q 1/2014 unde®h9 provisions of EI A9
Notification 2006 and validity extension of CRi: date-d' 'Ol"/O’1/2014. The prop:<ged project activitY is
listed at item no. I (d) Under Categol)/ " A’' of the -schedul'e of the ETA Notification 2006 and appraised at
Central Level.

rderabad [NABETblutions Private Lame of the ETA consultant: M/s. R
Certificate No.: NABET/EIA/2225/RA 0278, Valid up to 26/0'9/2025]

from theDetails of the proposal, as ascertained from the proposal documen1
'en as under:held during the meeting, are

18.2.2: Details of the EC & CRZ €1earance

the 2x660 MW
MoEF&CC has accorded following c1

Ennore SEZ Thermal Power Plant

Date of issuIf Lett 'anceeta

11-80/2011-IA. Ill Coal conveyer and cooling
water system for the Ennore
SEZ Thermal power station

0 1 /01 /20 1 4
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Details of Letter No. Facility Clearance Date of issu
ance

3. Change in configuration of I EC amendment
TPP from 2x800 MW to 2x6

60MW

14/08/20 1 8

4. l2x660 MW Ennore SEZ Sup 1 Extension ofvali 1 04/02/2019
er critical imported coal base Idity of EC till 06/

d Therrnd power plant 1 01 /2021

5. J- 130 1 2/36/20 1 0-IA.TT (T) EC: 2x66Q' M'W Ennore SEZ
ISuper critical imported coal

GTi;}BEPgn%S;.SEb
ati-ng wat9r syste[p ' -'*@%I

b&

Ex.tensi'on ofvali
di:ty of EC & CR
Z ti'11 3',1/12/2023

09/04/202 1

6. =Ll4 N===iTd=8{D;1/;RaF:'th, 1 „ Apr
iI, 2020 ti the 3 1 st Nf’arch, 20}1' shan...not be,'QQnkidQred fo# the9nr®g£,.Q{;ab&iatidIl:qf the per

As per amendment to the CRZ Noti8cati,op;,80.1 1 dated 03/07/2023, thi§}jMod frorn. the Ist Ap
ri 1, 2020 to the' 31 st March, 202 1 shall not, bd considered far the purpose a$caLculation of the pe
riod of validit9 of CRZ clearance granted under this notifi6ation in view Wf outb-teak of Corona
Virus (COVID-1 9).

In view of the above. the validiry of EC & CRZ will be expiring on 31/12/2024.

18.2.3 : Status of i implementation of CRZ clearance dated 01/0 1 /2014 & EC d.4tdii:;'p7@1Zg€)=1'.4 is given
below

h/

A. EC dated 07/01/2014

i::{: fTP?ll ;:$



165

CW intake pipeline from $CTPP co
m plex

CW outfall pipeline to NCTPP com
plex

18.2.4: Reasons of the delay in implementation:

• The work was awarded to M/s. BHEL and another tenderer has filed a case before High court of
Madras and the work was halted due to stay.

e

e Further, TANGEDCO approached Hon’ble Supreme
judgement was pronounced in favour-df TAq$C}ED'CO.

court of India and after hearing, the

As there was a delay of 2 years to reco Bu@hue the work. Subsequently, there was a delay due to
COVTD 19.

• Hence. 70% of work has completed till date and rest of the work is progressing which shall require

extension with validity of 1 year.

18.2.5: Proposal of project proponent:
Project proponent has requested the Ministly to extend the validity of Eq & CRZ elearance for another
one year i.e. up to 3 1/1 2/2025 for completing the remaining work. I

18.2.6: Details regarding pending court cases:

a. As already the Project Proponent has approached the &£oEF&CC in this rd:gerd, it is open to get £heir

sane lures to arI ext erii Qf 5460 mi. winch. i&p-$arIa dr}dg in the CRZ area hav%g be re Waved:
c. The Chiej Eugh.eer - Tami! Nadu Power Gav}§iat{oyl; Cpr£?'draH6n hwated (FNP'§{g3L) has $1ed an qPdavit

dated 21.09,2024, wherein it is stated that At the Gt'&'ardrice ofihe above coytclgc strueturbsf tenders have

to be Poa ted as per the Tama Nadu Trj$xp-£Ren8y $ Texldey Rtde$, 2000, whdB£wotad approximateIY take

145 days or 57nonfhs minimum. - =', ...,.; :: „, "- , , ' &
d. We, \white &spc;sMg of this wtisceUaneo_us appRadti6+;.'„Zhre'bt the Projec! Propg{}@,I to site$c-to the timeline

given in the aj$davit and remove the concrete structurds wtBin the time.

b. 1::?:::::ifit:#eT :bRed::IiI:{}:It:::l;;BEtVtiTaTE::TETon::r =v:IT/z: Ba that . Abre were concrete

3.2.3. Deliberations by the committee jn previous meetir!

N/A

3.2.4. Deliberations by the EAC in eu if:881

Observations and deliberatio

18.2.7: The Committee observed and;%

g;}{?i

i. Instant proposal is for extending the validity of EC & CRZ accorded for the 2x660 MW Ennore

SEZ Super critical imported coal based Thermal power plant by another one Year i.e., 31/12/2025.

ii. It was apprised to the EAC following are the provisions under ETA, 2006 and 'CRZ9 2011 for
validity extension:
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Management Authority concerned for extending the validity of the CRZ clearance dated
0 1 /0 1 /20 1 4 as required under the provisions of CRZ Notification, 201 1 .

v. Committee noted that project proponent has changed the company name from M/s. TANGEDCO
to M/s. Tamil Nadu Power Generation Corporation Limited (TNPGCL). Name transfer of EC &
CRZ clearance in the new company name has not been obtained by the proponent till date.

,i. Proponent has not submitted the compliance to the observations made bY Hon’ble NGT in its

Order dated 23/09/2024 in Miscellaneous Application [13 of 2024 (SZ)] as mentioned at para no
18.2.6

18.2.8: Recommendations of the Committee:

In view of the foregoing and after detailed deliberations, the EAC deferred the proposal and sought for
following additional information for further considQration of the proposal :

+,' b•} /B + + T f t

3.2.5. Recommendation of EAC

Deferred for ADS

3.3. Agenda Item No 3:

3.3.1. Details of the proposal
.§

RahaViIIJltra Super Critical Ni14nchal Thermal Power PlanProposed 3x800 MW Coal Based Adanilergy Private LilIdisha by Orissa Thermaldarei, Tehsil Athagal'h, District Cuttac
mited located at CUTTACK,ODISH

ToR
roposa

DateFile NProposa

:. {\ C.

:lants ( 1 (d))1 3/0 1 /20:30 1 2/02/2025-TA.I

T
3.3.2. Project Salient Features

IP„p„,1 N,. I A/OR/THE/5rsr50/202g; R N’o: iii@M#/6#£b£5-IA.I (T)I

18.3.1: M/s. Orissa Thermal Energy Limited (OTEL) a subsidiary of Adani Power Limited has made an
application vide online vide proposal no. IA/OR/THE/515150/2025 dated 09/01/2025 along Tith tIle
application in prescribed format (CAF, Part A & B), coPY of pre-feasibilitY Feport and PIOPO Tee ToRs_{or
undertaking detailed EIA study as per the EIA Notification, 2006 for the project mentioned above. The
DroOOsed Droiect activitv is listed at item no. Ifdl IJnder Categnrv “A” of the qched11l' 'f th- PTA
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MoM of 1 8:h meeting Qf the EAC for Thermal sector held on 24th January, 2025

ANNEXURE-1

LIST OF PARTICIPANTS OF EAC (THERMAL) IN 18th MEETING HELD ON 24TH

JANAUARY. 2025 THROUGH PHYSICAL MODE

S. No.
1.

2.

Name & Address

Shri Inder Pal Singh Matharu, (I.F.S. Rad.)

Shri Lalit Kapur

Dr. Umesh Jagannathrao Kahalekar
Dr. Santosh Kumar Hampannavar

Shri Savalge Chandrasekhar
Shri K. B. Biswas

Role

Chairman

Member

24.01.2025

Present

Present

3.

4.

5.
6.

7.

8.

Member Present

Member
Member
Member

Present

Present

Present

Prof. Shyam Shanker Singh

Dr. Vinod Agrawal

Dr Nazimuddin, Scientist - F

Member

Member

Present

Present

9. Representative of
Central Pollution

Control Board

-Representative of
Central Electricity
Authority (CEA)
Representative of

Indian
Meteorological

Department (Tb@! it.,.={ii:;}:
=f:Hi::n n t

mr ent

Present

h Present

Present

o

I

1
I-$x'

k#lt RR$i
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Fr.:i.Sunil, B.E,

Chief Englneer/Projects,
TN?GCI (Erstwhile TANGEDCO),
Sth fioor, Western WIng,
N;)KRR Maai}gail !441 Anna Salai, Chennai 2-

\\

! „(1 : J tri:ctor/[ A, I ( I normal) &
'10 :dernDCr Secretary,
i„ :-:::: P„c;ICC! SCC’.. i'

-.' ! .. t:?- ..-rtV ir(;r\r!\Cr:: c':O C: i.r:’aLe <'r!:lrigcr Govt' of inola,
= ' .;J.J J.-_-n t{r'.a"..vi trl

.I,;'e r,ocr1 vay,J 'OJ lrIg, Of ,=’r>agh Road, Aji9ar\],
\! :. :\N Dclh' ’ it (>063

()

-=,. :: ip( IE;LjLI ?B&.fEEI(:jLnL-\\jhEEjcjF.EnnQre SEZ I'pP//£324,Dt. BH. 1. 24

iI ( tt 1 ) [,,,v,ronme:1 Eal Clearance issued ade MOEF/GOX's Lr'NO'JL30 IW

\ ??? ? Ii'?. r. jj’:: .-,IIII:? IF::}=f\!BilIIELlb Lr , F.No. 1 1 - .sO//2G! I- iA.HI,
=:,:LCJ li I .Q :. . .?t/ :4

Iii ::::::I.i.-,J ' I '.:,-=::,iT:== 1,=d= =(ITT,' :::{lg;22;i:/2010-u-iT(T)
Ol '; . z , /U ! ;

S) 1.40er oraor for extension of EC&CRZ vide dt 9.4'2021

6) MoEF & CC nounc3tion, dt. 18.01.2021
7) NGI' (SZ) CA 162 / 2021- fInal order dt 31.1.2022

8) MoEF & CC office memorandum dt 11.04.22
q) NIcEF & CC office mernorandum dt 13.12.22

IO) M toutes ( ii !* LAC Inc,:ting of MOEF&CC(Thermal cotnmittee)

1 Lr}:iI;::Jib:jc/P&E/ EE/rMC -{l/AEE/C/F.Ennore SEZ TPP /D467/23
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- IIB

dt 28.11.2023
13) CE/Pr_ 1/SE/C/P&E/ EE/EMC-ll/AEE/C/F.Ennore SEZ TPP /D325/24

dt 15.05.2024
14) NGT (SZ) M,A No. 13 /2024 - Order dated 23.09.2024

I: # ##)B

I . Thls i,> with reference to Tamil Nadu Power Generation cor'f)oraHon LImited

(Erstwhile 'rANGEDCO) project nameiY 2 x 660 MW Supercritical Thermal

Power Plant at Voyalur Villagef Ponneri Tatuk, 'riruvailur District, Tamil NadU.

2. TNPGCL (Erstwhile TANGEDCO) has obtained prior EnviFonmental C19arance

(EC) for this project vide referel..ce (i) cited above/ EC dated 07'O1'2014 &CRZ

clearance dl 1.1.2014/ (Ii) Amendment EC dated 14.08.2018, and (iii)

Fxtenslon EC dated 04.02.2019, and the same was extended thereafter which

,. „ lid till Decer„be, 2024. In thIS regard, TNPGCL- (Erstwhile TANGEDCO)

hao proposed to adopt revised route from the original approved route due to
technical arId s:te reQuirements

3 hence the Hon’b Ie National Green Tribunal, Southern Zone/ Chennai in Suo

Mom OA No. 162 of 2021, vide its order dated 31.O1'2022' had directed

TNPGCL (Erstwhi}e TANGEDCO) tQ compIY with the recc)rT'mer'datiQf'S made

by the Joint CommIttee, which had recommended TNPGCL (Erstwhile

TANGEDCO) to obtain amendment in the CRZ Clearance for the revised route

of Pipe conveyor & CW pipelines of Ennore SEZ TPP.

4 Ih,t +.he„,ne, TNPGCL (Erstwhile TANGEDCO) initialIY had sought for

dmendment in thc Environmental & CRZ Clearance for the revised route for

tr.c Pipe conveyor & CW pipeIInes after obtaining recommendations of State

CZMA1 and the same was returned by MoEF & CC in present form'

S. Hence, TNPGCL (Erstwhi Se TANGEDCC5') sent a written commun'icatlon to

Mob r & CC that TNPGCL (Erstwhile TANGEDCO) had decided to follow the
AHH , ._ . t. . ._ _ _ _ . .trI_ nI_. ._.,, n / ii\ f +.\ ,bf
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EIA Notification, 2006, as there is no- provision to upload on the website on

PARIVESH portal, vide Letter dated 15.05.2024 and TNPGCL- (Erstwhile

TANGEDCO) had highlighted the following:

9 "The crossing of Conveyance corridor in the CRZ ana wlli
hI

be as per the originaNy approved route' The prop6§ed Pev61c>n

in the route a}ignment of the conveyance coMdoG consisting aIRed

infrastructure such as the coat conveyor (pipe) and cooling water

system/ is essential due to technical }nfeasibiiity encountered in the

previous ty apr>rcx,/£ 3d route within the Non- Coastal Regulation Zone
area. it is crtiaa! to highlight that this alteration does not entail anY

incremental pc!}yuori or additional adverse environmental impacts

compared to the prior environmental clearance obtained from MoEF

& CC

B
V,/e draw/ your aRenUvn to para 2(C) of the Dace Memorandum

No iA:3.22/ IO/2V?2-iA.}IIE177258) dated, 11.04.2022 of MOEF &

(-c wherein it is stated.that any change in the configumHon of the

plant or activity during project execUtic>nr which 'does not altet the

production capacity or ituwp§q WltuH-an ic>adI goes nCYE requte
prior env}ronmentai eleafa-bce-. The proposed fev isi-on soleIY

pertains to the route 8ngnmera of the conveYance corddc>r in non-

c. iiz zone and thus, does ne i kier affect production capacItY nor

escalate pollution !c>ad.

6. That since the subject nlaUcr was alreadY considered bY the Hon'ble Tribunal'

her\e.e a Miscellaneous Aopiit.'a LIon in M.A No. 13 of 2024 was filed before the

Hon,ble Trtbuna1 seekIng to permit TNPGLL (Erstwhile TANGEDCC)) to
Droccc rj pfi in tile or,G,.,Tai rc JiC in the CRZ area as ar)proved in the

i_sv;.ror',rite! ltd! it (.R/ Clearance.
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7. Ihat the Hon’bte Tribuna+, on cansid-aration of the submissions made and

docurnents submitted, vide its order dated 23.09.2024, observed as follows :

I. Pursuant to the order dated 31.01.2022 passed in o. A. No. i22 of

20?!(SZ) and O.A. No.!62 of 2021(SZ), the Project Proponent had

approached the MoEF & CC vUe !etteF dated 15.05.2024 seeking the

acknowledgement of the MoFF & CC fc>F the proposal submitted with
no deviation in CRZ area and slight deviation in non-CRZ area under

7 (ii) (c) of the EIA Notification, 2006.

2. Before the acknowledgement is peceived/ the above Miscellanec>us

Application is filed before us to permit the applicant to ptoceed with

the construction acHvity of the conveyance comidOF of the 2x660 MW

[nnore SEZ Supercritical Imported Cc)ai-based Thetmat PoweF Plant
in an approved route in CRZ Area as per the CRZ CleaFance dated
al 0}.2014 and €nvironmenta} Clearance dated 07.01.2014, and best

possible route in Non-CRZ Area in the interest of the pfoject and

environment, in compliance with Clause 7 (ii) (c) of EIA Noti$caHon,

2006.

B. As already the Project Proponent has appwached the MoEF & CC in
this regard/ 1 f is open to get their acknowledgement and tV to sUck

to the original proposal without anY deviation.’

Even though our earlier Letter dated 15.05,2024 was received by MoEF & CC

and the same was acknowledged on 20.05.20241 however still in abundant cautionI

,vc are hereby sending thIs cornrnur ltcation maklng it clear that our Proposal No'

\h: I'NrTHE/444763/202:3 ; F.N. J-r30 11/36/2010-IA.II(T) to amend the

1.nvironmental & CRZ Clearance/ maY be closed as withdrawn and need not be

9roce€.,aed further as we will be following the approved route in the CRZ area as per

the aforesaid (i) EC dated 07.01.2014 & CRZ clearance dt 01.01.20141 (ii)
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IRI

Amendment EC dated 14,08.20:8, and (th) Extension EC dated 04.02.2019 and in

nest =loss,t)Ie route in Non CRZ area

/HT=;}

4„;„„*hei:„„„=*

Vf?
; $;{

'nnai+2
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WATeR RESOURCES DEPARTMENt
FrorT)

To

(:hepauk, Chennai_ 5 Voyalur . v’

Sir. . L Nr’a' DB / JDO' 4 / H' 402/ 2024 / dated: i2.03.2024

Sub:

Ref:

i ep1 iIIE:q :1!!!isjE; igPpB : nE%):: r; r E: TCiT; El g; }?} BBY: : ;/ LI : aT ; ; ;

ii::: f:/:3:;}:hi ; bY:: :v; A :+j+it: L:IRI + h lg i a ; E:7 n2 : : :
_ #######8. Vg
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offending metetia! has been PaB?loved &owl the water body and itis bed

tANqEDC:Q is d:iPa$tea:+a expediMotlstV remove gP the faNign wiat:eria~]

ftom the Site aed to obtain a certificate from the P.'W,6-'&.Sheer. The
same also dOnS not app pr on recordB At the request of the learned
Go\l©fnlnent PIBadef/ plaCe the 17latter on £3,03,2024"

In thIS tQa;[fdeBibn/ the foaaW’lhg. repOrt is furniShed :with rQfQrdn-de- to the

;

consisting of 25/000rn3 over the backwater a-rea for a d-btance of 230m for

appFoaCh forfnatic>n. Subsequently, due to objection from Public, the 68 Nos

of piles and debpis deposition in the Kosasthalaiyar backwater area were
removed by TANGEDCO.

in field inspection, it is ascertained that all thi 68 Nos of Piles and debris

deposited for approach formaeion have been removed and at present, Lhere is

no hindrance to the movement of water in the Kosa$thalaiyar backwater.

In Che IIght of the above submission, clearance certificate with respect

to the above subject is Issued to 7ANGEDCO, for -enabling to submit status

Feport in the Hon'ble Madras High Court as per daIly order ghdn in the
W.P.No : 16353/2021 dated 01902l2024,

;\N \ ' rl .

Executive Erlbirleer, WRO,
Araniyar Bagin Division,
Chepauk, ehennai -05.

&:WW

J

I
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Powering Tamil Nadu's Prodress...

From

Er .B.Mohan,B,E.,
Chief Engineer/Projects–1,
TANGEDCO ( A Successor entity of TNEB),
5th noor, Western wing,

NPKRR Maaligai,
144, Anna Salai, Chennai –2

To

The Director/IA-i (Thermal Power project) &
The Member Secretary,
Thermal Project Sector,
Ministry of Environment and Climate Change, Govt. of India, ,
Indira Paryavaran Bhawan,
Third Floor, Vayu Wing,
Johrbagh Road, Aliganj,
New Delhi-110003.

LE .NO.CE/P_r, I/SaUL&E/EE/EMC–tt/AEE/c/F,.Ennore SEZ TPP/D,M24, dt. 6.05.2024

SIr ,

Sub: TAF\GEDCO – Ennore SEZ TPP - 2 x 660 MW supercritical Thermal
power project - Amendment in EC and CRZ Clearance for the
revised sea water pipeline and Coal conveyor – Conveyance Corridor

Reg
I ) Environmental Clearance issued vide MOEF/GOI’s Lr,No.J 13012/36/2010-

IA.II (T) dated 07.01.2014
2) CRZ Clearance issued vide MOEF/GOt’s Lr. F.No.11-80/2011- 1A.Ill, dated

01.01.2014
3) Amendment in EC issued vide MOEF's Ir dt 14.308.2018
4) Extension of validity issued by MOEF Lr NOJ-13012/36/20IC)-IA-II(T) dt

4.2.2019

5) MOEF order for extension of EC&CRZ vide dt 9.4.2021

Ref
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7) NG-T final order dt 31.1.2022

8) Cr/P,-1/SE/C/P&E/ EE/EMC-ll/AEE/C/F.Ennore SEZ TPP /D467/23
dt. 20.11.2023 .

9) MoEF & CC office hemorandum dt 11.04.22

10) MoEF & CC office memorandum dt 13.12.22
Il) Minutes of lg EAC meeting of M'OEF&CC(Thermal committee) dt ]'6'10'2023
12)CE/Pr_1/SE/c/P&E/ EE/EMC-ll/AEE/C/F.Ennore SEZ TPP /D480/23

dt 28.1 1..2023

This iS with reference tO Tamil Nadal Generation and Distribution corporation

#####

(TANGEDCO)’s project namely; 2 x 660 MW .$upercHti-cal TheFm'ai p'oweT Plant at

Voyalur Village/ Ponneri Taluk,Tiruvatlur Dt$trici, Ta'rniTNa-du'

TANGEDCO has obtained prior Environmental Clearance (EC) for this project'

you may k,f\dly recollect that we had earlier submitted a revised route allgnrnenl

prop<,3581 of the conveyance corridor for sea water pipeline and Coal conveYor

associated with this project and has sought amendments in EC and CRZ' in the

}lghl of observations of the EAC, we have recast the proposa S and annexed with this

letter for vt)ur kind perusal. In this regard/ we would like to submit the followlng

The crossing of Conveyance corridor in the CRZ area will be as per thE
origina11y aJproved route. The proposed revision in the route elignm:nF

of the conveyance corridor, consisting allied infrastructure such as the
coa1 conveyor (pipe) and cooling water SYstem' is essential yue Fo
technical irlfeasibility encountered in the previousIY approved route
within the Non- Coastal Regulation Zone (CRZ) area. It is crucial to
htgdight that this alteration does not entail anY incremental ?ollutiF):
or’additional adverse environmental impacts compared to the prlor
environmental clearance obtaIned from MoEF8-CC-

B

a

II.l£F:/liT;£T=:?IT(!T7;;:)2(dc:telly:4Von;; =fe:F+rF?uJ;
wherein it is stated that any change in the co'nfi'guFaUon of the pla.nt

or -aiuvity during project execdUon/ which does not ajter q:
production capacity or incr9a,se .po-11'uH-on . load-r does not require PTr r
environmental clearance. The 'pFOPO sed revision soi'e'IY pertains Fo,the
;rltlh- aiianment of the can&evah€e; e6rridoF in nOn-CRZ zone and thus’
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O Furthermore, the revised route is proposed to be implemented in land
under the possession of TANGEDCO, ensu ting its feasibility. The
utilization of pipe conveyor an'd closed belt conveyor system for coal
transportation from the beN:h o'f Ennore port to the staek yard within
the Ennore Special Econornic ZOnd (SEZ) superCrjUca'l power project
will significantly reduce dust pollution and vehicula:r emissions,

thereby further mitigating environ.mental impacts.

Q In alignment with our eomrnitrnellt to environmental .$teWard’s'h' ip, an

Environmental Management Plan (EMP) has been 'developed and is
actively implemented to address project activities during construction
and operation phases. Additionally, an existing Environmental
Monitoring Plan is in place to evaluate any changes in baseline
environmental conditions and assess the effectiveness of the EMP.

Under the above circumstances, the proposal submitted with no deviation in

the CRZ area and slight deviation in the non CRZ area intimated under 7(ii) C of OM

di 1] .4.22 for Thermal power project may kindly be acknowledged and for kind

consIderation .

We assure you about our commitment to upholdIng environmental integrity by

implementing the EMP in right earnest in a timely manner.

Enclosure: 1 No proposal

Yours faithfully

i+t.<
Chief Engineer/ProjeCts-1

TANGEDCO

Copy submitted to Addl Secretary/Thermal/MOEF&CC/New Delhi for kind information
Copy to Director/CRZ division/MOEF&CC for kind information.
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F.No. 1A3-22/10/2022-IA.III [E 177258]
Govern ment of India

Ministry of Environment, Forest and Climate Change
(IA Division)

Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,

New Delhi – 110003

Dated: jld1 April, 2022

OFFICE MEMORANDUM

Sub: Guidelines for granting Environmental Clearance (EC) under para
7(ii)(a) of EIA Notification, 2006, for expansion UP to 50%, within
the existing premises/ mine lease area, without additional land
acquisition - reg.

Expansion or modernization of existing projects or activities listed in the
Schedule to the EIA notification 2006 entailing capacity addition with change in
process or technology and/or product mix shall be undertaken onIY after obtaining
prior Environmental Clearance (EC) .

2. Para 7(ii) of EIA Notification 2006, inter-aLia provides that:

a. Projects seeking prior EC for expansion with increase in the production
capacity beyond the capacity for which prior environmental clearance was
granted [with increase in lease area or production capacity in mining projects]
shall be considered by the concerned Expert Appraisal Committee [or SEAC7

as the case may be} to decide whether Environment Impact Assessment and
public consultations need to be carried out for grant of EC.

Expansion of existing projects [listed in item numbers 2, 3, 4 and 5 of the
Schedule having Prior Environmental Clearance] with no increase in pollution
load shall be exempt from the requirement of prior EC (derived on the basis of

such prior EC) .

Any change in configuration of the plant or activity from the EC conditions
during execution of the project, shall not require prior EC, if there is no change
in production capacity and there is no increase in pollution load.

b.

C.

3. The Ministry has been continuously making efforts to streamline the
procedure for projects seeking prior Environmental Clearance (EC) under the
different provisions of para 7(ii) of the EIA Notification 2006. Vide O.M. No. J-
11015/224/2015-IA.II(M) dated 15.09.2017, the Ministry provided certain
guidelines for expansion of Coal mining projects UP to 40% capacitY in two-three
phases subject to certain conditions. Subsequently, vide OM No, IA3-22/23/2021-
IA.Ill {E167077] dated 20.10.2021, the Ministry also issued guidelines for expansion
of Iron, Manganese, Bauxite and Limestone mining projects UPto 20% capacitYl
subject to certain conditions,
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4. The aforesaid matters have been further examined in the MinistrY with_
the objective of bringing about uniformity and consistencY in consideration oT

projects under Para 7(ii)(a) by concerned Expert Appraisal Committee (EAC){ Stat?
leve1 BACs across all states. Accordingly, the MinistrY deems it necessarY to lssue q

sr:1:Fiii :=t:oe::]I• ;I: : i:81b:=1t::::dAaF :leo = 1::se ;I::: :== ;::je:=;$dl=:edde LPSI: :EI IT:
to the said notification seeking prior-EC involving exTansion with inc:ease. In
p,od„,ti,n capacity within the existing premises/ mine lease area; '.)T eTP Tnsip11 duE
to modernization of an existing unit through change in process and or technologY.or
invoking a change in the product-mix; or enhancement of cargo handling capaclty
in pod..s'’& harbors: widening of roads; or enhancement in built-up area, subJect to
the fulfilment of the following criteria:

1. The project should have gone through the public hearing pTOcess, at leas}

1= 1::: fco:t =o :;iA : T ;e: tEainicT = =f: hi:: ne :::::: :di Sa : e: :rg : :rag 7t Il: X(i)elf
E.IA Notification 2006 ,md its amendments,

There should not be change in Category of the project from 'B2' to 'BI' or '-A’

due to proposed modernisation or expanslon'
There is no additional land acquisition or forest land diversion involved for }:he
proposed expansion or there is no increase in lease area with Yegard to.In1:me
vis-a-vis the area mentioned in the ECJ based on which public hearing has
been held earlier.
The proposed expansion shall not be more thu1 50% of production capacitI
as mentioned in the prior EC, issued on the basis of public hearing held and
the sune shall be allowed in minimum three phases'
Predicted environmental qualitY parameteTS aEising out of proposed

expansion/modernization shall be within the prescribed no£ms and the same
shall be maintained as per prescribed norms.

The proposed expansion should not result in reduction in the @Fenbelt Tea
as stipulated in the earlier EC, or if the existing ratio of greenbelt is more than
33%1 after expansion it should not reduce below 33%.
The project proponent should have satisfactoriIY complied the coTditionF

sdpu'la.t;d in the existing EC(s) and satisfactorily fulfilled all the commitment?
made during the earlier public hearing/ consultation p£oceediTgs and also tTl?

commitments given while granting previous expansion; as maY b?
applicable. This shall be duIY recorded in the certified compliance repol:
issued by the IRO/CPCB/SPCB2 which should not be more than one Year old
at the time of submission of application.

=f==i:;=::£al:o,ni:=:Jt:iF:sd;:F:::VIII IFoef gAP:o:I:==:o;goT
except those category of projects which have been exempted as per para 7 in
(i) of EIA Notification 2006 and its amendments'

li .

iii .

IV.

\;q

vi .

vii.

viii.
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F' Subject to the fulfilment of the conditions at Para 4 (i) to (vm) above: foUoMng
p:ocedure s.hall be adopted fOF processing the application for considering expansion
of. p.Poposed project UP tO 50% of capacity as mentioned in ale existing ECJ in
mu11ml;lm three phases 11nder para 7(ii)(a) of EIA Notification, 2006.

Scenario Intended change
through

modernization/
change of product
mix/ expansion

E

e

of revised 1 of Certified 1 of fresh
EIA/ EMP ! Compliance I Publici npoH I Report I Consultation

Whether
reference

to

I
jmodernization/change od

jprodUct mix without
Iincrease in production
:capacity but with
Iincrease in pollution!
load .

a

!on environmental
jsafeguards conditions.
IUp to 40 percent based
ian successful
;compliance of previous,

environmental safe©lard!
jconditions related to

{expansion of 20 percent.
t
ipercent but less than 50

Percent based on!
Esuccessfu! compliance Ol

'revious environmental
jsafeguard conditions
jrelated to expansion o.

!40 percent.

Appraisal
Committee
is required

Yes Yes No Yes

Yes Yes No

[-
Yes

YesYes Yes No

IV Yes Yes Yes Yes

6. Project Proponent shall apply in the requisite form on the PARIVESH Portal
under para 7(ii) of EIA Notification 2006, along with EIA/ EMP reports based on

standard ToRs and Public consultation report, if applicable. The concerned
EAC/SEAC shall appraise the project proposal and it may prescribe additional sector
specific and/or other environmental safegpards after due diligent..,eJ as required.

7. Other statutory requirements like Consent to Establish/Operate2 Clearance
from CGWAJ approval of Mining Plan, Mine Closure Plan, Mine Closure Status
RepoFt J appToval of D(3MSl Forest Clearance, Wildlife Clearance, etc., if applicable,

are to be satisfactorily fulfilled at the time of application.

8' The projects that do not qualify with the above requirement shall continue to
be considered on a case-to-case basis by the concerned EAC/ SEAC as per the
provisions of para 7{ii)(a) who will decide whether Environment Impact Assessment
on rI r\l.1l51 : /h e\ nb+, n,qB 1 +n n, 4.: An, n an H H =1 An 1w n , _ • I
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9. Those projects which involve modernization/change of product mix with
increase in production capacity shall be considered as per Scenarios-II to IV of the
table above.

10. This O.M. is issUed in supersession of OM J- ll015/224/2015-IA'II (M} datec}

15.09.2017 a.d O.M. N,. iA3-22/23/202r-rA.iii[8167077] dated 20.10.2C)21 and
with the approval of the Competent AuthoritY.

(A.K. A;rawal
Director

To

1.
2.
3.
4.
5.

Chdrmmr, Central Pollution Control Board (CPCBI.
Chairman of all the Expert Appraisal Committees
Chairperson/Member Secretaries of all the SEIAAs/SEACs
Chdrpersons/Member Secretaries of all SPCBs/UTPCCs
All the Officers of 1. A. Division

Copy for information to:

1.
2.
3.
4.
5.
6.

PS to Hon’ble Minister for Environment, Forest and Climate Change
ps to Honble MoS (EF&;CC)
PPS to Secretary (EF&CC)
PPS to DGF&SS (EF&CC)

PPS to AS(Ug/PPS to JS (SKBJ

Website! MoEF&CC/ Guard file.


